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{ Judgment ?

CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH ' ‘

O.h./RXKXNo., 1.1 50 of 2004,

DATE OF DECISION 27.2.20004.

Shri Krishna Kanta Roy & 13 Others.

"!o.oo.oautooori.o..o.O'o..o.-oo..oo.n‘qo...oo.ogaCQQOAPPLICAIW(/S)Q

.. Mz.p.C.Mahanta,, R.C;Barpatragohain &

0‘.0040..‘.0';..09..AI)VOCA’1‘E FORTI-IE

B.Buragohain. : APPLICANT(S)-
~VERSUS~-
iov.tlr}ioqni-oovflannodoi-ac'o&o p;tpoe:orgs:...oq.o.oco..a6..;0.000RESPONDENI‘(S)

"p . ol\"EaB«Gu'P'aOtJﬂlak-r- AddvaOGO SOCU LI R I SR IR ) ' LI ) .ADVOCATE FOR TI‘iE

RESPONDENT(S) »

{HON'BLE MR. SHANKER RAJU, JUDICIAL MEMBER.
HON'BLE MR. K.V.PRAHLADAN, ADMINISTRATIVE MEMBER.

Whether Reporters of local papers may be allowed to seeé the

| judgment ? /4

| To be referred to the Reporter or not? %;

Whether their Lordships wish to sece the fair copy of the
\Ue

| Whether the Judgment is to be circulated to the other Benches ?

| Judgment deliveredvby Hon'ble Member (7)., »(




CENTRAL ADMINISTRAIVE TRIBUNAL, GUWAHATI BENCH.

Original Application No.50 of 2004.

Date of Order : This, the 27th Day of February, 2004.

THE HON'BLE SHRI SHANKER RAJU, JUDICIAL MEMBER.

THE HON'BLE SHRI K.V.PRAHLADAN, ADMINISTRAIVE MEMBER.

1.

2.
3.

4.
5.
6.
7.
8.
9.

Shri
Shri

Shri

Shri
Shri
Shri
Shri

Shri
Shri
10.

Shri

Krishna Kanta Roy

Nripen Kakati
Jatin Chandra Das

Munindra Chandfa Das.
Bosanta Kumar Boro-
Narendra Nath Sarma-
Bahgshidhar Bayah
Puna Ram Murali
Sankar Basfore

Nayan Baba Singh

11.Sri Ramesh Ch. Sarma

12.5ri Dwijen Das

13.Sri Bapan Ch.Nath

14.Shri Ramesh Chandra Daimafy.

All the applicants have been working under the

‘Office of the Commissioner (Border), Govt.of India
Ministry of Home Affairs; Bhangagarh
Guwhahati-5. .

By Mr.D.C.Mahanta, R C Barpatragohain &

B. Buragohaln..

-'Versus -

The Union of India

- Represented by the Joint Secretary

By

to the Government of India

(15-11 & BM), Ministry of Home Affairs.

North Block, New Delhi-110 001.

The J01nt Secretary, Border Management
Ministry of Home Affairs '

North Block, New Delhi-110 001.

The Under Secretary

to the Government of India

Ministry of Home Affairs
North Block, New Delhi-110 001.

The Commissioner (Border)
Represented by the Deputy Commissioner (Border)
Bhangagarh, Guwahati-5.

The Administrative Officer

Office of the Commissioner (Border)

Govt. of India, Ministry of Home Affairs

&
Applicants.-

Bhangagarh, Guwahati—781005. A * « « « Respondents.

Mr B.

Pathak Addl. C G. S C.

O R D E R (ORAL)

In'viéw of office order dated 24.2.2004,

it has

Contd./2



bb

been decided by the Ministry of Home Affairs that Office of

the Commissioner (Bordef) would be closed and no further
extension would be accordgd.beyond 28.2.2004.-ﬁowever, if
is also stated that the possibility of accommodating the.
locally recruited st%ff is. being examined éeparétely. The
apprehension of thg applicants are that in the event, BSF
takes controi, they would not take them as there is no

termé and cohditions to decide about the future of this

. employees,

Keepiné that view_of the matter the respondenté
are directed to. treat this 0.A. - as supplementéry.
representation of the applicants. The respondent Nos.l, 2 &
3 are directed to take a decision and dispose of the
representation of the applicants and consider the

possibility of accommodating locally recruited staff by a

- detailed and speaking order to be passed within two weeks ..

from the date. of receipt of copy of this 6rder,~
Mr.B.C.Pathak, learned Addl.C.G.S.C. for the respondents,
is to be provided with a copy of this order enabling him to
fgrther communicate with the official requndents(ATill a
decision is afrived by the Ministry of Home Affairs, status
quo of the working of the empl§yees shall be maintained. In
the event, the applicants are still aggreived, it is open
té them to seek redressal of thier grievances in
appropriate forum. |

‘The 0.A. stands disposed of accordingly. Copy of
this order be sent to the respondents alongwith Ehe_copy of

the 0.A.

| N KW |
VeV el el |
( K.V.PRAHALADAN ) ( SHANKER RAJU )
ADMINISTRATIVE MEMBER . JUDICIAL MEMBER



L1
"
A

A

i}

9,

2
"
3

ALY Y
S vde)

o stn

.
i
"

¢

A7

.

elat-2

3
[
3

R

=4

1.

-~

§
:
§

3
3
5

»

£

4T
A B s
agg
P 4

™

g8
e
R

XS
Et3

B

-3
EaR Ak

e

5
=5

i
P P

ad

1

AN

BH

RAY

"

Sl

)
B

-
9 s

e
1

£ o
i

ot

T

(X

L]

+ 5]
R

W

%

P

WEP A

=

“

e

L0

55

PR A

oy
b
i




et
=

H
Fed :
Z :
- N

5
e

WP
g R 7Y

)3

2
3

LR

~

.

-wa
™

g

b8

)
‘e

rafah

A}

)

74
LR L

Fes
13

¥
i
>
o

o LT

-

"

-t
§

:
%
¥

2

Al
2

THEN

o
-
he

K- 233Y"
FrR

R

4

4

3
5]
Ed
4

o
2

:
£

ant

i a

5 T

34

«

Dol e

i

HE T




s
A
* -

:
SRR DN B A

o0

g P
AL TN

o
)

g

¥

P

i
"

R

2
a el

sy g e,
.;:b’.";' » aa

n Al

o

.
L. TEY
.z
HrEET

I
Z

.\.
&

e

o

o~

e
3

o

o
T she

7
&

3
H

Y
1

3
s
~

3

~
£

%

4o
.

danis

adely!

-
T3

L

s

T
A2 4

=%

et

",
ae

e

"~

vad
BA

o




[2

e
it

rd
s

1

ard i

53

¥
T

s
1=




3

EERE

H

i

»

ot

i

-

o
SRV

e

§

0y
3

et
Léa

¥

Ak

B 1S

3

o]
£

BT
%

A

>




.w;"“

or

w
w

i

- A,

wth

e

i
-
i

b L
P 2]

z

A5 4

o
"

‘§:'_.

"2

i
b

3]

=

[
HEE

Pags

P

P
1
“

%

i
'




- 2ap=

115 sri Ramesh Chi sarma,
$/e Late Hemeswar Sarma,
- Vi1l Barpratinm a,
| PO, Saker Hatd,
Dist., Kamrup (Assam ).
werking as L.D.C. since 18,371985,

$/e Late Ghana Kanta Das,
Dergaen,
Dist, Geladhat,

Assams

Werking as DriverS since 9.11*.37.

13, sri Bapan Ch,. Bagx Nath,
S/e Late Juren Ch; Nath,
Villy Dekar Gaen,

Dists Darrang,
Assamé

Werking as Driver since 1,872000;

Contds
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“No, 13015 /1u/uh«ou |
‘  Govc.Q$ Inddia
- Ministry of llome Affairs |
Off10e of the Comulssioner(Dorder) ¢4 g APR 1985

! . : -

_ Bhri Kriohne Knntu Ray,is hexraby npgﬁmntad in the
post 0f L4yDCedn a purely tempurexry apuolity Aniiielly f£ix &

) period of 43 days only in the pay scale of Rs,: 26 O G 29 Coanihrn.
.6m526—8—366-&8~8-390niouboolnPM.plus gther allwwumoaw as
odmissible no por Contrul chteruloo with @ffooh Lfrom '
)&-‘J«BS(I‘N) in tho office of the Comudesior. r(l&ordur)
qumhmti until furthor ordere

6d/Dr.J,K,Barthakur
Oommiauiom@r~(ﬁard@r )

| Momo Noe13012/18/84=0D
Oopy ﬁo:a : .
o (1) T™e asoounts. Officer;Reglonal poy 4 Agooumts '
. .71 office (IB) Govteof Indim,Miniatry of Homg
E ‘: Atfairs,ﬁhillona, _ =

(2) Drowing & diabuwging Officerfbill Asobt,

(3) Ebraonal file of &Swri Krishna Kants Reye

k) saed Kedstios Kente Ray,He is dérﬁoﬁ&d te Broduee

E : originul ‘certificates ot the $d1a0 ox ;o&mimm@
()) inioe order fllog

QY. __
( Wik ey )
P o Sectilen Officor N
V ' Qtinﬂ ol the waw&suiwhmr ﬁﬂerdus}u .

N = | : >




R | /mf\wn u\«a& QM |
x‘ﬂL’L' ; . —
X No.14011/12/(00) 90-CB | | o\
> |  GOVERNMENT OF INDIA o
- MINISTRY OF HOME AFFAIRS _ .

OFFICE OF THE COMMISSIONER(BONDER)
: BHONGAGARIL, GUWANNTI-5.

OFFICE »~ ORDER

In continuation of this office order No.14011/12/(00) -
90-CB dated 21-03-2001'the term of temporary appointment in
respect of the following employees in the office of - the
Commissioner(Border)M.H.A. Guwahati 1s hereby extended for a
further period and continue upto 31- 03- 2007. T

\/kf/ggri Krishna Kanta Roy, U.D.C,
2, Shri Jatin chandra Das, L.D.C.’
3. shri Nripen Kakati, L.D.C.

4. Shri Ramesh Chandra Sarma, L.D.C.

The extension of purely temporary appointment will not
bestow ény claim for regular appointment and .service rendered
on temporary basis in the grade of U.D.C. /L.D.C. wili‘ not
make incumbent eligible to any of the benefits frem regular
appointment of person in the same grade, '

2¢uuifg
Conunjissio.ne_‘rvgxg:(?{rﬁde&F.)T ( ﬂordnr?
' ' Gave of India
Memo NO.14011/12/(00)90“CD. Dt.’ ~3 M)H)(\r/{ Flaae 4”\lr,
Copy - tos=- Gmwahnti— 181 00~

1% The Senior Accounts Officer, Regional pay and
- Accounts Office(1B), Govt, of India, M.H.A, Shillong.

2. Accounts section. _ : Ty

3, Pérson concerned ........ cesesrss/Personal file.
4, Desk Officer(BF) M.H.,A. North Block, New-Delhi-110001. ’
° 5. Office copy. . ‘ : : :

. /(" ! )
P N 918 0¥
' . Administrative Officer._

v ER R

AEMrRPr eI JIRY,

Aar
sho Comm un:er ( Bor
o o Pt




- éﬁjprﬁ'

Noe 1303,3/1 l/Blswcn
(..OVT‘RI MENT OF IHNDIA

YMINISTRY OF HUME AVFAIRS '
OFFICE OF mn COMMASSITOMER( m)m)‘r:»)v

S,M}_H/\(‘g

DAL

APPOTNTHENT ORDER

Shri Nripen Kakoti Ap appointed os Poon
a Group D post in o femporury cnmeity in the pay
ocnle of #3e 196w3mR08=lwl20=EBmbe32 with of fecy

" from’ 16.10.8h FeNe 4n .tho otfice of - tha Commiaaiouar

(noruor). Gauhati until furthoxr orﬂorm.

His pay will Lo fixed in oocbfdanco with

the ruloes,

Ho}will be on probdtion for o ?oriod of"

two yonrsoe

Copy to 1=~

1o Porsonal flle,

(Dr,Jo K Borthalur)

Comwissioner(Border)

2, ‘llouso keoping Assiotanta
\ . 3, Bill Assistont (2 copies)e
he Accounto Officer, Reglonal Pay &

Accounts OLfica(ln), M.,‘H;.A,g Shillong=3s

g Office ordor fllo.

.//G/' shri dripon Kekotie

(nr., JoI\Lqu(‘n’ Lur)

Pounﬁssionor(n rder)

:i"‘\ .




Ay - ANNERuRE G4 g

¢ B |
a | | _ %
) U TR I D B AL S B U '
HEROE I R E I ~‘_<?‘ TiLA
No.14011712€00)86-CB
Govexnuent Of India MO
~ Ministry of Home affairs )
office of the commissioner(Boxder)
. Bhongagarh. guwahati-be S
o no , %)z r \\\s\ \jdb
L .
orrICE ORDER
 shri Nripen Kakati, Peon Of this office is her-
eby allowed to of ficiate as Lower pivision Clexk for &
period of one year in the pay scale of Rs.260-6~290-EE~
;6~325-83366~EB~8~390-10¢400/»p.m. plus other allowances
as admissible ag per Central Government Rules with effect
from 02-06-86 (FeN:)e

(D;,J;K,ﬁérfhakux).
_ chmﬁgaionmx(mordar)a -
. ' . . . / - - e
Memo No,laolx/1z(oo)as-cs-n at.
Copy forwarded toi-
. | Thb Accountégdfficer, Ragibnal pay & Accounts
foiCG(IB),»GOVGIRment oﬁvIndia,‘Minist;y-oﬁ‘ﬂoma Affalcs,

- 8hillong=3e.
2¢ | _ "rhe Drawing and pisbursing Offi@ér,
3. ; The Hodaévkeeping Assistant/ﬁillﬁhssiatnnt/—

qash Agsistante.

4, \p///fShri Nripen Kakati, peon. _ v o
i He must attain the required typing speed of 40

rg words per minute within four;months;from the

o} date of his appointment. After one year his
3 PerfozmanCQSjwill be raviewed. ~ =

5. personal file of pexson concernede

Ge Office‘o:dar file. | |

seation offiderxs ta

| cféfd@/

wip

LN 9 .
£ ey
vt s

BT T UAREURR LA A
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No.14011/12/(00)90-Ch &\
GOVERNMENT OF  THDIA
MIHLS TRy OF HOME AREATRS .
OFFICE OF THE CONMISSIONER(BORDER)
BHONGAGARH, GUWAMATI-S. R

OFFICE <~ OIWER

I.nvcorxt:inunt::im‘x of thia office ordar HUe,14011/12/(00) -~
20-C1N dated ’).1—().)-—?.(;)()1’t;hc; term of tomporary appodntiment Lo
respect of the following employees in the office of the
Commissioner(Border)M.H.A. Guwahati is hereby extended for a
further period and continue upto 31-03-2007,

1. shri Krishna Kanta Roy, U.D.C.
2, shri Jatin Chandra Das, L.D.C.

m/,af)éhri Nripen Kakati, L.D.C,

4. Shrl Ramesh Chandra Sarma, L.D.C.

The extension of purely temporary appointment will not
bestow ahy claim for regular appointment and service rendered
on temporary basis in the grade of U,D.C./L.D.C., will not
make incumbent eligible to any of the benefits from rcgular
appointment of person in the same grade,

. . AN

Comnissioner(Border) ( Border 9
\RLANE T AQele

A l v Gt india
'Memo No.14011/12/(00)90~CB. Pes 23 810R 8240 Hunn artarn,
Copy tOs=- . (nquAhnn--w-/Hf (K~

‘1. The Senior Accounts Officer, Regional pay and
Accounts Office (1IB), Govt. of India, M.H.A. Shillong.

2. Accounts section.

3. Person.concerned ..........os..../Personal file,
4, Desk Officer(BF) M.H.A. North Block, New-Dnrlhi-110001.
"5, Office copy.

. | .
// [ I'Q’ 3
Adminlotrative Officer.
AT aiye Sy »
O of the Comm g -eer { Burdar [>9:.0 ,
Supnheti—~8. "

L2
23
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NO.13012/11/84=CB
GOVERNMENT OF INDIA
MINISTRY OF HOME AFFALIRS
orwxcm Or TIIE COMMISSIONER (BORDER)
GAUHATI DACE

"APPOINTMENT ORDER

Shri Jatin Chandra Das is appointed as
Peon a Group D post in a temporary napadity in the
pay scale of s, 196-3-208-4~220-EB~-U4-232 with
effect from 20,1,85 I' N, in the office of the
’Commiaeipner (Border)._Gauhati until further

oxrders,

v His pay will be fixed in accordance
with the rules,

He will be,on'probétipn fof a period

ofvxﬁo years,

(pr.J.K. Barthakur)
Commissioner (Border)

Copy to 1~ ‘ } '

2

,b//4. Personal file, _
2, House keeping Assistant.
3. Bill Aseistant (R coples).

. 4, Accounts 0fficer, Regional Pay Aocounts
office (IB), M.H.A., Shillong-3.

5« Office. ordexr file,
. Shri Jatin Chandra Das.

21/
(pDr,J.1 qrtha ur)
Commlssioner(Bo der)

2 ..
\ P .g‘\ It} ‘,




officiate as U.,D.C. in the Scale of pay of Rs« 4000-100-6000/~

mxumtur@@ﬂ Deg

No.14029/3(00) B6-CB

‘ Government of India
Ministry of Hane Affairs
Office of the Commissioner(Border)
; Bhangagarh:: Guwahati-5.

i

OFFICE_ORDER

Dtd. 16~10-2001

shri Jatin Ch.Das, LDC is hereby promoted to

P.M, plus other allowances as admissgible as per the

Central Government rules £% w.e.f. 16-10-2001 temporarily

and until further order;*

.He will be on probation for two years from

thé'qate of his pramotion.

On his bkoﬁotion, he is reguired to exercise

opticn, if any, in thematter of fixation of pay within

‘one month in terms of G.I.O. No.16 below FR 22(1) (a)(1).

i

The temporary appointment will not bastow any

claim for regular appointment and service rendered on

'temporarylbasis in the grade of U.D.C. will not make the

-

incumbent eligible to any of the benefits from regular

appointnent'of person in the same gradé.

SA/ - Illegible
Deputy Commissioner (Border)

Memo No.14029/3(00)86-EB Dtd. 16-10-2001

Copy to :=

1. Tﬁe Sr.Accounts Officer,Regional Pay and Acdounts
office (IB), Govt.of India,M.H. A.,Shillong.'

2. The Desk Officer (BF),Ministry of Hoeme Affa1rs,
North Block New Delhi-110 001.

3, Accounts Section.

44.'Shr1 Jatin Ch.Das. o

5 Personal file of Shri J.C.Das. >

6.

‘Office copy..

83/~ Illlegible
rg Administrative*officer.'
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NO. 13012/11/8h~CD : —— .
GOVERNMENT OF INDIA . . .
. MINISTRY OF IOME AFPAIRS N
OPFICL OF THE COMHISSJONLR(BORDLR)
! GAUHATE, - DATE

APPOINTHENT ORDIER

Shri Munindra Lhnndtavnas iu'npﬁbintnd 0n
Poon a Group D post in a tomporary capmcity in the
pay eculc of m,v196-3-zoa-hu2 o-Ln-h- 32 wlth effect

x//from 1, 1084 FoNe din the offico of tho bommisaioﬂ@r

(Border), Gnubnti untild furthex ordorde

“iﬂ‘puvaill be fixed in aocorﬁbnca‘with

thea TUlos,.

e will ba on pfobution for o period of

two years,

(DreJ, Ko Barthalur) -
Comnissiongr( Border )

o

L

Copy‘co =

| Ve Perxrsonal file.
2, louse keeping Assistont.
9, Dill Assistant( R copies ).

4, Accounts aofficer,Reglonnl Pay & Accounts
office (IB), MelleAey Shillong=3le ‘

He }0ff1ce order Tile,

. Lk/yx/ﬁ \hri Munindra Chandra Dase
| > ])

(D30T s Yo Huxthnkuy)
Jomnissionor( Boxdor Je

133 | \

i T e

TR TR e YT T,
TR AT W o e

IR T R

7 TR T T T




.
3

-—-.....m.—-...Q..,.,‘.. e

e T '28"' I ANN X!JRS" @é@/\@& |

; "L, F !l Govorxrmmont of in§in ‘ ' % J %
ey - Ministry of Homo Aff{nirs, ‘ } \
' . offico of Commissioner(Bordox) ]
, ! Guwnhati-78100735, i
’ ’ Le ®oe 00 ' i I f}
| ~ !
~-0F FICE ORDEKR. : '
N0130r2/11/8u¥CB/62 | Dated Guwahnti the Ath Moroh'8 5 i
. \ ‘ -
i Shri Munindra Chandra Dog, Lho sonioxnost poon
(uroup D post) of thie office is hereby appeinted tompornrkly
in the poot of drafty in thdé scale of pay of K200w2=206-h-23
DD-’&-250/PMo plus other anllowancea as admissible as poer Centrol
Govt, | rules wyoefe bede 85(F N. ). J
= } t : , -
| : _ ‘ 8a/~ (Dr,J B ﬁortha}mr)
\ o L Commiaaionor(ﬂordmr).,
o 1
‘lemo.No.13912/11/8[r0D/62 A, Da’cad (.Lmahati the M;n t‘lurotx°85o
; N Y ;
~ Copy forwardwd to i~ i "Aif"“.' . '. b ‘
1, Tho Aocounts offiocor, Regioul Pny and Acoounte erfice,-
(1B),Ministry of lL.ome Affairs,Shillong-3, ‘\' ,
£ 2. The Drawing & visbursing officer,, \
" (7hree-conies for Houso koeping/bill/018h Asatt,)v . [
:f\/af Porsonnoj file of person conoornede‘ ) p LT » §
"‘y. 'ohri NUnindrn Chandra Das, of ¢ 1ce peon,e ;\ l‘ -~"ﬁ ¢
oo i _»'/ o . ' _ L ' \ .:~ | ,»%
Co - ' g él : “ : P
o -~ Lo Voo
e e e et s ,..I P - ,..,- RS IR A _;-“, —e g ( \oD(\S) lx RN . ,)i ‘
- I S ', .+ ..  saotion Office o ' L
N S ' 0ffico of the Commisqiomnr(nordor)
% IR ' o . Y
| . B M“‘)V" , T
R . ‘ . i
. 1 ‘“ .‘\ " ;
’ . eovoe E j $
! L
e ' ! g
‘ g 1
. \'" s i
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ik * "4
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N i o ~ i
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: ) ¢ ’ : o i i
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e wq,, 1 _10 1 2/  / 8li=CD :
GOVERNMENT2ORLINDIA

~
et et

Shri Drsnnta Kuanr Horo is uppointod'ma

I’u.o"n n Group D post. in a Louporury crl.pao'i‘,tyval.npthg ;'i
poy senlo of m.’!96—3~2084u~“"04vn~n~63?'wicﬁ ofCact H
irom 2. 1485 eNe 40 tho offivo of the Commiuﬂiouar %
(nordor), Gnuhnti until furtbther ordeps,;f ”’aﬁy ﬁ
. | | j J
f[Iia pny will be rixod'iu accordonce with g_
tho rulos. o S ‘jﬁ
| ) . . My
v Ho will e on probation for n perioed of
tw§ yaors, - A " @jx,a '
. (Dr.J. 1(.Hnrtlmkur)

Cowmiusionor(norder)

I/'
Copy to - ’
e
'Z/l:' Porsounl f£ile.
P Houao:koopiﬁg Assiatnnt.‘f
3o B4ill Aesjatant (2 copios),

; Le Accounts Officery,Reglonul Pay &
~ Accounte OLTica(IN), Ml A..blli1louu

S office oxrdex rile.

6.  Shrd Basante Kunar Boro.

oo

(1)1~. J Ko Harthaku -
Commjnaioner(norder)$%ﬁﬁ ‘

J% B

co o MINISERY OF HOME AFPFAIRS ! \

OFFLCHE O UL COMMISSIONE n(nomwn) M
GAUNATY DATE

APPOINTHMNENT ORODETR - “/;f

T

TIRFISS
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F Wit refe"eace %o nis apolication dated 1%¢¢9«%¢{¢71%5¥
Shri fVCULﬁx&buﬂyﬁvﬂbkdubpww¢2* 15 offerad & te-:porary vost of: '
e . in’'the woolo of pey of h.(Qé-‘*12£0*"//3ﬁ5 §72&960M

> plua'uaual dllow&ncoa senctioned by the GovarmdhAt or INdYe. Tlie

apuointmont will be aubJeCt to the Ffolloving terms and conditions.

th 1) T&e an”oiﬂt ant is purely temporavy end vill bo
governad byithq C.v.S.(T.'.,AU¢es, 1965 end is liable to termination
without7aasi3ning'any reasons undar Dules 5 ibid,
1i) e is.}isble §o be posted/transferred Lo any plgce
.infingia.oriabpqqd on sugh_ténqs and conditions as may be
'decidquby &he Govarnnuent of Ipdia.

141) e wnl be junior to the Juniomost official
aerving in ?ke 6rade in the oadre/€ v#“ﬁk f) «In tae event of
gseparation of the. cadre he will be Junior te thoge of the cadre

wiao‘are alloocated to bhe office - o” the Lccountant General, Aﬂcam.q}.

iv) % e will have to comp y With the requmreﬁents of
the' C.v.u.(Conduct) Rulss, 1954 end the Plural Marriage Act. All---'nv--;-.é'\‘
Rules or eadrea a;reaay in exlstence or issued from.tdine to time: |
reg&¢din~ L*bendence duties, discinline, conditiona of sorvice

eug, will aa»oratically ba anolicable “to him,

e
e

v)“,i If nhe ba*onoa to a ucaeduled Caste and orofenses
Bdé "indu/Siuh rsllglon, ne oqould raveri any cnange of religion4<::\

To tae- ep*oiatinb authority irmecdiately such =2 chang & take — L
«plaqq,.. ORIV S L o . . ‘ .

vi) ';dgéiahould givé a declaration of his “"ome Town for '
PEILC] pnrjqae&d} L.?.b. within six montho,from-the‘data of entrf‘ .
in to.services, i v ' - o 2
2y . ‘;' If the offer is accepted by hinm, he‘B\OUld sdgn the
apceptunce of the of’er la the fonu enclosed and report Ueraonally
te the offige of uﬁo Commigsioner(Border),Assan, Gauhati- ey
lmmediat2Ty but in =ny ocesoe not later then fifteen days from ' ‘
U s e 3 uﬁ‘“auuizt of Lads offer., This offex 48 Llisble to
bv?ﬁé, uk h@ do«ﬂ’hab join om or oefore the stipuleted date.
S . - o
.:Qh“wl-h‘(%);- | s a1y ‘ Contd, .. 2.

- s
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3. He should bring with his the original matriculation = &

Sartificmto and ov olhor certifldoaton Lu sud-ort of mayse, _
eduoational:qualification etc, end other coeytificete s-owing
doﬁioiio} He.aﬁouid also subnit the following documents with

‘his .letter of accéntance,

1)  Certifiéate‘bf characte*_wit° the form cﬂclosed foxm
tno.and of the Lduoetional lautiLu»ian laat atltended or in caasoe -
such afcartiflcaue ganzot be. obtaired, a certificate in the geme
. form frop a gugetted officer(in both cases, duly atteatod by a
Ciptrict. Iqgistrate),uub—D1v1Jional Legistrate or utipendi&ry

irﬂt Class Vaolstrotea) the certificate should have reference

to the 2 yeare immedietelv pfeceedinb.
PR YIPRC N A} g *

ii) Attestatioq form(enclosed)duly corpletad in dupllcabe.“ _
:’iii) A ochadulad Chntoes/Tribos oer‘ifxnato in’ the foxm
anclosed from a Uistrict Megistirete,Ad? lulonal Distriot Vaﬁistrate,
Collector Denuty Comr:issioner,tdditional Deouty ComTissioner,
Deputy Col1ector Pirst ClaSS utlpendlary laclsvrate, Clty
' Iagﬂatrate,uubndlv131onal Aamlstraue no% below the rani of Tirst
Classg ntipendiary [Jlagistrate, Teluka Iasislrate,l Executive
abiatrate,bxtra Aasistaﬁt Caomidssioner,Chiefl . Presldency l'agistrate,
}ddltlon 1 Chlgf PresldoﬂCy 1ablstraue, Dre51den0y Tagistrate,
Ravenue Officar not below tne rent of Tehsilder, ¢ub—Pivi°10nal'
Officer of ‘the arba waere he or his family normally reglaea.
7 iv) A declaraulon 1n form enclos ed indlcatlnb waether he/hor

huqband has ora tnan one vife 1iving.

) lo obJuction ca rulflcﬁte from 1is previous eqoloyar and

releasa’ order from His acceptﬂnb hls resignation from thau servica.

i
Y

vi)
of the Ce
lity ccrt

uerui‘*c

Dlsnlacad Rerson certificate frow a uazetted Officer

ntral, Govt. or from a NDistrict l'agistrate and or eldgibi-

ificate isuued by vhe Govt. of india- or vitizendhlp

te as a proof of registrztion gs an Indldn Citizen,

DY

by

being fo d m301cally fit for Governiient uGerCC bf Lho Civil -

Vo e

‘Chis of er of aphointiment is furiher Squect to his

Suvgoqn or & Dlotrlct Mecscal officer of the gquivalant status at

GUWQbab'vO wqom 1e will bo. sent aftar he accepts the offer and ,

T&pth to tha otficn of tbo Couniqsione (Wor 1),uauhati ang # iy
" -t toking on oath of alle iance to tne ’ |

Conﬁtuhub&on.of Indi § ¢ |

Be o

. t 3 i ,
He.wxll no be peid TeAs For Joining his aﬁP intment.

. _ . {114‘/1'

>

\.
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A (l*\ Shri Norendra Nnth & ncl'

~ Noa 15011 13/(00)B6=cy,
Jte \
o i . '(') N e
uovorumamb of Indin, LA gize
Hiniotry of llome AfLfaira,
O0fficn of the. Commianionor(nordar),

Bhongugﬂrb Guwabait{iw5,

OFFICE  OnnBR

-

v

hxi Nnrundru Nath Sarma is heroby mppoiﬁﬁaq an Peon,
fn Grc:up Tt pouh, An o tempornry. Canancity An tho i\:{y"'md}nlé of lm,

90*)~208~4~220~hu~Qa~)2/~pm. plun athar allowineog og: adniasiblm
ne por Comixwnl bovomnmeut Iten HeBoF, 22m0" QGG(F N. ) A3 Cha

office of tha Comniamioner(nardnr), Governmant of 1adé&,

muwmﬁnui
uwntil furthoey ordaro.

Shrt N,N.unrma hnm jodned 4m this poat on 22uOJ~36( i ol

o tie
»hri snma ‘will draw hio noxt inur@mout on OI“UJ”&70

S

Uzm»vunmi)
Coﬁyin'imn«r (Rordex)

c-ﬂ,

.~

Meme No, 1“01;/11(00)30.CH. g

(l) The Auoaunna of: 1rar, Raujonml Pey & Accounts officm(ln)g

idndstey of ncme \frnirr, ucvornmant off India,
l.ﬂj(;unmhxuh, ahiJ long~3,

{29 the D, D40,

(3) ﬁnuam Ke ping/ﬂlll/Ao»bLm@&kt&& Assbig,

‘(b/l'ﬂr.onmJ/rily.

() ),fx:icu axYing 111.0.

(nunhé§;>é/b/€% .;F

v
v QA
ﬂdminiwcr'c1vu ol ficar, LT
\ 1

-
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|
PO SR

R AT

e



h)e Pbx'sonngl fi

~—%)e  burd Dongehidher Dayan, AlRG,

'__ru.nmtry of Tomo M‘i‘a.trs. ouwaxmeg.“m ha &m&;. Yada

Roe 1301R/24 /8408 :
Govbe Of Inddo
Mindsbtry of lowe- Azfuﬂvp .
Office of the Comniesionor (norder); -
Bhungngarh, Guweh"ttip'mlOOg L

i ‘m‘.v

v xr.{l" Lo

basis & Ra.m/- (Rupoae ‘twolve ) only por day wﬂ,ﬁh qf‘.ﬁ'anﬁ.-'
fxrom tho date uf roporbing to duties,

o o SR
. ' Bd/.-l?r.-. JoKo Beag thaloux
e Comxioaioner.(ﬂorder )@

Oopy fowardod o' e i .
1)e Tho Aocounta Off:l.oor, Rogional Pmy\'m:d Aoouunﬁ

2). ‘Tho Prewing & Disbtn'sing uruoar,, i R
( Three copdes for ‘House Kﬁep:mglnium/bash Aesbﬁm‘ } -

v

3)s  [The D¢BePsy Rolico Rosorve,(nom oumd), Govte og* Aot

guuahati.-t, vith & roqucsb to rolesso trm mbovm zwumd |

pexrsonnol a.uxnodiately “to oneblo him to Juin .m Ws oi‘ﬁ‘&oeg
Jles sk Fd Z bo foshid GM/ a
0. of% tmo person onccrnon

B . . R .
' ! \ / A . :
. . o , B
S et e e e o T . . . : ! " : '_ v',*,, .

Offioo of thebonmﬁ.ss&omw@
O\}s{s/ﬁordor )g Guwenhaﬁ.‘ﬂwsne

B

B IR B

r
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Annexureﬁfz RETIY

N0.14011/13 (00) 86=CB.

. Government of India,

Ministry of Home Affairs,
Office of the Commissioner(Border)

Bhangagarh, Guwahati-S,.

2 JUL 1986

‘OFFICE ORDER

lShﬁi Bangahidh;r Bayan is herebyha»pointed as
peon, ajGroup ‘D' posg;in a_temporary ca;eéity in fhe pay
. gcale of %.19643—2084Q20—EB-4-232/--p,m.:plUS other
,iilowanéés és admissible-as per GentralGdyétﬁment rates
WeE.Fo Q2—06f86 (F.N.) in the.officé Qf thé:Commissioner
(Borderf. éoVernment of India, Ministry_Pf'Home Affairs,

Guwahati until furtherlcrders.

Shri Bangahdhar Bayan has Joined in this post
on 02~06 -86 (F No)o.

Shri Bayan will draw his next ihcrément on

01-06-87,

Sd/~- R.Kherlukhi,
Commi ssioner (Border)
Memo NO. 14011/13(00)86-(:8. dt.

'1. Accounts officer, Regional pay & Accounts Office(IB),
-~Government of India,Ministry of Hame Affairs, -

Lalt.....;...,shillong-3
2. The D.D,O. |
| 3. House Keeping/Bill/Acctts Asstts.
4. Shri Bangahidhar Bayan,
5. Personal file.
6. Office order file.

Sd/- Illegible
Administrative Officer.

T s e e i -




W?WMWW :A. 3 - | :Z\ NN IEX RIS -/‘f | |
. o . 2 . “r N - ] ! -!
\ e’
N M
A . o ) : ! \
: Nas 1h011/13(00 )BGecn ,
o Oovarnmnnﬁ_ar\Jﬁdin,
;Q‘ A , Ministry of Home Affodr s, _
Bt ? Offdce of the Commisaioner(Bardor ),
T e ) Bhongagarh, Guunhintime,

QO F F X @ E__OR D Rr n

Fhri Tua Ranm Murexd, Assem Home Gusrd Parponnel 4w

hormby appci@tad,na poon; Group ' veat in n urely tampoyrery

brsls for o §er10d of ﬁ(aix) months in the scnle of pay of ns,
750~8~T90~EB610~930/4.p.m. plun other sllavances an acimigadble
undexr the ¢antr: 1l Govermment rules with effoct from tho date of
Juining in tQQ office of the Comminnionor(mordmr), Govornment
of India, Hiﬁiutrr of Homo,Afrnirn, Guwashatl until further ordayrg,
6d /e /
(Mmgor'N.KDhal) D
’Dirmotor(ﬁurva) »
Tor Commiﬁaionar(nnrderb/
o ' = i e
Heme X¥0.14011/13(00)86-cp . . _ dt, | i
Copy forwerded tat- ] ) . 1
1+ Theo Accounts Orficer,_Rogidnal Loy 2 Auoountu»oﬁfica(lﬂ), f
vaernmomtfof.lhdiu, Minigtry of Home Arrairﬁ, ﬁhillongmjo |
2..Tp9\0. D, Q. fox inrormation. !
3e Thﬁvﬂccounﬁa/ﬂill/ﬂouau koeping Aszistpnt, o ;
e Shrs jus Rﬁh»Murari, Aseam Home Guard, Pblicm'ﬁquarvm, city, |
. Guwahit 4=781001, . S S
7.5.‘The‘Roserve,lnnpaotor!_Guwahati City, for information and '
f*‘neaaadsﬁy Bction. He in requested to rniomam'ﬂhri M Rem fq
Mesrcm g Murari, Homo Gunrd dmnedislaly, ./ ‘
“v6e Office order file, a L
: o ; ~N ,
- 27)y gy’
{(Majox N, Dhal / oo
Directop(ﬂurvmy) 4
far »nmmivsianer(ﬁorqn iy
AN . ' Voo
' SPON ,
, o 000on i
R, Sm'm ; !;
o | !
s } 5 .




No, 140117/13(00)86-CB
- Govornment of India,

i Mipistry of Home Affairs, ' E A
Of fice of tho Commissioner(Bordor), 2U LAY 180T
Bhongagarh, Guwahati - 5,

Dotag—~-

/

In continuation of temporery appointment vide No.14011/13/

- (00)86-CB dt, 27-4-87 Shri Pun Ram Mureri poon 48 hereby sddowed

to continue in temporary post of peon in the scale of pay of
M.750~8~79OEP—10-9h0/m p.m,¢ plus usual allowances sanctioned by
the Govornmept of India, His appointment will be subjoct to the

" following terms and conditions,

(i) The appointMGnt is purely temporary and will be governed '

by the C.C.S, (T.C.) Rules, 1965 und is lisble to temrmination
without essigning reasons under rules 5 ibid,

(44) He is: liablo to be postoed/transferod to eny placo in
India or abored on such terms and conditions as muy be deoided
by the Government of India.

(iii) Ho will be Junior to the juniormost official sorving din
the grade in he cadre of peon, In the event of separation of the
cadre he wili be junior to those of the cadre who ere allocated
teo the offidce.of the Accountant General, A4ssam,

iv) Ho will have to comply with tho requiroments of -tho CC.S.
C()lNJlIOl})‘[lllpA!l\. 1960 e tha plural Morrdapgo Aat. AlL Rulon or
cadres already in oxlstence or issued from time to time rogard-
ing Attendance, duties, discipline conditions of service etc.
will autmmatically -be upplicable to him,

(v) He should give a declaration of his town for the pur po se

of L,T.Cy within six months froum the date of entry in to
sexvices,

2. He should bring with his the original matriculation &BR
Certificate/School Certificate end or other certificates in
support of age, educetiopnal qualification etc, and other certi-—

ficate showing domicile. He should also submit the following
documents with his. letter of accoptance,

(1) Certificate! of character with the form enclosed from

the Head of tho Educatiunul Institution last attended or in caso
puch o curti;{t‘:i.c:mto- cunnot Lo obtadnoed, a cortidficato 4n thae =somo
form a gagettod officerm (in both cases, duly attested by a .Dist-
rict Magistrate), Sub-Divisional Megistrate or Stipendiary dirst

class Magiﬁtratea). Tho certiflcate should have refeorence to the
2 yours iwmmediateoly proceeding,

(14) Attestation’ form (enciLosad) duly completed in duplicate,

;.’ " —‘.\\\~.
o (@ lof _
o (Maj.N.0na1), *&/ /5

Director(Survey),
Offdice of the Comm@ssioner(Durdar).'

AT

‘ RSN
QC- /¢ |

——- C - '
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Encles—~

1.

2.

3.
L,

5¢

Condidatos slatomont ond doclarantion form

'(in dqplicate). -

Attostation foru ({n Auplicate),

Form of ldentity certificato (E dupl.l.uu'(;u)._

Form of Charactor certificate - dyp -
Form of Medical certificete -~ do =
Form of dectaratio no - Ao -
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No.14011/33/(00)86-CB

govarnment of India
Mindntery of Heme Affalon
Ubrboa ar Chia ot o bvans s (o dese )

Bhongagaxh, Quwahati-
‘ )

- - -
AP POTHLMEIT ORDER,
\ ' |

ghrl Sankar Basfor, a contingency staff of this-
/ l

/ office is horoby dppoinUnont as Jafaiwula, a Group 'D' poat,

‘Bn a purely tempordry basis 40 &h&- IGO&QU0£4R$*J130w3vQOUU
.pu220~ra 232/~p.m pluas other allowances as admisaible ag

por Cnntral Government rules with effact from the date of ﬁ4¢
joining in tho office of thae Cannissioner(Border), Govern-

" maent qi Indiu, Ministry of Home Affalrs, Guwaliati until fur~
thér ordoers, Shri Basfor haé joined in the post on 23-10-86(F.ti,)

f ghxri dJankar Basfor, will dxaw his noxt inaxement

on 01110—87 as per rulae,

|

hh,—(R.Khaxlmkhi)
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| o - _ .
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Copy toi1- , ,
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Offico(IB), Ministrxy of Home Affairs, gshillong-3.

2 j The Drawing & Dipbuxshing Officer.
3. . : Hﬂ;uso knoping/ﬂill/Accounts Branch. - ' }
R . )
AT % ' Bﬁri gankur Basfor.. . x* Ll .
5. | Personnel fille.
6. - o@fice order file,
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c-:"hri. NaYan Singh, Assan lome Guard persouncl is
hereby appointed as Chowklidar Group ‘D' Post in a purely"
tompornry basis for a period of 6(six) months in the scale
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! O FIu . auar s "
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ani on havii: exercised nls option under Fr 22(1) (a) (1),
the pay of Shri laya cabu slngh hag eon fixed at
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T e, pl/
u,.c{,)'ﬂ ‘ﬂlﬁﬂ‘ , R G R G . . /V Office of the Commissioner ( Border )
A&T@a*ml“! COVERNMLNT OF INDIA Bhangagarh, GUWAHATI-781005
. 6 S0 :
frolopuone ]556831% o ‘Mg WAIRY No. _ 1 :
{ " Ministry of Home Affairs Cp 4013/29/(00)93"'03e,_
| faatm Dateun mmmn 310~03099.... :
o | . !
i To

‘ The Desk. Officer(BB—Desk),

! ' " QGovernment of India, -

Ministry of Home Affsirs,

{ NOI‘th BIOCk' New DOlhi—llOOOl. , ]

.! SUB gt~ ABSORPTION OF TEMPORARY STAFF OF THE OFPICE o

i : . OF THE COMMISSIONER(BORDER MINISTRY OF HOME
AFFAIRS, BHONGAGARH, GUWAHATI=B,

Six;.

t

I am directed to invite a reference to the

Agenda item No.9 of tha 33rd H.L.E.C. Meating and ;|
to state -that in'xhe event of the winding up of the
Office on completion of the work of the . ou~going I.BaBoe

X ﬂroject by March'2001, the fate of the 14 Nos., of adhoa

staff of this Office will be uncerxtaln, To initiate

the absorption of theue staff: against ragular posts

in other 0ffices of the Ministry of Home Affairs,

bio—data and service particulara are forwardaa herewith

for further necessary- action at your ende

et e+ ————— .

‘ o | | Yours faithfully,

MZoas
i o ( L. P. DaB)
| L 7;04\ C) AMministrative Officer.
‘ 2 _ ‘




Im T s e 4 -! asem Moo Mr A0S LUMMLZSLUNER (EQRZER) .
Ak e temmde T ' . o _ L MINISTRY ov HoKs AFFAIRS, BHOI‘GA'—ARE, GUWAHATI-S. .. - LT o 3"

Dote cf b:.rth ]-«.lz‘;camoa - _ . Date-F;o;x . ~ whé;;-:er . ’ Remzrz i
&c zer setvice - icadzmie/Technica). .- | which working irecouited : ) - 1-
book. . .. conzintous ] in the prese*""f threogh . .
. . .| .Gove. sen’ice;.i rade, .'; -
e TR T T S ool T R N B Tl (A (S _.'.
SR S SRS M AR 7 ___l
Shri K. .. 4000—6000/— i1-12-59 - Matricwlate with 30-03-85" as , 02-06-86 s | Ewrioyment i General = M
iy = 'v.p.c. 2 ST tyoing.work .both L.D.C. .. . U.D.C. I Exchange/D.P.C,
/ _ e ---'r-”- _______ | E°g1ish & Hipdi. e e - L S -
S LhTEEee - - oo T T - T - iy
/ o 7SN s= 2. . Enri Remesh Ch. Sarma 5.305%4590/—4}—_ 01-04-64 | Matriculate with 18-03-85 as ’ - 02-06~-36 as | Dmployment . | Gezeral .
/ ) - DY LeDJCL Ty mEe e o ‘t":u.ng work both Peon. : L.D.C. | Zx= fl':ange/z.?.c.l |
) SRS e IR R A slésk_wegizdg_______."_‘____--__-__-; ----- DE——
// o _;.ﬂ-ghri Jat"n Gh.Das, . |-y y:=dO- - i - 21-10-58 ' Matriculate with [ 20-01:85- as l '02-06-86 &s | Employmsht < ' [Y 7 §/C 7
RYS e S i [ 00 s Mo - - . R, typing work : Peon. L.D.C. LIxchange/D.2.C. -
VA R e AT IR A NS =3elish. 4 usesebicoon f T 7T T
Y - : - 3¢ " Phri Nripen Kakotd, L =do- 01-02-65 ' | metriculate with 16-10-84 as 02-06-86 as |  -do- " General
; c. . ¢ s JLUDLCL -0, L s ool el . - . tv:n.ng ':ork in  Peon. . L.p.C. l
l,/ S L. .. :-:.' '- ‘-._—— - -— - — - - — - - T : R r- -------- - - - . .= ——
S 3 SR .5, Ehrd D‘.lgan DaS,m . - o 1 ~-11 © £9-11-87 | ~Com General
S _..9".1."3‘:;-_-_;".'; ' " . ___'____}. _______ s et —
/ . . . -
J » . " 6.. Bhri R.C. Daimary, 01-03-85 -cdo- s/
‘ ‘ N
| & W o EPEer. v o L bl S o
© se i n T IRk R E il = &
O.z@.? éc 5/}/% o VNI SR S, S = S o R R g—_'——'?"—'-'e~e—-——-1"_"‘--"-"‘—
Q o 8. Shri M.C.Des 01-03-85 | Smplovment Genezal
>y 9 —-PRRteye Lo bl oL JvEm.o__ - ) veem. ¥ 35 Pafery. LExchenge.  _ _ ) L ___ ___
T e 0% $._fshes_n.x,Sare, Peon. R s P
'F-Z*‘ < 1o, Tér hri F.R.Murari, Pecn 26--04-37 F.-.x-—cme Guzsg Senzral

Q - - o -

o 0. . , - -

< & tQ 'f{[ — 13. Bhri N.B.Sinch, , .. —do= boas 3-03-63 rTq"*a”y upto Ix 24-13-38 .
idar De Lo~ W‘ . T and subsequenty M I R 1 . Y w.g.k- \s-\O.cQ

N Bl ot I il B R N A

. : Ta Bz Sommmn D T T T Tt s =k e — e oo EA L ~ ' .
Qoo © 14, [snri Sanker Sesfor, ‘ -do- | 01-01-63 N0t indicated. |l 23-10-86 - 2320-85 | Throigh pasdy s/c.
: 8. - __§ésa&'al.l.e_ i : ! /--_-Lf-\‘ss.esl-~_-.l_,{_-----
__________________ Bl T T T USNs A . : - - - .— /" . ! " «
‘% aprma “U’t\ 3057 ~1i50e) L e '/‘/ A ~ | /
- .. . J}f\,x eVl — '/ V_;F‘ ~ X
= . [ . . ! 1o
- - \ L \D_-

. . S . ’ - : ’ . . (L. P basy -
204 . - : E : _ ‘ Adminittrative CFficer.
3‘ - 3'3‘) - ‘ - gz ' . L. P. D4S

- . . . . Adminiztre iv: Cificer,

: E . R ' e ‘ o ) ’ T " 0/0 tte Cemmizr - - (Border)

MHA, Rhares-!s0 Chy—5 .
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/"»@T ( Hlateg ) myﬂWNu.q o CART WEFR OumFUﬂUFCmmmumnu(Bmdu
.,?¢H$Qnyawq'w o GOYERNMENT OF INDM._ BMmpmm,GUWAHNH7mm5
PR AT 6041 N . AT
/ _,.L/‘qu'mqjglcphouc s60316 -+ SN ARteq No
LA . o . i 4 -CB,
/ I A Mioistry of Home Affairs = - [4015/29/(01("‘)-93 .
; o, : ﬁﬁf‘f‘ Date | 03*19'?994 G\)\
v + To S . | o . 5?[ .
ooy ' o The Desk Officer (B.F). CoThy \“fﬁ ; el
o . . .. Government: of India,’ ’ /f" ' Wi Qs
- . . Ministry of Home Arfuira K ad T
‘ {North Blook, New Delhi~110 001.Q' . k.
! T . R G R O O T oy ~'!'~-“-‘ o i ‘lhg
. | X ERA A
zf_ ' . .Bubz~ ;§=Absorption of temporary Staff of the 0/0 the! 1,3 _—

)

staft (Orhc and Gr,D) of this office for non~declaring .-

51!‘, , .. ’ t f : E l' s

Commissioner(Border), Ministry of Home Afrairs,w

| o Hhangagarh, Guwahgti-ﬁ, . il el
- . ; . LN ]

3 e ' .

I amn directed to invite a reference to thiu

office letter No.14013/29/(00)93~CB dt. 31~3-39 on theq.m1
. Bubjeot oited above and to state that there is a strong . “f
{ resentment among the 14 nos. of direct recruited temporary

; . thedir aervices as Permanent though’ they have completed-,yi"
i . more than 13/14 years of services. and pressing hard:.for i

M regularisation of their services to enable them to get"' ,%
f C ’ promotion and other benefits. dj; f‘ f“
|

It 18 requested that the proposal for abaorption

[ of- temporary staff as detalled in the office letter 73*7?ﬁ4 ‘
: dt 31-3-99 may kindly be taken up on priority. w3 “. o
’ .
- The outcome of the action initiated in this -
regard may kindly be informeéd to this’ office. o 1 ' ”
i ¢ ')_’ .‘ .
Yours faithfully, Lo l
T
sl
( L.P. Dnso ) B C

i e -
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Lite axlating stalf sf the offles of the Comnluslonor el
(’ .n\lv‘l) Mt A, (}\lm\hnﬂi. \ : ', ‘;‘l'. “%l :
I, ;
vi . The OleCn of the Conwissloner(Border) under the Hlniﬂtly A

L I o
of Hume AC fsl'ﬂ WHH Hel up 1!1!1uy') ;\1ud¢=“ At Aveord o, 'W“ v‘i»yﬂ‘f
. {
1

i Malno with the Varkoun eonabimietion agencian & tha ataty ( 1ﬂVLﬂ. i
‘ for the pU!pﬂ”ﬁ of conntruction of Indo Rangladenh Bonlnr Rnnd i
and Fonoe \nd wil) wind vup alter the project ln over, Thc of(ioo{"
1s'a tempoxnxy 0no and nag guch nll:ihn puats are mannad hy 1hn e
depuLnLiuni L frem othar ULILCLn chopL for some Ox. ‘D"nnd rer .
I posts which wexé not avallable on deputation basis. For qmooth SR
. functioning of tho oflice thene posta had to be. f1lled uP tempo»' “
: xnné by diract xocrultment on ndhbc basin from the nnmﬂﬁ\ap0?9~‘ ' ;
ored by the anloyment bychange, Guwahati ’ A i
~ The Mlnjstxy of Home Aflairs crnnted hh Ponts for this office ! ¥
Irom September '84 to June '87, 1he matter for making recruitment
of stafll 5qnctioned by the M.H,A, haq taken up Ly this office and L

1t vias infonned;by the M.l A, that:in the absence of recruitment ﬁj*

rules adnou apgdintment and recruitment on deputatlun bayls may,

Joy
be made, - , T [“'ﬁ
} ; The snnctlon for continuagtion of Lnese Ul _posts WGIG be}ﬂg fT@,
: given by the M. I.A. till Februnry 193, Hovwever, a work meadlire- °

ment qtndy Ceam ToT VAT Vinited this office in the month 'of” 'fb7£
bebrunxy '9? to deterdine the sutvlun staff 1f any, The reporLB : ‘
of ‘the work mea:utrement study team iwas forwarded by the (1, H.A. S
tovthiﬁ‘oflice vide their letter No 1/10/91~BF dt 07=0 /-~ 92 lhe‘?fj~
. work mensuremenq study team has justified in all 23 posts for.
f continuntlin, Horpoxpr in the yenrf19Q“ a quality oontrol cnll

-y

was-created and nwothex [ posts wexe also sanctioned by the H ", A.

1

Ju;4u1LuﬂlL_L)e office i1as 29 SanctLonod posts, ;fj'- k* .
E o A8 per xecowmendutlon of the woxk study tenm 8ix. nosa'ef PR
:L - directly l”PlUit“d Gre "D' astaff wuxo declared surplus and thelr 0 .
%, 'i names were ioxwaxued to the 3urplus cell of tne Hiniqtry of Labour{'fi
i The - six tu1>1uu Gro_'U' atnfi were 1 empl yed in the C. P, \{I). at
'Q Malda and . alnrpnnt Divi%ions 1n eqt Benpnl. h

Now, the ofche of Lhe Commis,ioner(Border), MJHLA, Guwahati

- has. 14 do of Gr, 'C' and Gr, 'U' staff who were dircctly recruited

at- Lno time vl creation of ofilce and taey are B8L1LL remain a4 é%&

: 'Lenpotury even alter completiso of 1**£El£370f service, and tn eye.

—. | -—
"~ 13 a strong reseatwent amang, thece statt for non~dvclaxlnp ‘thelir
Services uy pammanent one and pre.Sing thin ofilce very hard for
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JEN | . GOVERNNENT OF INDIA
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it | WINIS LY OF HOME AFFAIRS
s “,){5 i PN Conmwmnlssloner (Bordor)
e j o - Bhangagarh, Guwahali - 781005
UTEa seRy _ ' Fax No.: 0361-529421

: Tele No.: 0361-5294214
P.L THANGA, 1AS ST

Commissioner (Brorder)
a

NO., I/IOIJr/Z()(O())()J-CL} Duted: November 123, 2000, |
| -

To | ,

The Joint Sccretary (NE),

Miqislry ol [Tome AfTairs,

Notth Block,

New Delhi-100 001.

Subi- Regularisation of services of temporary stalT ol the OfTice. ol the
Commissioner (Border), Ministry ol Home AfTairs, Guwahati,

|

l m:’n to state that the oflice of the Commissioner (border) has 14 nos. of dircctly
recruited Group-C and Group-D stall appointed temporarily in the year 1985 at the time
of creation of Oflice on the basis ol the names sponsoted by the Employment Exchange,
Guwahali. These sta(l continue (o remain temporary even aller completion of {4/15
years of service and there is a strong_resentment among (he staflfor non-declaring their
services as permanent one and arc pressing this oflice very hard (oll,cgulmga,\@_')i@_[_nﬂﬂn
services 1o enable them to_pet promotion and otler benehiis under ACP scheme. The
‘matter was discussed in the 34" [ILEC meeting al New Delhi and on the advice of the
HLEC a detailed note along with bio-data and service particulars of these “stall were
(br\'varded"lo the Min. of tiome Aflairs, New Delhi for taking necessary aclion. Recently,

( the Govt has approved the additional work for construction of 1BB road and fence and as -

~such therefis a likelihood of the office being continuecor another 8 (o 10 years.

Sir,

[t i!s, therefore, requested that steps may be taken for regularisation of the services
ol the temporary stalT ol this ollice an carly date

|
| : ~ Yours faithfully,
e

’I ‘ ' _ (P.L Thanga )
Commissioner (Border)



T Red

;

To

g Ann EXURR ~ZB
g £

, No. /19581 '
GOVERNMENT OF IND&A
MINISTRY OF HOME AFFAIRS

New Delhi, Dated the 24.11.2000.
I
25,

The Commissioner(Border),

-

Bhongagarh,
Guwahali,

Subject:- Regularisalion of services of temporary staff of the Office of the
Commissioner(Border), Ministry of Home Affairs, Guwahaj.

- Sir, -

I'am directed to refer to your letter No.14013/29(00)93-CB dated the
13% November, 2000 on the above subject and convey that a proposal for
continuation of the 29 posts in the Office of Commissioner(Border) including

* the 14 Group ‘C’' & ‘D’ staffs, beyond February, 2001,to March 2007 , was

referred to the Finance Division.

2. The Finance Division have opined that as the present approval expiies
on 28.2.2001 the proposal for continuation of the temporary posts may be
taken up next year.

3. As the Office of the Commissiocnr(Bordcr) has been created
temporarily , for supervising the Indo-Bangladesh Border Roads and Fence
Construction Project Work, which is scheduled 1o be completed by March
2007, it may not be possible to declare the services of 14 Group ‘C’ & ‘D’
temporary stalf as permanent,

With regards,

Yours si‘i'xcierely, '

prat

e - | (D.K. SINGIY)

DEPUTY SECRETARY(NEC)

™~
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The Joint Secretary(1S-11 & BM.),
Government of Indin,

Ministry of Home Alfairs,

Norvth Block,

New Delhi-110001,

Through the Deputy Commissioner(Border).

Dated:- Guwahati the 20th  Junc’2002 -

AN _APPEAL  FOR _ DECLARING THE OQFFICE O THE
COMMISSIONER(BORDER),  GUWAHAILL  ASSAM AS
PERMANENT ESTABLISHMENT AND REGULARISATION OF
',!"HE SERVICES QITUHE EMPLQOYELS WORKING THEREIN IN
LILESALD QILCE QR ALTERNATIVELY 1Q_ABSQRB_111EM
AGAINST PERMANENT VACANCILES LYING VACANT IN _THE
C I’JV.I). ()171?'[(:15/(),7‘1{51( CENTRAL, GOVERNMENT QFFICE
IN GUIVALIATIL

(1) The Government of India, Ministry of Urban Aflairs, and
Employment’s office order No.DGW/BFR/35-92-
A/Maintenance/1089-97 dated 12-09-96 according section for
creation of posts for Maintenance of Indo-Bangladesh Border
Roads. :

i ’(2) Administrative Officer’s letter No.14013/29(00)93-CB  dated

31-09-99" addressed to ‘the Desk Officer, Ministry of Ilome
Affairs, Government -of India, for absorbing the employees
against regular posts in other offices of the Government of India.

(3) Administrative Officer’s letter No. 1401'43/29/:(00)931-CB dated
103-09-99 with a request to take up the matter on priority basis.

(4) Administrative  Officer’s letter No.14013 /29 (00)93 - CB
dated 10-01-2000  forwarding the written note regarding
regularization  of  services of  the existing stal¥ of the

';Connnissioner(Bordc‘r), Ministry of Home Aflairs; Guwahati.
g N
(5) Commissioner (Border) letter  No. 14013/29(00)93-CB
dated 13-11-2000 addressed to the Joint Secretary(N.1.), Minisiry
of Home AMairs, for regularization of services of 14 Nos. of Group

‘C’ and Group ‘D" staff for  enabling them to get promotion and

other benefits under ACP scheme. ‘

PSRN



Sir, |
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(G)Dc;)uty Sccretary’s  (NEC), Ministry of Home  Affaiss,
. Government of Indai, letter dated 24-11-2000 addressed to the
. Commissioner(Border), Guwahati, regarding the approval of the
proposal for continuation of the 29 posts in the office of the
Commissioner (Border), Guwabhati.

|
| (7). The Deputy Commissioner(Border), letter No.14013/29(00)93-CB

dated 14-02-2001 forwarding the representation submitted by -

R.C: Sarma,  General | Secretary,  Commissioner(3order)
LEmployee’s Union, on behalf of the staff members,

(7).A. The representation in communication No.100/1/92-CBLEU
_dated 01-02-2001 submitted on behalf of the Union praying inter-
“alia permanent abosorbtion of the temporary staﬂ of the office of
; the Commissioncr(Border).

With reference to the above, I have the honour to submit before your
kindself  the following few points for favour of kind\ due and sympathetic consideration.

(D That I am serving in this office as LD¢/PPUor last__ | & years aller 1
had been duely selected and appointed by the concern ‘authority, I have been rendering
very sincere service to the fullest satisfaction of all concerned without any blemish
whatsoevcr in this entire period

2) That the government of India, Ministry of Ulbdll Aflairs and
Employment’s Office .order No.DGW/BFR/35-92 A-Maintenance/1089-97 dated 12-09-
96 accondcd sanction for creation of posts for the Maintenance of Indo-Bangladesh
Border Roads and barbed fencing with a view to checking the infiltration of illegal
migrants from Bangladesh Border into the Indian territory. It may be mention that the
office 8f the Commissioner(Border) is created for the Conbtrudtion as well as
anlumnce of the Indo-Bangladesh Border Roads. The work of M(nntcnancc is a
continuous  process for an indefinite period of time even after the Construction is
completed. In that view of the matter, the oflice of the Commissioner (Border) xequucs to
be made a permanent establishment.

(3) That we have been, time and again, makmg our earnest requests to the
concerned authorities, Ministry of Home Affairs, Government of India, through proper
channel for making the office of the Commissioner(Border) a permanent establishment
and to regularize our services in the said oflice.

b

|
L - 1
|
I
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It may also be mentioned that vide his letter No.14013/29(00)93-CB
dated 31-03-99 addressed to the Desk Officer, Government of India, Ministry of Home
Aflairs, the Administrative Officer, Office of the Commissioner(Border), forwarded the
bio-data jand service particulars of all the temporary employees for absorbing them
against regular posts in other offices of the Ministry of Home Affairs, wherein my name
also appeared. '

-

4) ! That, after getting no reply the Administrative Officer, vide his letter
No.14013/29(00)93-CB dated 03-09-99 sent a reminder requesting to take up the matter
on priority basis But up till now no information as to what decision taken from that end
towards regularizing the services of these temporary employee’s has been made known to
us. | ‘ o ,

5) . " That in the month of February, 1992 the work measurment study team
submittec{i its report which was forwarded by Ministry of Home AfTairs, vide letter
No. I/10/91-BF duted 07-07-92, wherein the team justificd continuation of all 23 posts, In
1994, a quality Contral Cell with seven other posts were sanctioned by Ministry of Home
AfTairs, dnd presently the office has 30 sanctioned posts.

‘ As per recommendation of works study team 6 Nos of directly
recruited Grade ‘D’ Staff were declared surplus and their names were forwarded to the
surplus Cell of .the Ministry of Labour. Accordingly, they were re-employed in the
C.P.WD. at Malda and Balurghat in West Bengal and presently they are serving in

Guwahat}, on being transferred.

(6) i ~That this entire matter was discussed in detail in the 34" H.L.E.C.
Meeting under Agenda Item No.2 and accordingly service particulars of we the 14 Nos.
of temporary staff of ‘the Commissioner(Border) Offiec, are again forwarded with the
relevant ‘notes to the Ministry of Home Affairs, New Delhi, for taking appropriate
positive action. This is reflected in the detail note regarding regularization of services of
the existing staff of the office, which has been forwarded by the Administrative Officer
of Comn:aissioner’s (Border) oflice to Ministry of Home Aflairs, New Delhi vide
No.14013/29(00)93-CB dated 10-01-2000 .
|

(7). ; That thereafler vide his letter No.14013/29(00)93-CB. Dated 13-11-
2000 addressed to Joint ‘Secretary(N.E.), Ministry of Home Affairs, the
Commissioner(Border) requested for doing the needful in regularizing the services of the
14 Nos. of Group-‘C* and ‘D’ staff to enable them to get promotion and other benefits
under A.C.P. scheme. In the said letter, it is also mentioned that the Govt. of India has
already approved the additional work for Construction of Indo- Bangla-Border roads and
Fence which is likely t6 continue for another 8 to 10 years. ‘ -
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(8) That vide his letter dated 14-11-2000, the Deputy Secretary(N.E.C.),
Ministry of Home AfTairs, Goverriment of India, informed the Commissioner(Border),
enter-alia, the indo-Bangladesh Border Roads and Fence Construction project works is
schedule to be completed by March’2007. As such, it is evident that the oflice of the
Commissioner’s (Border) requires to be made a permanent establishment to look after the
Maintenance works which isto continue on permanent basis.

-

In that view of the matter, our scrvices may casily be regularized
by declaring the oflice to-be-a permancent one in the greater interest of the North East
region and particularly the State of Assam, as the question of identity of the Assamese
people is dircetly involved in the instant matter, ' :

9 : That, vide his forwarding letter dated 16-02-2001, the Deputy
Commissioner(Border) forwarded the representation submitted on behalf of the
temporary staff of the offict of the Commissioner(I3order), which was addressed to-Joint
Secretary(N.E.), Ministry of Home Affairs, New Delhi. '

In the representation it is pointed out that because of our services
not being regularized for long, we are deprived of certain basic facilities like H.B.A.,
M.C.A etc, besides insecurity of the future prospect of our jobs. It is also mentioned

therein that we should have been made permanent much before as per normal rules for

making the temporary staff as permanent in the Central Government. It is further
mentioned that as we are.with the legitimate expectation that our services would be
regularised by now, we have already crossed tlie age limit meant for other jobs than to the
present one. o ‘

. But up-till now our representation submitted jointly has not
been considered, subjecting'us to mental agony.

(10) " That 1 -belong to the[W@CU‘&é@aste/ of community which is

constitutionally safeguarded under reserved categories and as such my case for

regularization of service requires to be treated with speciality, as provided in the
Constitution of India and relevant laws of the land. L

t :
(1) That, as similarly situated persons viz-the 6 Nos. of ‘stall
declared to be surplus are all absorbed permanently in the C.P.W.D., under the Govt. of
India, apparently my case i$ also a fit case to be considered in the same line.

~Itis pertinent to mention that there are quite a good number
of vacancies lying pending in the C.P.W.D.and other Central Govt. Offices in Guwahati
wherein I may be absorbed permanently with the continuity of service since the day of
my Joining on_ 30 =3 ~®9as L J) T in the office of the Commissioner(Border).
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It is further submitted that as 4 am & very low-paid
employee’siand as there are suflicient vacancies in the greater Guwahati, and if there is
no hope 0F declaring the office of the Commissioner(Border) as a permancnt
establishiment, 1 may alternatively be absorbed permanently against any of such existing -
vacancies in the C.P.W.D. and other Central Govt. Oflices in Guwahati as per the
Government policy in praclice. | :

'

, In the premises aforesaid, | would like to request your
honour to l\md{y pay a duc and sympathetic hiced to-my matter and applying a- )lldl(.l()\l"
mind my case for absorbing me permanently against one of the existing vacancies lying

- pending m, the. CP.W.D. and other -Central Govt. Offices in Guwabati with the
continuation of service and seniority and all other incidental benefits applicable there to,
in an (,xpcdlcmus manner be considered in the interest of justice and fairplay; taking into.
special consu]cmuon the plights and have-nots of the people: like me: bcionbmb to the
lower strata of the socicty, for which act of your kindness | shall remain even grateful.

With kind regards.

Yours faithfully,

Bhied K3 Liona Wn&y
| , , U\ZJ’C-’ '
. ' i~ (=2 600

e o e e i = i e e
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to .
w‘ The Joint Scerctary(1S-11 & B,
‘ Government of fudia,
Ministry of Home Affairs,
North Block,
New Delhi-110001,
| .
| “Through the Deputy Commissioner(Border).
Dated:- Guwahati the 20th  June’2002
SUB~ AN _APPEAL  FOR _ DECLARING _THE _QFFICE QI 11HE
COMMISSIONER(BORDER), — GUWAIIATL, _ ASSAM Ay
PERMANENT ESTABLISIIMENT AND REGULARLSATION QI .
THIESERVICIES QUL EMPLOYELS WORKING THIREIN IN
LLLL SATL) OB LT I AL AL, llIVII )' 10 /IIIS()I(H II/I N
AGAINST PERMANENT VACANC 1158 1, lIN(: VACANI LN _ 111
CPLWD. OFFICE/QIHER CENTRAL (1()VLRNMLN1 Qrr 1(,[
Iy (;UWAII/HI
Rcl‘crcncé :- (1) The Government of India, Ministy of Urban Aflairs, and

|

Employment’s oflice order No.DGW/BITR/35-92-
A/Maintenance/1089-97  dated 12-09-96 according section for
creation of posts for Maintenance of ‘Indo- JBang!a(lesh Border

~ Roads. '
(2) Administrative Officer’s" letter  No.14013/29(00)93-CB  dated
0 31-09-99 addressed to the Desk Oflicer, Ministry. of Home
Affairs, Government of India, for absorbing the employees
against regular posts in other offices of the  Government of India.

(3) Administrative Oficer’s  letter  No. 14013/29/(00)93-CB dated
03-09-99 with a request to take up the matter on priority basis.

(4) Administrative  Officer’s  letter  No.14013 /29 (00) 93 - CB

- dated 10-01-2000 (’orwarding the written nole regarding

regularization  of  services  of " the existing stafTf of the
 Commissioner(Border), Ministry of Home Aflairs, Guwahati,

:t,

(5) Commissioner (B()ld"l) letter No. t4 )H/?O(OO)()? CB

dated 13 11 2000 addiessed 1o the Joint Seere thiy(MED), Ministry

, “of Home Aftairs, for regularization of services of 14 Nos. of (:mup

: _ - *C7and Group ‘D™ staff for ~ enabling  them to get promotion and

| - other benefits under ACP scheme.

i
H

|
|
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(G)D_ieputy Secretary’s  (NEC), Ministry of Home Affairs,
| . Goverment of ndai, letter dated 24-11-2000 addressed to the
P Commissioner(Border), Guwalati, regarding the approval of the

proposal for continuation of-the 29 posts- in the office of the
Commissioner (Border), Guwahati. ‘

(7) The Deputy Commissioner(Border), letter No.14013/29(00)93-CB

dated 14-02-2001 forwarding the representation submitted by
! R.C.  Sarma, General -~ Secretary, ~Commissioner(Border)
| Employee’s Union, on behalf of the staff members.

(7).A. The representation in communication No.100/1/92-CBEU
. dated 01-02-2001 submitted on behalf of the Union praying inter-
| alia permanent abosorbtion of the temporary staff of the oflice of
| “the Commissioner(Border).

|

|
Sir, l' , _ .
? With reference to the above, I have the honour to submit before your

kindself t;’h_e; following few points for favour of king\ due and sympathetic consideration.

That 1 am serving in this office as fzer.|ibc for last_\§  years afler I

(1) i ! _
had been! duely sclectéd and appointed by -the concern authority, 1 have been rendering

very singere service to the fullest satisfaction of all concerned without any blemish
whatsoeuer in this entire period

@ | That the government of India, Ministry of Urban Affairs and
Employment’s Office ‘order No.DGW/BFR/35-92 A-Maintenance/1089-97 dated 12-09-
96 accorded sanction for creation of posts for the Maintenance of Indo-Bangladesh
Border Roads and b;'u'bed fencing with a view to checking “the -infiltration of illegal
migrants) from Bangladesh Border into the Indian teritory. 16 may be mention that the
ollice of the Commissioner(Border) is created for the Constgnetion as well as
Maintenance of the Indo-Bangladesh Border Roads. The work of Maintenanéeis a
continuous process for an indefinite period of time even alter the Construction is
completed. 1n that view of the matter, the office of the Commissioner(Border) requires to

be made a permanent establishment. ' | ‘
3) - That we have been, time and again, makirg our earnest requests to the
concerned authorities, Ministry of Home Aflairs, Government of India, through proper
cllanne’ﬂ for making the office of the Commissioner(Border) a permanent -establishment

i . [ . e .
and to regularize our services in the-said office.

|

i
|
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"' “
' ' - It may also be mennoned that vide his letter No. 14013/29(00)93 CB
dated 31-03- 99 addamssed to the Desk Officer, Government of India, Ministry of Home
Aflairs, the ./'%dmlmstratlve Oflicer, Office of the Commissioner(Border), forwarded the

bio-data and service particulars of all' the temporary employees for absorbing them
against reg,ular posts in ‘other offices of the Ministry of Home Affairs, whucm my name

~ also appear ed.

| -

(4) | That, after getting no reply the Administrative Ofticer; vidé his lelter
No.14013/29(00)93-CB dated 03-09-99 scut a reminder requesting to take up the matter
on priority basis But up till now no information as to what decision taken from that end

towards rc;_z,d\xlanmmJ the services of these temporary employee’s has been made known to
us.

65y . That in the month of February, 1992 the work measurment study team
submitted its report which was forwarded by Ministry of Home Affairs, vide letter
No.1/10/91-BF dated 07-07- 92, wherein the team justified continuation of all 23 posts.In
1994, a quahty Control Cell with seven other posts were sanctioned by Ministry of Home
AiTalrs .and [presenlly the office has 30 sanctioned posts.

|
l‘ As per recommendation of works study team 6 Nos of directly
recruited Grade ‘D’ Staff were declared surplus and their names were forwarded to the
surplus Ccll of . thé' Ministry of Labour. Accordingly, they were re- employed in the
C.P.W.D. at Malda and Balurghat in West Bengal and presently they are serving in

Guwahati, on being transferred. -

(6) ! That this entire matier was discussed in detail in the 34™ H.L.E.C.
Meeting unIder Agenda Ttem No.2 and accordingly service partlculars of we the 14 Nos.
of temporaly stafl’ of the: Commissioner(Border) Offiec, are again forwarded with the
relevant notes to the Ministry of Home Affairs, New Delhi, for taking appropriate
positive action. This is reflected in the detail note regarding regularization of services of
the cxnstmg staff’ of the:office, which has been forwarded by the Administrative Officer
of Comm1551oners (Border) office to Ministry of Home Affairs, New Delhi vide
No. 14013/29(00)93 CB dated 10-01-2000 )

7) \ ~ That thereafter vide his letter No.14013/29(00)%3-CB3. Dated 13-11-
2000 adql'essed to Joint = Secretary(N.E.), Minisuy of Home Affairs, the
Commlssnoncr(Border) requested for doing the necdful in regularizing the services of the
14 Nos. of Group ‘C’ and “D’ staff to enable them to get promotion and other benefits
under A. CIIP scheme. In the said letter, it is also mentioned that the Govt. of India has
already approved the additional work for Construction of Indo- Bangla -Border roads and

Fence wlnclh is likely to.continue for another 8 to 10 years.

|

| ~
| | | :-
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(8) That vide his letter dated 14-1 1-2000, the Deputy Secretary(N.E.C.),
Ministry of Home Affairs, Government of India, informed the Commissioner(Border),
enter-alia, the indo-Bangladesh Border Roads and Fence Construction project works 1s
schedule to be completed by March’2007. As such, it is evident that the office of the
Commissioner’s (Border) requires to be made a permanent establishment to look after the
Maintenance works which is to continuc on permanent basis.

i In that view of the matter, our services may easily be regularized:
by declaring the oflice to be a permancent one in the greater interest of the North East
region and particularly the State of Assam, as the question of identity of the Assamese
people is (iirectly involved in the instant matter.

vy ! That, vide his forwarding letter dated [16-02-2001, the Depnty
Commissioner(Border) forwarded the representation submitted on bebalf of the
temporary staff of the office of the Commissioner(Border), which was addressed to Joint
Secretary(N.E.), Ministry of Home AfTairs, New Delhi.

In the representation it is pointed out that because of our services
not being regularized for long, we are deprived of certain basic facilities like H.B.A,
M.C.A etc, besides irsecurity of the future prospect of our jobs. It is also mentioned
therein that we should have been made permanent much before as per normal rules for
making the temporary staff as permanent in the Central Government. It is further
mentioned that as we are with the legitimate expectation that our services would be

regulariséd by now, we have already crossed the age limit meant for other jobs than to the
present one.

|
. But up-till now our representation submitted jointly has not
been considered, subjecting us to mental agony.

(1) ' That 1 belong to the Cov,...  caste/ ol community which is
constitutionally safeguarded under reserved categories and as such my case for
regularization of service requires to be treated with speciality, as provided in the
Constitution of India and relevant laws of the land. '
tn

(11) | That, as similarly situated persons viz-the 6 Nos. of ‘staff
declared to be surplus are all absorbed permanently in the C.P.W.D., under the Govt. of
India, apparet/lgy'my case is also a fit case to be considered in the same line,

|
1

: It is pertinent to mention that there are quite a good number
of vacancies lying pending in the C.P.W.D.and other Central Govt. Offices in Guwahati
wherein I may be absorbed permanently with the continuity, of service since the day of
my Joining on_{\(.ya R4 as __Puedn in the oflice of the Commissioner(Border).

| t




|

ciployee’s

no hope OF decluing  the oltice of the Comm

establishment, 1 may alternatively be absorbed perma

vacancics in the C.P.W.D. and other Central Govt. Offices in Guw

Government policy in practice.
[ .

|
Wonour to kindly pay a duc and sympathetic heed to my matter
mind ity ense for absorbing me perm
pending il the C.LW.D.
continuation of service and seniority

2\

Page-3

It is further submitted that as.l am a very low-paid
sreater Guwahati, and if there 1s

f - .
o and as there are suflicient vacancics in the
as permancot

issioner(Border) as A
nently against any of such existing
ahati as per the

In the premises aforesaid, | would like to request your
and applying, a judicions
anently against one of the existing vacancies lying
and other Central Govt, Olliges in Guwaliati with the
and all other incidental benelits applicable there o,
terest of justice and fairplay; taking into

in an expedicious manner be considered in the in
of the people like me belonging Lo the

special consideration the plights and have-nots
lower strata of the society, for which act of your kindness 1 shall rem

[

ain even grateful.

With kind regards.
Yours faithlully,

Q\\ TN BISER VARV AN
R Lo\ .o

= 25T
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To , , ‘ :
i : . .
' L e Joint Secretary (IS-11 & BML),
: ; Gavernment of todin,
' _ Ministry of Home AfTairs,
. Noarth Block, *
. - Néw Delhi-t10001. . |
i : ‘ : i
i . . i . . o . ) t
: 4 - Phrough the Deputy Commissidner(Border). o : , ?
- A S ) |
. . S _ - Dated:-"Guwahati the 20th  June’2002
o o - D ,‘ | R
suB- L ANTAPPEAL - FOR _DEQLARING _THE_OQFFICE_QF T11E
! ; COMMISSIONER(BORDER)Y  ~ GUWAHATL . ' ASSAM - AS

PERMANENT ESTABLISHMENT AND REGULARISATION _QF

, ! PSS ERVICES QU THE EAPLOYEES WORKING THEREIN 1IN
'. C TIHESAID QFEICE OR ALTERNATIVELY TQ ABSORIB - 11HEM
: AGAINST PERMANENT VACANCIES LYING VACANT IN  THE
CPLIW.D. OFFICE [OTHER| CENTRAL rm'rRNMrm QFFICE

] | n\' (,UH ALIATL. i

a B i
Reference - (|3 The Government of India, Ministry of Urban: /‘\ﬂ"mc and
i i U Employmen('s office : order No.DGW/BIR/AS-92-

V/NT untenance/ TORY-97 . dated 12-00-96 according scction for

; k creation of posts for I\dmmcmnu of Indo-Bangladesh Border
; il{oads : ‘ b

; (2) /\dnnnusnﬁa:ivc OfTicer’s lefter  No.14013/29(00)93- CB daiid
o - ‘ 31-09-99 addressed to the Desk Officer, Ministry of - Home

‘| Aflairs. Government of | India, for absorbmg the cmployec:

against-regular posts in other offices of the Government of India.
(3): Administrative Officer’s  jletter No.14013/29/00)93-CB datc'f(,l

! 03-09-99 with a request to take up the matter on priority basis.
, SR |

, (4)i Adnunistrative Officer’s | letter  No.14013 /29 (00):93-- (;‘B

! dated 10-01-2000  forwatding the  written  note regarding

: regularization  of  services of  the existing slaﬂ‘oflhc

: ';Cmtunissioncr(Hordcr). Ministry of Home. /‘\ﬂmm G\l\\’d“dh

i . { - . .l et i

4 C(S)iCommissioner (Border) fetter Nao, - M(H"&DU(H())‘H B

! ' Cdated 13-11-2000 '\ddlc%%d to the Joint Sceretary(NAL) Ministry

‘ | iof Home Affairs, for lcullanrmon of services of 14 Nos. of Group

i _ : E “Cand Group "D stafl for | enabling  them to get pmnmtmn and

g - 3 ~jother benefits under ACP scheme.
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(h)lzh'p\ﬂ\' Secretny (G, Ninistey: of Home AfTairg,

(m\o nment. of lndm tettir dated 20-11-2000 addressed to the
’ Lmnmmmncx(Hm(lm) (nmjwlnu repanding the approval ol the
7 pmpm,ll for continuation of the 29 posts in the mhw of the
Comnnwoncr (Border), Guwahati. ;

(7); th l)c'pulv C nnmnwnncr(Hmdoi) letter No. MOH/?Q OD)Q? -CB
ated  14-02-2001 forwarding the representation submiitted by
R C Sarma.  General | Secretary, Commmxoncr(Boxdcr)
if mploycc $ Union, on bch'llfoflhc <t'1mecmbem -

(7)1/\ The rcprccentauon in{ communication No. l00/l/92 (BLU

1dated 01-02-2001 whmltted on behalf of the Union-praying inter-
Lalin permanent abosarbtion .of the temporary stafl’ of thc office of
tthe Conmmissione t{order). i

t
§
!
i

o |
. |
Sir, \ ' | : |

' With reference to the above, 1 hgve the honour to submit before your ;
kmdsclf the ('mllowum{fcw points for favour ofkmck due and sy mpathchc conmdcmtmn ‘

i | i
(1 ‘ That 1'am serving in this omcc asp“‘ L("/"DTor last__ 17 years after 1
had been ducly sclectéd ;and appointed by the concern authority, I have been rendering
very sincere scrvice lo “the fullest satisfaction af all concerned without any blemish
whatsoever inithis entife. period, » |
(2) ) ’ That the Emcrnmcnt of Iudla Ministry of Ulban AfTairs and
Employment’ q Office ‘order No DGW/BFR/35-92 |A-Maintenance/1089-97 d'itcd 12-09-
96 accorded sanction! for creation of posts for jthe Maintenance of Indo- Bang!adcsh
Border Roads and bi\rbcd fencing with a view jto checking the.infiltration of illegal
migrants {rom Han;,hdcsh Border into the Indian! territory. It may be mention that the
office of the (onm\lwonm(Bmdo) s (1(‘4ch| for the Construction as well hs
Maintenance of the indo Hankl.ldcnh Border Roads. The work of Maintenance is'a

continuous ;yrocusq ;fm an indefinite period of] time cven after the Construction s
‘completed. In

that \|clv of the matter, the oftice of the Comunwoncl(Bordcr) requires (o
be made a pcmmncn( stablishment. '

(3) o That we have been, time and again, nnl\mL our carnest requcsts to thc

concerned authorities, Ministry of. Home Affairs, ‘Government of India, through- proper

channel for Ill\dl\ll\L, lhc oﬂuc of the (omnnsmoncx(Bmdm) a permanent cthhchmcnl
and to rcgulmwc our ﬂcrwcm in the said office.

,
1
{
}
|
|
!
!
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j
|
|
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1t mad also be mentioned that vudc his letter No. 14013/29(00)93-CB’
dated 31-03-99 ﬂddrcc:éd to the Desk Ofticer. Goxcrnmem of India. Ministry of Home!
Affairs, the /\dnum:tmtl\c Officer. Oftice of the (‘ommmcmncr(Bnrder) forwarded the:
bio-datn and service pdltuul.m of all the l(mpouuy employees for absorbing them:
against regular posts in bther oftices of the f\hmst of'Home AfTairs, w hcrcm my name’
also 1ppcmcd '

| |
! r

(4) ‘ That, lafter petting no reply rhc /\dmnmtmtnc Ofticer, vide his letter
No.14013/29(00)93-CB ’d.xtcd 02-09-99 sent a remirider requesting (o tnkc up the matter
on priority basis But up*llll now no information as to what decision taken from that cnd
m\vmd% mpzulmmnu (ho!'ccr\u.cq of these temporary melm( T Imc been made known to'
us.

(5) " That i |n the menth of February, 1992 the work measurment ﬁtudy team,
submitted its 1eport \vl ich” was forwarded by Mihistry of Home Affairs, vide letter.
No. 1/10/91-BE dated 07-07-92. wherein the (cam Juiuhcd continuation of all 23 posts.In’
1994, a quality (iwontml 3 ell wnh seven other posts. v’crc sanctioned by Mlmstty ofHomc
Affairs, and pvoccnlly lhd oﬂ\cc has 30 sanctioned pmtc.

i . L ] -

As pbl recommendation of works study team 6 Nos of. (hrcctl\'
recruited Grade ‘1)’ Stdﬂ were declared surplus and their names were forwarded to the!
surplus Cell of the Ml‘mstry of Labour. Accordmgly they were re-employed: in the;
CP.W.D. at Malda and Balurghat in West Bengal and presently they are serving mi
C‘uwalmll on bu‘nb lt(m](uwd

(6) : That Lluc entire matter was. discussed in detail in the 34" HI EC.

|

- Meeting under Agenda 1tcm No.2 and accordingly service particulars of we the 14 Nos.,

¢ Commissioner(Border) Officc, are again forwarded wnh thcf
relevant notes to the Mnnmy of Home AfTairs, New Delhi, for mh'w'appropnatc

-positive action. This is tellected in the detail note reparding repularization of services of:

the existing stall” of the loflice, which has been forwarded by the Administrative Officer
of Commissioner's (B(lrdm) office to Ministrty af Home Affairs. New Delhi vide:
No.14013/29(00)93-CB dated 10-01-2000 '
! a :
(7N ' | That fhuolﬂu vide his letter Nol 14013/20000)93-C Dated 13-11-
2000 addressed  to lmn( Secretmy(NED) Ministty  of  Home Allairg,  the!
Commissioner(Border) x'cqucslul for doing the nccdh:l n regularizing the seivices of the.
14 Nos. of Group “C’ and ‘D" stafl'to enable them fto get promotion and other benefits!
under-A.C.P. cghcme In the said letter, it is also mentioned that the Govt. of India has.

already appmvcd the, dddulmnal work for Constructian of Indo- Hangla Border roads and -

Fenee which is Ilkcly to conlmuc for another 8 to 10 \cam

|
|
o
|
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) | : '
8y C That ]vulc his Tetter dated 14-11-2000, the Deputy Secretany(N.1.C.), ‘
! Mmmuy of Home ANKits, Government of Tndia, informed the (nmmmmnnm(lhn(lt) .

enter-alia, the indo Banpladesh Border Roads and Fence Constinetion project works id
schedule (0 hq* cotpleted by March ooz Ay smh s evident that the oftice ol thy |

1 Commissioner’s (Borde) reguires to be made a peapanent establishment to fook nfter tho

© Maintenance \\Ulk\ Whl!’,h is Lo continue on permancit basis. '
i

E h‘\ that view of the matter, ofir services may easily be regularized

by declating the oflice 10 be a permanent one in the greater interest of the Notth Fast

region and particularly Ethe State of Assam, as the question of identity of the Assamese

peaple is diredtly invulv(}wl in the instant matter '

i
|
|

ol , L . i : : o
(9) Phat, vide his forwarding letter dated 16-02-2001, the Deputy
- Commissionel(Borden) | fonwinded  the tepresentation submitted  on behnlf  of  the i
L temporary stV of the ditice of the (€ ‘ommissioner(Border), which was addiessed to Join |

Sectetary(N. l . Mmlcu‘\ of tHlome AfMairs, New DCIIIII
l
i n the representation it is polmtcd out that because of our services
not bcm;c rcx,uhmcd %01 long, we are deprived of certain basic facilities like H.B.A.,

M.C.A ctc. besides indecurity of the future prospect of our jobs. It is also mcntmncd
! therein that we should|have been made permanentimuch before as per normal fules for .
 making the '_flcnumrm'y staft as permanent in the Central Government. It 1‘: further i
| mentioned lhﬁt as werare with the legitimate exjjectation that our services v.]rould bé
f repularised l)v now, welhave alrcady crossed the ag,d hmit meant for other jobs than to the 'uﬂ
‘ present one. S i |
! ‘ CBut up-till now our representation submitted jointly has not |
. been considered, subject ing us to mental agony. ‘ ’ r
I |
©(10) ' ' { That | belong to the SU\té\xh caste/ of community which is
1 cohslitulionzﬂly safcguudcd under reseived  catégories and  as such my case for '
L' regularization of servi icc requires to be treated |with speciality, as provided in the
. Constitution of India and relevant laws of the land.
: ! ' 1 .

(1D ' That, as similarly situdted persons viz-the 6 Nos. of staff
I declared to lic surplus nre all absorbed pcnnancn(ls} in the C.PAW.D. under the Govt. of
i India, apparently ny ¢ a‘:c ts also a {it case to be cormdcrcd in the same line.
|
i

| ‘ )
' . ( \

b : . | It is pertinent to mcntmn tlnt thete are quite a pood number
of vacancics' Iyms, pending in the C.P.W.D.and othier Central Govt. Offices in (mwahan
1 wherein | may be '\lquhcd permancntly with the continuity of service since the day of

I my Joining on_ 0. 011185 as PQQT} i tlic office of the (’mnmmmoncr(ﬂmdcx)
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employee's and as theie

no hope ol dwl'umg
establishment, T may alte
vacanelos in e C 10 W
Government policy in pri

i

mind my case for absor
pending in the C.P.W,
continuation of service
in an expedicipus manngr

special consideration the
lower strata of the socidty,

honour to l\mdly pay a due and sympathetic heed td 1

; : - | v i
| | L¥ S
(JHTTGEN]

|
very o paid

and il thee is

it tn duether sebinitted that as oo
are sullicient vacancics in the greater Guwahat,
the oflice of the ( nmu’ua“mum(lmulcr) A permanent.
ratively he absothed pctm:mcmly apainst any of such existing
by oo Contont o onices e Gosehiatd s pe the
ctice ;
. _ ;
In the premises -aforedaid, T would like to request v()m
my matter and applying a Jll(]lu()u‘i'
ving me permanently against one of the existing vacancies lying
D and other Central Gévt  Offices in Guwahati with lhc
and sceniority and all other irjcidental benefits applicable there to.,
r be considered in the interdst of justice and fairplay: taking into!
pliphts and have- nots of {he people like me belonging to the
ty. for which act of your kingness 1 shall remain cven grateful.

othyen

B e o o e e .

$
H

'
:
‘!.‘- ror

With kind regards ' ‘ :
, ; |
= Yours faithfully, ! Vo>
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The

Government of India,

B o
e L

] .

b . '
doint Secretary(I1S-11 & BML).

Ministry of Home Affairs,

North Block, ' :

New Delhi-t1o001, ~ i v
: _ ‘

Thropgh the Deputy C():nhﬁssionc‘fr(nmdcr). i

AN

i
t

Dated:- Guwahati thc. 20th Jnnc’20021

o ' 1 !
APPEAL _ FOR _ DECLARING _THE OFFICE Or THE

COMMISSIONER(BORDER), | GUWAHATI:  ASSAM *©  AS

PERMANENT . ESTABLISHMENT AND REGULARISATION. OF

THE\SERVICES OFTHE EMPLOYEES WORKING THEREIN IN

THESAID QFFICE OR ALTERNATIVELY 7O ABSORB THEM

AGAINST PERMANENT VACANCIES LYING VACANT IN . THE

cr

.. OFFICE [ QTIIER CENTRAL (i’()_VE'RNMIZNT’()FF!(,’é"

4

IN GUIVAHATI

(1)

(2)

o

() Administrative Oflicer's ttier No. 14013/ 29 (00) 93- B

(S)

g 1

~dated: 13-11-2000-addressed to the Joint Secret
ofiHoine Affairs, for regularization of services of 4 Nos. of Group |
‘(" atid Group ‘D staff for znabling  them to et promotion and

1

!'l'hfc Government of India, Ministry of Urban AfTairs. and
Employment’'s  office order No.DGW/BIER/35-92
AMMaintenance/1089-97  dated 12-09-96 according ‘section for
greation of posts for Mainfenance of Irido~13angladcsh%B’ordel‘.
Roads. , , : C . A
/idminislmlivc Officer’s lcttef No.14013/29(00)93-CB I dated!

31-09-99 addressed to the| Desk Officer, Ministry of. Hom¢ -
ffairs, Government of India, for absorbing "the -employees’

against regular posts in other bflices of the Governmeit of India. 1

{

Administrative’ Officer’s letter No.14013/29/(00)93-CB' dated '
03-09-99 with a request to tal'ée up the matter on priority basis. |

dated 10-01-2000 forward.i‘lg‘ the -

1——' ———

Conﬁnissioncr(l)ordcr). Mi-nisiry of Home AfTairs, Guwahati,

.~ ' - o : } . L
(jommissioner (Border) jlc&tcr No. 14013/29(00)93-CB!
ary(N.E.), Ministry]

[}
i
+

d | written  'note regarding !
- oregularization of  services  of - the existing staff of the : -

o

;
!
|
|
i
]
’
;

other benefits under ACP scherbie. ‘ P
[ i - ) . )
gy I 1 ‘ Lo !
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(6)[5'0;)'\113' Sccretary’s (NLG) Ministry  of Home  Affairs,
5 - ('im?crnmcnt of Indai, letter dated 24-11-2000 addressed to the :
; , (fmnmmcmncr(Bordcr) (‘quhan regarding the approval of the
i | pmpmal for continuation of the 29 posts in the office of !h( E
! ! (;ommmmnm (Border), Guwhhati, '
A N |
! ‘ : (7) The Deputy Commissioner(Barder). letter No.14013/29(00)93 - cn» ;
! P i fated  14-02-2001 fodwardihg the representation submitted by :
! . RC ~Sarma;  General | Secretary, Commussnonc:(Uordcr) !
! o " hn"\ploycc'5 Union, on behalf of the staff members. L i !
E : (7).A. - The representation an {communication No. l()()/l/‘72 ('Hl'” E
: ! Haied 01-02-2001 submitted{on behalf of the Union praying inters %
i A hlin permanent abosoibtion of the temporary. staff of the office of 'i
' : the Commissionet(Border). ; A :
! t
; i |
b | ,
T Girf ' _ . { |
‘ T Wil reference to the above, 1 have the honour to submit before your
kmdsclf the followmg cw points for favour of kind{ due and sympathetic cbnsi'dcration_ v
; . : Hornn
; (]), ~ That 1 am serving in this office as e kty Y for Iast /{ g )earq afer I ?
i had been ducly sclected and appointed by the congern authority, | have been rcndcnng |
. very sinccr’c's‘crvicc tonhc fullest satisfaction of all concerned "without any blemish ;
4 whatsoever jin this entirg penod ‘ '
@) That} the govcrnmcnt of India, Ministry of Urban Aﬂalrs and- !
1 l:mploymcm s Oftice order No:DGW/BFR/35-92 A-Maintenance/1089- 97 dated 12-09- :
i 96 accmdcd sanction |{or creation of posts for {he Maintenance of Indo- -Bangladesh ‘ |
-l Border Roads and baybkd fencing iwith a view {o checking the infiltration: of illegal 1
1. migrants from. Bangladesh Border into the Indian terntory. It may be mcnhon “that the |
i office of the Commissioner(Border) is created for the Construction as !well a’s ;
! anlcnanc'c of the lluln Bangladesh Border Ropds. The wark of M.un(cnanu‘ is @ |
[ conhnuouql process {or an indefinite period of [time even after the Constmctmn is
| completed. <ln that view of the matter, the office of the Commissioner(Border) rcquires ti,) N
. be madc a pcrmancnt cétablishment. ‘ ;
(3) ; _That we have been, time and agdin, makmg our earncst rcqucslq o lhc ‘
concerned .ui(hmmcs Ministry of Home Afiairs, Government of india, throu;,h propcr !
| channel forf making tht oflice of the (’onnmsmoner(Border) a permanent eslabhshmem |
¥ 'md 10 rcg,ulamc our sérwccc in‘the said office. f :
; | 3 '
e I i ;
b i : ;
1 }. o i \ i ‘. :
| | |
( : 4
/ ! [
] i’i !
3
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1 nm'r,' aleo he mentoped that vide bis fetter No 140 VIO TR
dated 31-03-99 addiessed to the Desk Ofticer, Government of India, Ministiy of Home
Affaits, the Administrative Oflicer. Oftice of the Commissionei(Rorder), forwarded the
hio-data and service particntars of all the tempotary emplovees for abserhing them
against regular posts incother oflices of the Ministiy of Tome Aflairs, wherein my pame
also npp(‘ali'cd_ . ’

(-h : Fhat faller getting no reply the :\dmini':!mli\'c Oflicer, vide lis letter
N 401329093 CRidated 03-09.00 cent a reminder requesting to take up the matter

. 1o . . G . .
~on priority basis But up'till now no information as to what decision taken from that end

towards repularizing the services of these temporary.emplovee’s has been made knovn to
us. ? o :
(5) a That in the month of February, 1902 the waork measurment study team

snbmillcdiits report which was forwarded by Ministiy of Home Aflairs, vide letter
No /10/91-B1 dated 07-07-92. wherein the team Justified cnminu_mli(m of all 23 posts In
1994, a quality Control i'(‘ll with seven other posts swere <anctioned by Ainistiy of THome
Aflairs, :m!d presentiy the oflice has 20 sanctioned potts

' | As per recommendation of wotks studv team 6 Nos of directly
recruited Grade ‘D™ Stalt were declared surplus and their names were forwarded 1o the
surplus Cell of the Mlnisl(y of Labour. Accmdil{gl_\'. they were re-employed in the

| R R . 4
C.PW.D. at Malda antl Balurghat in West Bengdl and presently they are serving in

L e ' . . [P
(vuwalmn,; on being lrtnn‘i;lcrrcd_ : : !
" o 1' :
. : .. i, . L . A ‘ ' : .
(0) o Fhat ithis entire matter was disctissed in detail in the 34" L EC.

Meeting n;ndcr Agenda Tiem No. 2 and accordingly dervice particulars of we the 14 Nos-
of temporary stall’ of the Commissioner(Border) (Iticc. are again forwarded with the
relevant notes to the Ministry of Home Aflhirs, [New Dethi. for taking appropriate

pdsitive action This is dellected in the detail note régnrdin_s_z resmlarization of services of.

the existing stall” of thel oflice. which has been fordarded by the Administrative Oflicer:
of * Commissioner’s (H(?ndcr) oflice to Ministry (ﬁf Home Affairs, New Delhi vide
NO AT I720000M93.C W idated 10.01 2000 ; .

) | .
(7) | Thirt ,'lhcrmﬂcr vide his letter No. 1407 3/20000)023-(13 - Dated 13-11~
2000 addressed  to {loint Seeretary(NED Ninistry of - THome  Affairs,  the
(“nn‘m\issi{nwr(!3(»1'(!(%) requested foi daing the m‘cd;l'ul m repularizing the services of the
4 Nos. of Group “C* aind *D" stalt 1o enable themito get promotion and other henefits
under A ¢ 1 scheme. 10 the said letter, it is also mientioned that the Govt. of Tndia has,
already ap!prm"ed/thc additional work for Construction of Indo- Bangla-Border roads and
Fence which is likely to continue for ancther 8 to 10 years. '
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(8) : [ hat vide hic fetter dated 14-11:2000, the Deputy Sceretaiy(N 1),

. Do o i . . . f. . . LY
C Minisuy of Home Aftais, Government of India, jintormed the Commissioner(Border),
enter-alia, the indo-Bahgladesh Border Roads and Fence Construction project works 1s

schedule to be Cmnplél&cd by March 2007, As such, it is cvident that the office of the
Commissioner's (Bordér) requites to be made a perfmancnt cstablishment to took after the

: 'f\t!gxil\uwl:\nc;q works which is to continne on permanént basis
. A ! . ¢ _

i . . ; . . i :

Ce ; (n that view of the matter, dur services may easily be regulatized ;
, ! Ly declaring the officd to be a permancnt one in the greater interest of the Noirth Fast
region and, pnniculm'll\j, the State of Assam. as lhef; question of identity of the Assamese

' people is ditectly involted inthe instant matter. :

Lo 8 | f

: (%) | That, vide his forwarding letter dated 16-02-2001. the Deputy

(_"-ommissi(_)nm(llm'(lcr)g'; forwarded the represeitation  submitted  on behalf, of the

temporaryistall of the oflice of the Commissioner(Border). which was addressed to Joint
Seerctarv(N.E ), Minislry of [Tome AfTairs, New Delbi '

s

- s I the representation it is p%ninl(‘d out that because of out servicgs
i ‘ !nm being 1egulatized [for long, we ate deprived bf certain basic facilities like 110 A,

; 1 . M.CA clﬁc._ besides insecurity of the future prospect of our jobs. It is also mentioned

‘ : therein that' we should have been made permancnt much before as per normal rules for

making the:temporary stafl’ as permanent in {He Central Government. It is further
- Lo “ . . .. { . . : .
mentioned that as, wd are with the legitimate expectation that our services would be

. repudariséd by now, we have already crossed the agle limit meant for other jobs than to the - ' ¢
o present one. N - ? ' ‘ :
i L \ : |
S . " : . o !
i ‘ f . But up-till now our representation submitted jointly has not
f been considered. subjebting us to mental agony. | : , ;
:} “ ’ ' } : ) i
| ) !
H /,l ., bl N - . . "
4o uam ) That | belong to the = #2806 e of commnnity which:is
. : «  constitutionally - safepuarded nnder reserved cn‘!cgnrim and as such my ‘case for '
L fegularization of serdice requires to be treated! with speciality, as provided in the
i : ’ ’ .

v 2

¢ Constitation of India n;ncl relevant laws of the land. |

R T ‘ C 1 : .o _ '
. : i . . o . . © A Vg
: (rry . Phat, as similarly Sl(ll:llcd persons viz-the 6 Nos. of stafl
1+ declared to be surplusi are all absorbed permanently in the C.PW.D ., under the Govt. of
k [ndia. apparently my cj\::c is also a fit case to be codsidered in the same line. ; S
g . o : . § . : .
b B . o P : :
; i — ! . " . o N
i - P It is pertinent to mention that there are quite a good numbger
{ of vacancies lying peiding in the C.P.W.D.and other Central Govt. Offices in Guwahati
- : - “wherein | nay be absorbed permanently with the_continuity of service since the day of
§ 0 my Joming ont (. -le-Sooas gy inthe oflice of the Commissioner(Border).
. ' i . ] 4 LA ' s . , . . f
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| :
t i : ‘
: i 1is further subumitteds that as 1ona Ve lavepind
employea's and ns there fre suflicient vacancies in the greater G“,“ﬁ““"' and if there 1s
the  oltlee ol the Comaleeloneriondeny we e penminent

nis «hape off Jt;ulmiim
eutnblishiment, T imay alteduatively be absorbed pe
. . | e , " B . ] iyt ' ' . .
vacancies in thel CPwWh and other Ceniral Govti Oftices Guw ahati as per the
the

Governiment pnli&cy in pragtice

rimahiently against any of such existing
|
i
: . S ' ! , ,
' ' I In the premises aftresaid. | would like to request. your
honour to kill(”}.!‘j‘ﬁ}’ a diic and sympathetic heed to fny matter and applying a judicious

T : . ! . . . .
L mind my case for absothing me permanently against lone of the existing vacancics Iving .
i Lo - 4T PR i - . e !
i pending in the] C.P.W.IL and other Central Govt. Offices in Guwahati with the !
L continuation ol service arfd senionity and all other incidental benefits applicable there to, |
. in an expedicious manneribe considered in the interest of justice and fairplay: taking into
i special consideration thcgp\i'gzhts and have-nots of the people like me belonging to the
B Ly . t e . - . . '
p lower strata of the society, for which act of your kindnese | shall remain even grateful.
' r : . | : :
3. : , 5 :
i | With kind repads ‘ :
\ ; Yours faithfully..
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(e ) /\(lnunmtmn\c

’ regularization of

. (é) Commissioner (Border) !

3
-
1

Cbhe doint Secretary (I8-11 & B ML),

Government of Indin,
U Ministey of Home AfTaies)
y Nocth Maete,
CNew Delhi-T o001,

Fhiough the Deputy Commtssioner(Rorder)

- i

H
Nated -

Chinveeahati the 'Eh«(h Tune 2002

“ :a - - -
AN_APPEAL FOR - DECLARING THE ,()I.flCr OF THE
COMMISSIONER(BORDER) o GUIVALIATL - ASSAM A8
LN ANENT ESTABLISUMIENT AND REGULARISATION- OF

LHESER)Y ICES OFTHE EMPLOYEES WORKING THEREIN IN

HE SAID OF FICE QR ALTERNATIVELY TO ABSORDB._TTIEM

‘i(: AINST PERMANENT VACANCIES LYING VACANT IN THE

CPICD. OFFICE [ OTHER CENTRAL GOVERNME m OFFICE
INGUWAHATI |

L | f 4
(1) The Government of ndia. Ministry of Urban Affairs and
Fmplovient's oftice order No.DGW/BFR/RS.02.

P A/NMaintenance/ 1080970 dated 12-00-0¢ acconding section tor

creation of posts for Maintenance of Indo- lhnvla<lc<l1 l!(ndc:
Roads.

2) Administrative Officer's le(l(‘r
31-09-99 addressed to] the Desk  Officer. Ministry  of T{ome
Alairs. Government 0'1 India. for absorhing the cmployees
against regular posts in oihcr offices of the (10\ cmmcnl nflndm

3) Administrative Officer’s ! letter No. lflOH/?Q/(OO)Q? C8 dated

- 02-00-99 with a rcqncct m take up the matter on pnmm hncm

—

No.14013/29(00)93-(’!3 dated

—

letter

Ofticer's No 14013/29 (00) 93 -
¢ dated 10-01-2000 fomJnrding

the \\rmen

(”l‘s
note regarding

- services of  the existing stafl of the
Ry (nnmncwmm(l!mdcl) Mnm(l\ of Home Aﬂmlc Guw .ﬂmll
i

1

i letter No. 14011/20(00)01 (I’S
b odated 13-11-2000 mldtmséd to the Joint Scerctary(N.12 D, Minidtry
of tiome Aflairs, for rcg_.ulanrmon of services of 14 Nos. of Grojp-

Chand (rroup D" staff forl  enabling them to get pramaotion and
: othcr benefits under ACP cchcme

! | }
| !
n
l? '
4.0 b
S ' ‘
1 - ——
g
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' Sir, j‘

. completed, In that view of the matter, the office of th

; S ~ Page-2

{0) l)vimtv Seeretary's (Nl(‘)i Ministry  of  Home Affairs,

Giavernment ol fndm, fette .(lnlul 24.11-2000 nddressed to the
Commissioner(Border), (quli'm regarding the approval of the
oo prdposal for continuation of the 29 posts in the office of the ,

\{5 — (o'mmmmncr (l)oudcr) buwﬂ“\u o i

(7N H‘lc Dcpuly Comnnssnoncr(Bofdcr) lctter No. 14013/29(00)93 -CB

. dd(’cd 14-02-2001 for\»ardmg the representation submitted by
‘ Do RIC. Sarma, General  Sccretary, Commissioner(Border) |
- ’ B mpm) ce's Union, on belnlfofthc staff members.

(7).A1 The tepresentation in ¢

N thic Commissioner(Border).

kmdscif the followuu, fe\v points for favour of kmc\

1 .
mmunication No.100/1/92-CBLEU

) , dated 01-02-2001 submitted on behalf of the Union praying inter-
TERLIRLE SRR '\ln permanent abosorbtion ofj the temporary staff of the ofﬁce of |

|
{
3
1
|
{
;
i
!
|
|

' 7 With reference to the above, | lnvd the honour 1o submit before your

uc and sympathetic concldcranon

‘(1) - That I} am scrvingj in this office as {P€0WN for last A 17; years afler 1°

had been ducly selected{and appointed by the concém authority, I have been rendering :
vcry‘smccre service tohthe fullest satisfaction of hll concerned without any blemish

whatsocvc: in this entire pmod i

) S That fthe government of Indla

MmlstIy of Urban Aﬂ"alrs and’

Employment's Office order No.DGW/BFR/35-92 AfMacntenance/1089 97 dated 12-09--

- 96 accorded sanction {nr creation of posts for th

Border Roads and lwhcd fencing with a view 10

e Maintenance of Indo-Bangladesh:
checking the infiltration of illegal!

migrants {rom Bangladckh Border into the Indian temtorv It may be mcntlon that the,

office of the Conmmkmncr(Bordcr) 15 created
Maintenance of the Indo-Bangladesh Border Roac
continuous process fob an indefinite period of u

be madc a pcrmancnt esthblishment.
3) “That we have been, time and agai,

for the Conktruction as well as:
s. The work of Maintcnance is a.
me even after the Construction is,
¢ Commissioner(Border) requires to

making our earnest requests to the.

' conccrncd authonucs MmNry of Home Affairs, Government of India, through proper:

channcel for making the ,oﬂu.c of the Commissioner(Border) a pcmmncnt cstablishment,

'md to rcgularize our :cnlccs in the said ofTice.

2
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It nny also bc mentioned that vide his letter No.14013/29(00)93-Ci3
dated 31-03-99 addressed to the Desk Officer, Government of India, Ministry of Home
Aftairs, the Admnwr:'imc Ofticer, Office of the Commmmnef(nm‘dcr), forwarded the
bio-data and service particulars of all the tempbrary employees for absorbing them
against wyul.\r posts in other offices of the Ministty of Home Affairs, \\hcrcm my name
'\Iso appcmcd } , i

& . o N
(4) . That, after getting no reply theiAdministrative Officer, vide his letter
No:14013/29(00)93-CB dated 03-09-99 sent a reminder requesting to take up the matter

“on priority basis But up till now no information as to what decision taken from that end

towards regularizing the services of these temporary employee’s has been made known to
us. . | ' g .
(9 _ ~ Thal in the month of February, {992 the work measurment study team
submitted its report which was forwarded by Ministry of Home AfTairs,. vide letter
No.1/10/91-Bf dated 07 07-92, whercin the team justified continuation of all 23 posts.In
1994, a thty Control Cell with seven other postsiwere sanctioned by Ministry of Tlome
Aflairs, and presently: tli\c office has 30 sanctioned posts.
As 'pcr recommendation of works study team 6 Nos of dlrccl!y

rccmltcd Grade ‘D’ Slaf‘f were declared surplus ahd their names were, forwarded to the

surplus Cell of .the . Mnmshy of Labour, Accordmgly they were re-employed in thc

C.P.W.D. at ,Malda. and Baluxg,hat in West Bengal and prcscntly they are serving m _
._Guwaham on bcmg transfcrrcd - g }

I . i
(6),3_ i Tha thns entire matter Avas dlspu<scd in dctall n thc 34" Il L.E (.
Meeting under Agenda ‘llcm No.2 and accordingly! service particulars of we the 14 Nos.

of temporary stafl’ of ithc Commissioner(Border) Offiec, are again forwarded with the

- relevant ;notes’ to -the| Ministry of IHome Aftairs; New Delhi, for taking appropnate :

posmxe action. This.is}reflected in the detail note regardmg regularization of services of
the' existing stafl of the oflice, which has been fotwarded by the. Administrative Officer
of .Cominissioner’s (l}mdm) officc to Ministry tof Home AfTairs, New Delhi wdc
NQ.14()|3/29(0())03{?!;@'d:\tcd 10-01-2000
o i l : ' i
) ' That thereafler vide his letter No.14013/29(00)98-Cf3 Dated 13-11-
2000  addressed m! Joint 'Socromr_\"(l‘l.ﬁ.). IMinistry  of  Home Affairs, the
Commi‘:cioum(llmdc‘n){xcqnoe(od for doing the neelful in regularizing the services of the
14 Nos. of Group ‘C’ Eand ‘D" staff to enable them to get promotion and other benefits
under AIC.P. scheme. In the said lctter, it is also mclmoned that the Govt. of India has

already approvcd Ahe addditional work for Conslrucuon of Indo- Bangla-Border roads and

Fence wluch s thly m connnuc for another 8 to 10; years.

i . . ! ‘ . g . }
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(8) That yvide his letter dated 14-11-2000, the Deputy Secretary(N.E.C).

Ministry of Home /\ﬂmrq Government of India, informed the Commissioner(Border),
enter-alia, the indo- l)nnul.\dcsh Border Roads and Fence Construction project works is
schedule to be cmnplclcd by March'2007. As cuch it 1s evident that the office of the
Commissivner’s (nmdd) requires Lo be made.a perthanent cstablishment to look after the
Mamtenance works whaéh 1s to continuc on permancht basis.
N ) - L~ |

| lr‘\ that view of the matter, ofir services may eaqh be rcczulamed
by dcclarmg the oftice Yo be a permanent one in the greater interest of the North East
region and particularly hme State of Assam, as the Question of identity of the Assamesd
peoplc ts (hrcctly inv ol\é(l in the instant matter. E '
!
9) - Hat, vide his forwarding ldtter dated 16-02-2001, the Deputy
Cornmmmncx(Bmdcr) forwarded the representation submitted on behalf of the
temporary stafl of the dflice of the C omnussioner(Border), which was addressed to Jomt

Sccretary(N.E)), Minisuy of Home Aftairs, New Delhi,
- t

i

—

In the representation it is pdmtcd out that because of our qcmcca

not bcm& regularized {'

or long, we are deprived of certain basic facilities like H.B.A.

M.C.A cte, besides indeeurity of the future prospéct of our: jobs. 1t is also mentioned

thmcm that 'we should
makm;, the temporary,
mentioned: that as we

|
have been made pcrm'mcnunmch before as per normal mles fo:
staft "as permanent in the Central Government. It is furthef
arc with the legitimate explectation that our services would be

regularised by now, weclhave already crossed the agd limit meant for other jobs than to the
present one.” : ‘ '
P = i

! t

; . = But up-till now our repfesentation submitted jointly has not
been considered, subjecling us to mental agony. '

v

(1oy - " That 1 belong to the *ﬁ5>[7*ﬂ caste/ of community \thh is
constltuuonall) safeguprded undcr rcscrvod categorics and as such my ‘case for

regularization” of service requires to be treated fwith speciality, as provided in the
Commutmn of India :md relevant Imxc of the land. ;
. 7.- . !l' : '

That, as similarly situdted persons viz-the .6 Nos. of staff

(l l) : L
declared to be surplus hre all absorbed pcm]ancntl), in the C.P.W.D., under the Gowt. of'

Indla apparcntly my case is also a fit case to be considered in the same line,
| : ' \
Lt ! Itis pertinent to mention ‘that lhcrc are quite a good number
of vacancms lying pending in the C.P.W.D.and other Central Govt. Offices in Guwahati
whercin 1 may be absorbed permancntly ‘witli the continuity of service since the day of
my. Jommz, on O2-0!* g‘)_"ls Pe0om. inthe office of the Commissioner(Border).

|
t

e
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!
‘: !
c I It is further submitted that as 1 am a very Jow-paid
employee’s and as thefe are cullicient vacancies inf the greater Guwahati, and if there s
i : no. hope of declaring  the oftice of the Corhmissionet(Border) -as a  permancent
' N s t L. R
' establishment, T may alternatively he absorbed perinanently against any of cuch existing
r o vacangies in the ("-,‘I’_‘\\’ 1Y and other Central Gbvt Offices in Guwahati as per the
: Governnient policy in phactice ]
| ) : {
, ‘ - | .
B o . . .
; : In the premises afotesaid. 1 would like to request yvour
. . i . . ..
! honour to kindly pay a due and sympathetic heed to myv matter and applying a judicions
! mind nyv case for absdrbing me permancntly agaigst one of the existing vacancies lving
oy ! by pern yoag f !
: pending in the € PAW.D and other Central Govt Offices in Guwahati with the
; continuation of servied and seniotity and all other {inci(icnlai berdefits applicable there to,
i in an expedicious manher be consider od in the interest of justice and fairplay? taking into
‘ ; special ¢onsideration the plights and have-nots of the people like me belonging to the
. 1 - . fer - . .‘ . - - :
5 n tower steata of the sodiety. for which act of vour kihdness 1 shall remain even grateful
ol | , ,
S ; With kind regards
'} ? H ‘; ! .
R ] :
i . .
% t e ﬁ
§ Yours faithfudly, .
{ ¢
_ z o .
b D ; . : q f i :
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l'o
y,
SUB:-

Reference

~ The Joint Secretary(IS-11 & BAL),

Government of India,
Mmu(n of Home AfTairs,
Natth lllnclu

Nety Delbi- mmm{

;
IImmph lhc Deputy ¢ Oll1|l\l<<l0:‘il(‘l(H(H(i(‘l)
% . < l.):ﬂtcd - Guwahati the  20th .ﬁmc'NOZ
AN_APPEAL  FOR _DECLARING THE QFFICE QF THE
(()M:\Il.)‘)l()f\'l RBORDER)G_ GUIAIIATL _  ASSAM. A48
PERMANENT ESTABLISHMENT AND REGULARISATION _QF
THESERVICES OFTHE EMPLOYELS WORKING THERELN _IN

CTHESAID QFFICE QR ALTERNATIVELY TO_ABSORB_THEM
AGAINST PERMANENT VAGCANCIES LYING VACANT IN _T11E

G l:' D QFFICE [OTHER '}CENTRAL (:()! £ I(/'\/\ll NI QFFICE
IN GUISALLATL, j

| : i
(1) The Government of lndin. Ministey cof - Uirban AfYairs. and
Employment s office ~order- No DGW/BER/ZS.02.
| A/Maintenance/1089-97 dated 12-09-96 according scction for
creation of posts for Maintenance of Indo- Bnnz,hdcch Border
Ro.t(lq
(2){ Administrative ()“ICCI s lelter No.l4013/29(‘00)93-(713; datdd
b 31-09- -99 addressed to the Desk Officer, Ministiy of Tome
Alfairs.” Government of | India. for absorbing the employces
Lagainst regular posts v dther oftices of the - Government of India

/\iilminislralivc Officer’s  letter NO.MOU/ZQ/(OO)QR-CB dated

| 03-09-99 with a request to {ake up the matter on priority basis
(N Admimistrative  Ofticer’s { letter  No 14013729(00) 93 - (3
' dated 10-01-2000  forwarding  the  written. note regarding
{ répularization  of services of - the C\l<tmL stafl’ oftlu.
. (“mmmmoncr(Hord(‘r) MmNr\ of Home Aftairs, Guwahati
i ‘ ? Ny
3 (5} Commissioner (Border) ‘Ic((o No. 1 1(”?/"0(00)0‘ ¢ H
L d.\lul 131 1-2000 mkhccccci to the loint Secretary(N [2). Ministty
pf!lmm Afairs, for lcnulanbatlon of services of 14 Nos. of Group
S Chand Group D stali for - | cnabling  them to pet pmmmum 'mvl
;(Hhm benefits under ACP c(‘hemc
o | ; A
BN } S S ‘ ' {
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Sir,
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(6)()‘cputy Secretary's  (NEC),  Ministry  of - Home  Affairs,
Government  of Indai, letter dated 24-11-2000 addressed to the
Commissioner(Border), Guwahati, regarding the approval of the
ptoposal for continuation of the 29 posts n thc oﬂncc of the
(»umuusqmnct (Border), Guwahati ;

(7 Ihc DPeputy C 0mnmsmncr(Bordcr), letter No.14013{29(00)93-CB

dated 14-02-2001 forwardihg the representation submitted by

- : - R‘ Sarma,  General | Secretary, Conmmsmncr(Border)
‘ S melo) ec’s Union, on behalfjof the staff members.

(7).A;ﬁ “The representation in {communication No.!AOO/l/QZ-CBEU

dated 01-02-2001 submitted jon behalf of the Union praying inter:

’ alia permancent abosorbtion wf the temporary stafl of the office of
hc C ommmwmcr(Hnrdcr)

]

!

L S Wlll reference to the abovc 1 ha\c the honour to submit bcforc your .
kmdsclf thc foliowmg fcw points for-favour ofl\md\ due and sympathetic consideration. .
¥ ( .

R |
(l) ; That: I am scrvmu in this'oflice as £ /; » i for last _years after [
had been ducly sc’lcctcti and appointed by the contern authority, 1 ha\c been rcndcrmp
very sincere.service thi the fullest mmf"xcuon o% all concerned wnhout any: blcmtsh

whatsocver it this entirk period z
(2); : 'l'hag the government of lndm Ministiy of Ulb'm Affairs and
~Employment’s Office order No.DGW/BIFR/35-92 P\ Maintenance/1089-97 dated 12-09-

96 accorded- sanction {for creation of posts for {he Maintenance of Indo-Bangladesh

* - Border Roads and batbed fencing with'a view to checking the infiltration of illegal

migrants from Banglac uh Yorder into the Indian !tcrnton’ It may be imention that the

. oflice of: the Comm ssmncu(lerdm) 1s created for the Conktruction as well as
- Maintenance of the lmlo Bangladesh Border Road< The work of Maintenance is a

“continuous - - - process (m an indefinite period of ftime even afler the Construction is
complcled In that view:of the matter, the office of’the Commissioner(Border) reqmres to
be made a permanent cStabhshmcnt ' : i . P

3y - 7 That we have been, time and ag,dm makma our camest requcsts to the
concerned authoritics, h\lmlstry of .Home Affairs, Government of India, through proper
channel for making thL office of the Commissioner(Border) a permanent cstabhshment

and to rcuxlamc our scrvices in the, sald office. . v : -
: : | : ' :
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. It may also be mentioned that vide his letter No,l'tm3/2‘3?(OO)‘N-("Hi

L dnted 31202200 gddiessed o the Desk Oflicer, Government of tndia, Ministry of Home'
AT, D Adbiministntive ONicor, Otien o the Cadmmndsedomer titordon), fogwaded the

; bio-data_and. service particulars of all the temporary: e~clavees for absorbing them i

' npatnst regular posts in bihdr ollices of the Ministry| o, Aliire, wherein my name
;also appeared b . |

v ¢ R |
% b . N T
P - Hhatg lter petting no reply the A‘Edmmnsunn\‘c Oficer, vide his letter

NO.14013/29(00)93-CB dated 03-09-99 sent a reminter requesting to take up the matter
: ~on priority basisf'But upilill now no information as t? what decision taken from that end
+ ' towards regularizing the services of these temporary employec’s has been made known to-
1 ous. : ' 1 ~ '
L (5) ‘ That ih the month of February, 1992 the work measurment study team.
submitted its, report wl[iclf\vns forwarded by Ministry of Home Affairs, vide letier
- No.1/10/91-BF dated 07L07-92, wherein the team judtified continuation of all 23 posts.In -
. 1994, a quality Control dlcll with seven other posts were sanctioned by Ministry of!lomcf
~ Afairs, and presently thd oflice has 30 sanctioned posfts. ;

As pér recommendation of wor!ks study tcam 6 ‘Nos of directly:
» recruited Grade ‘D’ Stafl were declared surplus and their names ‘were forwarded to the:
surplus Cell ;of. the Ministry of Labour. Accordingly, they were re-employed ‘in the :
C.P.W.D. at;Malda ancﬁ Balurghat in West Bengal and presently they "are serving in’
Gg‘w‘gh_ati, on being transferred. ! '

. . 1 + ’
!-“ ' . [

O . ' : . : ' !
(6)' t fﬂ'u-”That {his entire matter was"di‘si:ufsscd in detail in the 34" HLEC.:
Mceting under Agenda ltem No.2 and accordingly service particulars of we the 14 Nos. :

of temporary! staft’ of tle Commissioner(Border) Olfficc, are again forwarded with the :
t relevant notes to the Ministry of Home Affairs, New Delhi, for taking appropriate !
 positive actionThis is rbflected in the detail note regarding repularization of services of;
- the existing stafl’ of the §011ECC, which has been forwiarded by the Administrative Officer
~of ‘Commissioner’s (Border) office to Ministry of Home Aftairs, New -Delhi vide:
' No.14013/29(00)93-CB fiatc‘d 10-01-2000 | | L ‘

, . o : T

L
w o en e e a2 i

f ) ~ That theréaller vide his letter No{140!3/2‘)(00)‘,’3-Cf3.' Dated, 13-11--
2000 addressed  to  Joint Sccretary(N.E)), Ministry of Home - Affairs, the -
.| Commissioner(Border) réquested for,doing the needful in regularizing the services of the :
.4.,'N‘.Q's?:_i;d__ffQ{Qi.lpf-‘E_C,Zf‘fahd ‘D’ stafl to enable them to get promotion and other benefits ;
n('ier'?_‘_/’:\_._G"..l .scheme. Iy the said letter, it is also m'éntioncd that the Govt. of India has .
. already approved the-additional work for Construction of Indo- Bangla-Border roads and ;

Fence which is likely to continue for another 8 to 10 years. : L
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(8) That \{'i_d,c his letter dated 14-1 I-2})0(), the Deputy Sccrctm)'(N.E.rCy),‘_
Ministry of Home AMuits, Government of tndin, informed the Commissioner(Border), !
enter-alia, the indo-Banyfladesh Border Roads and ls(‘m'(‘ Construction project works ig
schedule to be compleléd by March'2007. As suchy it is evident that the oﬂicc_of the
Commissioner’s ('Borclcr)f réquires to be made a permanent establishment to look after the

Maintenance works whic!u I8 to continue on permanent basis.

' i
Injthat view of the mafler, our services may easily be regularized
by declaring ;the oflice th be a permanent one in the greater interest of the North East-
regioh-and particularly ( 1¢ State of Assam, as the question of identity of the Assamese
people is directly involvetl in the instant matter. ]
9) L That, vide his forwarding letter dated 16-02-2001, the Deputy.
Commissioner(Border) forwarded  the representation submitted on behalf of the:

& 2 temporary staff of the ()':TICC of the Connnissioncr(B({)rdcr). which was addressed to Joint:

Secretary(N.E.), Ministty of IHome Affairs. New Dclh’i.

t
o In the representation it is poi{nlcd out that because of our services.
not being regularized ﬁ:gr long, we arc deprived of certain basic facilities like H.B.A.,
M.C.A ¢te, besides ins¢curity of the future prospett of our jobs. It is also mentioned
therein that we should have been made permanent fnuch before as per normal rules for:

- making the temporary ;stalt as permanent in the! Central Government. 1t is further;

mentioned that as we 4 re, with- the legitimate CXpéctation that our services would be

regularised by now, we have alrcady crossed the age Jimit meant for other jobs than to the:

— I

Lo s T ‘Iéut up-till now our représentation submitted jointly has not!
been considered, subjecting us to mentnl ngony. | '

(10y. . That 1 belong 1o the (J¢r e~ {caste/ of community which is

constitutionally safcgun:rdqd under reserved categorics and as such my casc for
regularization of service requires to be treated with speciality, as provided in . thes
Constitution of India and televant laws of the land. |
“ . . N ' . X 1

_ e

an ., o i That, as similarly situated persoris viz-the 6 Nos. of stafl’
" declared to be surplus ate all absorbed permanently fin the C.P.W.D., under the Gowt. of;

e e

v

. ! . R . ol . .
+ India, apparently my case is.also a fit case to be considered in the same line, ' ;
. . ’ B : i . .

R t ' [

R It is pertinent to mention that there are quite a good number:

- of vacancies lying pending in the C.P.\V.D.and othér Central Gowvt. Offices in Guwabhati.
= wherein 1 may be absorbedi'permanently with the continuity of service since the day of

Sy e e T . " ) . . N )
my Joining on_2 2 ’I[ A_['gé_;as ic21; - inthe office of the Commissioner(Border):,
. ‘ he ‘-:_4 R g B . N .

0\'0
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Pape-©

s further submitted that as I am a very low- paid

employee’s and as there ae suflicient vacancics in the greater Guwahati, and if there i

no  hope of

(lccl'um{'

the oftice of the Commiscioner{Border) as a permanent

establishment, 1 may '\llcunn\cl\ be absothed permanently against any of such existing

vacancics in the (
Goverpment policy in pis

P \\' .

and other Central Govt Offices in Guwahati- as per the

HIRLINA

i

0
T~ i
i

T

. In the |\wm|w<'~*|fuw<mi I would fike .to request vour
hanour to kindly pay a o due and sympathetic heed o my matter and applying a judicious
mind my enge for abadibing me permanently agaitist one of the existing vacaneies Ivingt
pending in the CPAY D, and other Cential Govt. Oftices in Guwahaty with the
continuation of service|and seniority and all other incidental benefits applicable there to,
in an expedicious mantder: be considered in the intefest of justice and fairplav: taking into
special  consideration the plights and have-nots ofjthe people like me belonging to the
lower strata of the soc cty. for which act of your kitddness | shall remain even grateful.
ce , .! . B . !

| A
With kind resands i ,
| | :
1
§ Yours faithiudly
- !
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" Reference

b

Thewlaint Seerctey(1S-11 & BM.).

(‘.'m'j(‘r'i‘nn(‘nt of Indin,

Ministry of Home AfMairs,

North Block, ) ' ,
New! I)clln 1o0ar. ; : ?

'l'hr(;ngh the Deputy Commissiongr(Border)

Dated:- Guwahati the 20th.  June 2002

AN JAPPEAL - FOR _ RECLUMRING  THE OFFICE _QOF THE
COMMISSIONER(BORDER), GUWAHATL  ASSAM . A8
PERMANENT ESTABLISHMENT AND REGULARISA TTON _QF

LI_U,__.)_FRVICI,_S QUITLE EMPLOYELS BORKING. JHEREIN I/\’
LHIESAID QUEICE OR ALTERNATIVELY 10 ABSORI  T11EM
AGAINST PERMANENT VACANCIES LYING § ACANTIN _THE

LI, OFFICE | OTIER Gl NTRAL GOVERNMENT QF FICE

IN (:UH AHATL

(D)1 1he Government of Indih, Ministry of Urban Affairs, and
Fiployment's oflice order No DGW/BER/3S-92.
/\/i\‘lainlcnm}cc/l()80-97 wdated 12-00-96 according qutmn for

creation of posts Ibr_Man tenance of Indo- BanLladech Border
Roads '

A(2) Adiminishative Ofticer's lottdr No‘lf1013/29(00)93-(fﬂ i dated

LBER09-99 addressed 1o the Desk Oflicer, Ministry of Home
S ARairs, Government of  |ndia. for absorbing the emplovees:
ngainst regular posts in gtherfoflices of the - Government nfln(iin .

™ : 1

\(!min'i<l|nt|\c Officer's létter No. M()H/ZQ/(OO)Q? B (htcd
11 0999 with a request to take up the matter on priority bisis,
\dministrative Officer’s letter  No 14013729 (00) 9;3 - CB
fated 10-01-2000 (m\\'n(lmp the . written  note tq_axdinu
i 'os."ularim(i(m of ccmcet ©of o the existing stafl of the]
Pey H
vy onnnmn(m('t(lim(IOI) Mm|<(r\ nfl!nmc /\ﬂmrc Guwahati
= ’? Y g
] i S (C .anussmncr(Bmdcr) l!:tlcr No. 14('111/20(0())9? i
A0 e dated 13-11-2000 addressed (o the Joint Secretary(N'E.), Ministry
? BRE cof Hmnc AMairs, for regularizition of services of 14 Nos, of Group:
,‘J;-:‘.{;.,.,', ” » Aind Group ‘D stafl for* fenahling. them to get.promotion and
R *';_‘_.‘nlhcr‘ henefits under ACP schdmie. "
! Qf?.“' L .
‘i‘ ' .: ;
, ( { ! .
iy ~ :
C # T 3
P i .A
[
t B ‘
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Pape-?2

(G)I)dpmy 'scuclm) s (NEC), Minisuy  of Homie  Afluira,
Ciwcunmcnt of Indai, letter dated 24-11-2000 addressed to the

Cédmnissioner(Botder), (Juwalmtl regarding the approval of the,
|mmmn| for continurtion nf,ih( 29 posta in the oflice ni the

Cémnnssnoncr (Border), (mwahau

l

i ( .

N Ihc l‘>v|mw ¢ unmuwunvt(Ildulm). letter No 1401 1/?‘)((1())01 B
i ' (Imcd 14-02-2001 lorw'{rdnﬁ, the representation submitted by
L R C.. Sarma, General ~ (Secrctary, ~Commissioner(Border)

meloycc s Union, on behalf of the staff members.
1 \

- (7).A. The representation in ¢ommunication No.100/1/92-CBEU
: S dated 01-02-2001 submitted én behalf of the Union praying inter-.
RN RS aiia"pcmmncnt abosorbtion of the temporary staff of the office of
\hc ('nmlm«mncr(Border) ' !

t

t

s — el St St pom

‘ i

; l

: !
; { i

i
k]

| ‘ 0
L Wuh cference to the abovc 1 havk the honour to submit before your
kmdsclf’ the followmg f&w pomts for favour of kind, ch and sympathetic consideration.

th

o
g Sir,'i
. ": i

LA ;(l)" R ;‘ii. 'Ihat i Aam serving in this office asipeen _ for last__tE 16 years alter |

“had been ducly selected and appointed by the concemn authority, 1 have been rendering
*veryy sincere eclrwcc tol tlic fullest satisfaction of' all concerned without any bicmnsh

H(2) At 3L That | the - government of India, -Ministry of Urban Aﬂ'axrs and
Employment’s’ Omce otder No.DGW/BFR/35-92 P) -Maintenance/1089-97 dated, 12-09-
96 accorded’ c'mcnon fort creation of posts for the Maintenance of Indo- Bang,hdcsh
Border Roads and h'\rbed fencing with a view td checking the infiltration of illegal
migrants from B'lm,laddch*Bordcr into the Indian territory. It may be mention that’ the
office of thc Comml4eioncr(BOrdcr) is created {for the ‘Conbtruction as well as

Mamtemncc of the Inllo-Bangladesh Border Roafls. The work of Maintenance is a

continuous proccss fdr 4n indefinite period of time even after the Construction is,
~ completed. 1n'that view !0( the matter, the office ofthc Commissioner(Border) thmrcs to
“be made a pcnnancnt establishment. - y :

“(3) i
- concerned: authonucs Mlmslry of Home Aflairs, qovcmmcm of India, through proper,
;-channel for- makmg, the} oflice. of the Commissionef(Border) a permanent esmbhshment;

and lo rcg,ulamc our <cﬁv1ccs in the said office. b . 1
: , l . . . N
'." ;
|
i, h
’- ~
i A
-y
o ¢
;: $ %
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J«hal e have been, time and agaii, makmb our carnest requests to lhc'
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It nmly also be mentioned that vide his letter No.14013/29(00)93-CBB
dated 31-03-99 addressed to the Desk Ofticer. Government of India, Ministry of Home
Affairs, the Administrative 'O'f’ﬁcer, Office of the Cbmmissioncr(Border), forwarded the
bio-data and sérvice phrticulars of all the temporary employees for absorbing them’

also appearcd. : S : ’ ,

Nl ' }
|

L]

s : : X . e
(4) ' ' That,{afler getting no reply the Administrative Officer, vide his letter
No.14013/29(00)93-CB |dated 03-09-99 sent a remitider requesting 1o take up the matter
on, priority basis: But up! till now no information as to what decision takén from that end
towards regularizing the)services of thesc temporary employee's has been made known to
¢ us. ? ! : :

; ) « * That in the month of February, 19;92 the work measurment study team

i submitted its report which was forwarded by Ministry of Home Affairs, vide letter.

| - : ] ; . e 3. . . .

i No.1/10/91-BF dated 07-07-92, wherein the.team justified continuation of all 23 posts.In:

i 1994, a quality Control Cell with seven other posts were sanctioned by Ministry. of Home;
| Affairs, and presently th¢ office has 30 sanctioned posts. ;

!

§

l

|

P T ' As’er (écommcndalion of wotks study team 6 Nos of directly;

recruited Grade ‘D’ StalT were declared surplus and their names were forwarded to the:

' N . . . L
"1 surplus Cell of .the Mihistry of Labour. Accordingly, they were re-employed tin the,
| i

i ' C.L.W.D. at Malda and Balurghat in West Benga

_ and presently they are serving in.
Guwabhati, on being transifcrrgd. : :

i N . ]
L6 ¢ That ths-;cnlirc matter was discussed in detail in the 34" H.LE.C.i
| Meeting under, Agenda Item!No.2 and accordingly ‘'sérvice particulars of we the 14 Nos. |
4 tof temporary staff of the Commissioner(Border) Offiec, are again forwarded with the:
f’relevé_nt‘ notes. to the Niinistry of Home AfTairs, New Delhi, for taking ’apprb;)date;
; I positive action? This is rl:ﬂcé_tcd in the detail note regarding regularization of services of |
| . the eXisting stafl lof the bffice, whicli has been forwarded by the Administrative Officer!

“of Commissioner's (Border) office to Ministry of Home Aftairs, New Delhi vide :
- No.14013/29(00)93-CB dated 10-01-2000 l ‘ S

i
§

-1 2000 | addressed* o Joint Sceretary(N.E.), linistry  of  Home Affairs, the !

“Commissioner(Border) rdqucited for doing the needful in regularizing the services of the ;
14 Nos. of Group;‘C’ m:id ‘D7 staff to enable them to get promotion and other benefits ,
under A.C.P. scheme. In!the ‘said letter, it'is also mdntioned that the Gowt, of India has .
alrcady approved the_additional work for Constructioh of Indo-

|

i

({ N .
! -+Fence which is likcgy to continue for another 8 to 10 yff:ars.
1

/

. i »
: ’a ‘
! "~ i ’

, = ek :
¢ 1
¢ i
1 i i ‘ E
t ;
s H ; :
. . +
) ' £ ! .
b i ' .
. ; i )
. { . i
i i i s
. A ‘ i -
4. t v .
L A i
N ) " . :
v DN i I3
S i3
| i | s
i P ' R n H
! H
e ' - f - il A i e PN P DU S
. tet i .
A o B . » ¢
L o, v S ’ H ! [N .
. ' . b . :
¥ | H i . i
<1 ¢ '
! i

against regular posts in othér offices of the Ministry of Home Affairs, wherein my name

l (7) That tilcrc‘nﬂcr vide his letter NoJ"I40!3/29(00)98-Cf3.' Dated 13-11-

Bangla-Border roads and : .
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(9)

‘Cominissioner(Bordel)  forwarded the represeitation  submitted on behalf of the

; tv ' : /
4 .
| Page-4. -
; B |
5 ; _.
(8) That vide his letter dated 14-11-2000, the Deputy Secretary(N.E.C.),

“Minlstty of 1lome Affalrs, Government of Indid, nfurmed the C(m\miaeimm(Hmdeu)
enter-alin, the indo- Unnul'\dc:h Border Roads and Fence Construction project works is
schedule to be comgpleted by March'2007. As such, it is evident thatthe office of the
Commissioner's (Uordcr) rcquncs to be made a pErmnncnt establishinent to fook after the
Maintenance wotks \\Inch is to continuc on permanent basis.

4 - |
| In that view of the matter] our services may ¢ acllv be rcvulamcd
!)y dcdmnq1 the oﬂtcc to be a permanent one u\ the greater interest of the North East
region and patticularly the State of Assam, as tl:nc question of identity of the A<<ame<c
pcopic is directly nm]gl\ cd in the instant matter. !
1 ; ,
iThat, vide his forwarding' letter dated 16-02- 2001, the Deputy

temporary staft' of th[ oflice of the Commissionet(Border), which was addressed to Jaint

~ Sceretary(NLE.), Mmmry of Home Aftairs, New Dclln v

i '.
i
4.

(" In the representation it is! pomtcd out that because of our services

' not being rl%ulmncd for long, we.are deprived of certain basic facilities like 1H.B:A.,

M.C.A ectc, besides ! insecurity of the future propect of our jobs. It:is also mentmhed

- therein that we should have been made permandnt much before as per normal rules for

making the tcmpordry staflf as permanent in lhe Central Government. Itiis further

" mentioned that as we arc with the legitimate dxpcctatson that our services would, be

regularised by now, \L\,c have aiready crossed.the l{bc limit mcant f'or other jobs than to- thc
present onc. ; ; :
|

But up-tll now our rbprmcnlmlon whmmcd JOIH“\' hac not

. been considered, snluccmw us to mental agony. , i
H . ’ ) : l
(10) . That T belong to the %m_\‘(_.h_(_ caste/ of community which is
constitutionally  safepuarded  under teserved  cftegories and as such . my  ease for

.- regularization of sctvice requires to be treated with speciality, as providegd in ‘the

Consmuuon of India "md relevant laws of the land

. 3 T
(I D I ' That, as similarly sn(ualcd persons viz-the 6 Nos. of :laﬂ"
declared to be surphis are all absorbed pcrmancmly in the C.P.W.D., under the Govt: of
India, apparently my tase is also a hl case to be consulcrcd in the same hine.. ‘

. _ I I

. It'is pertinent to mc‘mion that there are quite a g,ood number
of vacancies lying pending in the C.P.W.D.and othcr Central Govt. Offices in Guwabhati
wherein 1 may be aisorbed permanently with the continuity of servicé since the day of

« ) e

h my Jomm;:, ong2- 6‘6‘ 8 as __peen in' the office of the Connmq<loner(Bordu)

cer et mm—
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no hope  of dc(l.mmr the

Pape.f

it Tuither <ul\nmléd that as | am a \cn Jow. pmd

mnnhwt‘v § mu! 0 !lwid e r:uﬂuwm vicancies in Ahe peenter Guwahati, and if there s
oflice of the CommissionertBorder) as a petmancnt

%\
SR

establishment, 1oy permtis ely B nliarbed pevdnnently apninst any ol such e ting,
in Guwahati as per the

vacancies in the P, \\' . and other

(m\ cmmon( policy in practice

! ‘(

In the premise® nlmomul

Central Grolt

Oftices

I would like to

request vour

honout to kindly pay a due and sympathetic heed té my matter and applying a judicious
mind my case for absofbing me permanently againgt one of the existing vacancies Iving
Offices in Guwahati with the

< pending in the € PWID

i

?
i
B
|
|

e

Cer el i T e e

and other Centeal Govt.
" continuation of service l'm(l seniority and all other ihcidental benetits applicable there to,
in_an cxpedicions mmmvr he considered in the interést of justice and fairplay: taking into
<peu‘1| consideration the plizhis and have-nots of the people like me belonging to thé
fower strata ot the sm.lé_'l\'. for which act of vour kintlness | shall remain even grateful

With kind l'(‘.gm'(!s

- .‘.:‘/\ [

Ymu's ﬁ\ithﬁllli_y,

O\\J

R
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SUB:-
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Loy

-

Reference .:-"

lhb Jaint Secretaey(IS- 17 U\l ).
Government of tintin,
Ministry of Home Affairs,
leh Block,
(‘\\ Dellii-110001,

‘l'hmugh the Deputy Commissioher(Border)

: - Dhated - Guwahati the 20th  June 2002
IN‘ AUPPEAL T 1FOR ,lﬂ:’(ﬁ),xll(‘li\'(i CTHE OFFICE Qi Tl
COMMISSIONER(BORDER): — GUWAHATI, — AS5AM AS
PERMANENT ESTABLISHMENT AND REGULARISATION _OF
THESCRVICES QETHEE EMPLOYEES WORKING THEREIN IN
IIIL SALD QFEICE OR ALTERNATIVELY 1TQ _ABSOREB_THIENM
AGAINST PERMANENT VACANCIES LYING VACANT IN _T1HE
CDI.D. QUEFICE/OQTHER (CENTRAL GOVERNMENT QI'FI( £
IN (:UH A AT i

|

’ (I) The Government of India, Ministry of Uban  Affairs, apd

Lmployment’s oflice order No.DGW/BFR/3S5-02-
AN laintenance/1089-97 | dated 12-09-96 according section for

+ereation of posts for Mamtenance of Indo- Bangladesh Border
Roads

. (2)) Administrative Ofticet's letjer ~ No 141()13/20(0(1)93~(,?H' dmcd
v w0999 addiessed to the Desk Officer, Ministry of Horie

Aflairs, Government of iln(iia. for absorbing the employees
against regular posts in-othdr offices of the  Government of India.

A Administrative Officer’s  letter No.14013/29/(00)93-CB dated
e 03-09-99 with a request to take up the matter on priority basis

®
¢

1 . : ‘ ‘
(D Administrative - Officer’s { letter  No 14013 /29 (00) 923 - CB

dated 10-01-2000 Forwari:ding the wntten note regarding
regulatization  of . serviges of . the existing <Laﬂ"uflhn
i Commissioner(Berder). Mmmr\ of Home Affairs, Guw almn

i . A' .
(5] Commissioner (Border) — Hletter N 14013720(00)93-C3
- jdated 13-11-2000 addressed to the Joint Secretary(N.E.). Ministry
i Fome Affairs, for regularization of services of 14 Nos. of Group
~ .g(. fand Group ‘D7 stafT for i enabling  them to get promation and

e U(hm henefits under ACP sclieme.
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(O)Deputy  Sceretary’s  (NEC), = Ministry  of  Home  Affairs,
Government  of Indai, letter dated 24-11-2000 addressed to the
Corpiissioner(Border). Guwahati, regarding the approval of the

propogal for’ continuation of the 29 posts in the oflice of the -

’ ! o Comiissioner (Border), Guwah:liti.
oo ’ b ! » :
(7) Thé 6(‘[“1()’ Comnussioner(Borter), letter No.1 40!3/‘29(0(_.))93-(.‘{3
dated 14-02-2001 forwarding| the representation submitted by
. R.C.Y Sarma,  General S‘f‘ccrc(a,ry. Commussioner(Border)
Enfployce’s Union, on behalf ofithe staff members.
| : oy .
().A.{ The representation in cdmmunication No.100/1/92-CBI
dated 01-02-2001 submitted orf behalf of the Union praying inter-
ali permanent abosorbtion of thé temporary staff of the office of
thd Commissioner(Border). :

Sir; « o e ' . o
< ¥ With rd ference to the above, I have the honour to submit‘beforg your
kindself the following few points for favour ofk’inc.\ due and sympathetic consideration.

. A - . ) : , iy . - E i
(1)t . . That I-amserving in this'office as fi¢ni i for last /5" _years afler I

had been ducly.selected ind appointed by the concern authority, ] have been rendering

very sincere - service o lhg fullest satisfaction of all concerned without any blemish
whatsoever in this‘entire period. | :

(2) 4T 2 That the, government of India,él\'ﬁnistry of Urban Affairs and
- Employment’s Office ord;cr,;‘No.!)GW/BFR/.?S-QZ; A-Maintenance/1089-97: dated 12-09-
| 96 accorded sanction- fof ¢reation” of posts “for thei Maintenance of IndoiBangladesh

Border Roads “and lmrbéd.ifcncing- with a" view.to «checking the infiltration of illegal

- migrants from.Bangladesh Border into the Indian'mr!ﬁtor‘y. It may ‘be mention that the
office? of the “Commissioner(Border) is created for the Conbtruction as well as-

Maintenance of:the Indd-Bangladesh Border Roads. The work of Maintenance is a

continuous  process for|ari indefinite period of time even after the. Construction is

completed. In that view of the matter, the office of_theg Commissioner(Border),fequiyes to
I} .

) P o -
be made a permanent establishment,

[
i

P b
3) - - That we have been, time and again.]making our earnest requests to the

channel for making the dflice of the Commissioner(Border) a permanent establishment

and to regularize our services in the said office,

L
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~concerned authoritics, Miniétry of Home Affairs, Government of India, through proper
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It 111:@)!- also be mentioned that vide his letter No.l4013/§¢29(00)93—CB

* - dated 31-03-99 addressed to the Desk Ofticer, Government of India, Ministry of Home
‘ L Affairs, the Administrative Officer, Oftice of the Commissioner(Border), forwarded the
bio-data and service particulars of all the temporary employees for absorbing them. .
against regular posts in:other offices of the Ministry of Home Affairs, wherein my name
also-appeared..- i
co4) ' That | after getting no reply the /;\dministrati\'c Officer, vide his letter
i No. 14013/29(00)93-CB' dated 03-09-99 sent a reminder requesting to take up the matter
1 on priority basis But ug till now no‘information as to what decision taken from that end

2N i towards regularizing the services of these temporary: employee’s has been made known ta
B ) ) N . i .
LS, P . .
(5) That an the month of February, 1992 the work measurment study tcani

v ; - submitted its report which was - forwarded by Ministry of Home Affairs, vide letter
~+ No.l/10/91-BF dated 07:07-92, wherein the team justified continuation of all 23 posts.In
: 1994, a quality Control Cell with seven other posts were sanctioned by Ministry of Home
=+ AfTairs, and presently the office has 30 sanctioned posts. ~
a ‘ C

- ' As per recommendation of works study team 6 Nos of directly
recruited Grade ‘D’ Stafl were declared “surplus and their names were forwarded to the
surplus Cell. of .the Mjniétry of Labour. Accordingly, they were re-employed in the
CPWD. at Malda and Balurghat in West Bengal and presently they are serving in

i
i
i

« Guwahati, on,being transferred. ., 5,0 - o T AP :
DA i SR BT (- BA RN b - - v o _ ,

2 ‘\rs',{’, - [ B Q; i.‘i R S ;41 o T ‘ th .. !
© . ~° That ithis entire matter was-discussed. in detail in the 34" HLEC.

Meeting under Agenda Item No.2 and accordingly $ervice particulars of we the 14 Nos:
of temporary ‘staff’ of the Commissioner(Border)  Offiec, are again forwarded with the
- relevant notes. to the Ministry of Home Aflairs, INcw Delhi, for taking appropriate
1 positive actidn, This is feflected in the detail note régarding regularization of services of
" the existing stafl of lhc? office, which has been fonbarded by the Administrative Officer

. of Commissioner’s (Border) office to Ministry of Home Affairs, New Delhi vide,

' No.14013/29(00)93-CB|dated 10-01-2000 ; 4

. o Lok :

- e Y e e S it

H
'

e L ) S

;.' (7 .  That Etlm(eaﬂcr vide his Ietter No.14013/29(00)98-CB Dated 13-11~
© 2000 addressed to {Joint Secretary(N.E.), Ministry of Home Affairs, the
Commissioner(Border) tequested for doing the needful in regularizing the services of the.
14 Nos. of Group “C’ and D’ staff to cnable them'to get promotion and other benefits
. under AC.P. scheme. ‘"Ih_tl'jc said letter, it is also mentioned that the Govt. of India has
CoE . alrcady approved ll,m"addilicimal work for Ccmstructi(?n of Indo- Bangla-Border roads and |
=g Fence which s likely to ¢ontinue for another 8 1o 10 years.
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(8) llnt vide his letter d.ucd 14- IILZOO() the Deputy Secfetary(N 12 C).

Ministry of Home /\ﬂa\rs Government of India, hnformcd the Comnussmncr(Bmdcr)

enter-alia, the indo. Ilnngl.ulcsh Border Roads nnd{ Fence Construction project works is

schedule to be complélcd by March'2007. As such, it is evident that the-oflice of the

Cotmmissioner’s (Bordt:r) rcqmrcs to be made a pcrmancm establishment lo look afler lhe
antcnnncc works Whlch is to continue on pcrnmncm basis. :

| | : -

[n tlm vicw of the matter, our services may cacnlv be rcg,ulamcd

by dcchrmg the olhcé to be a permanent one in jhe greater interest of the North East
region and particularly tie State of Assam, as thd question of |dcnmy of the /\ccnmcsc

pcoplc is dircetly mvol?cd in the.instant anatter. '

9) _ *l hat, vide s forwarding &ctter dated 16-02-2001, the Decputy
Commissioner(Border) forwarded the representation submitted on behalf of the
temporary staff of thejoftice of the Commissioner(Border), which was addre<scd to Jomt
Secretary(N.E.), Mimelry of Home Affairs, New Delln

_ : “In the representation it is ﬁoimed out that because of our services
not being regularized] for long, we are deprived jof certain basic facilities like H.B.A,,
M.C.A ctc, besides itisceurity of the future prospect of our jobs. It is also mentioned
‘therein that we shou!d have been made pcnnanent much before as.per normal rules for
.making the tcmpora:‘y ;staff’ as permanent in the Central Government. It is further
‘mentioned that as wé: are with the legitimate e:lpectauon that our sefvices would be
regulariscd by now, \vc. have already crossed the aée limit meant for othcrjobs ﬂmn 10 thc
present one. j

s
i

i

But up-till now our reprcsentanon subnmted Jomtly has not

bccn consudcrcd suijctm;} us to mental agony. |
(lO) ’ | i- That T belong to the M+ 7 castes of community which’is
consmuuonally <afc§mrdcd under reserved categories and as such my case for
‘regularization of serice requites to be treated with speciality, as prowdc;l in the
Constitution of India 'ind relevant h\\s of the land. I : :

: P N ;
(H) S i 1 That, as similarly sithated persons viz-the 6 Nos of stafl
.declared to be: suxplm mc all absorbed permanently in the C.P.W.D., under the Govt.iof

Indla apparcntly my oasc is also a ﬁt case to be cohsndered in the same hne ;

: . It is pertinent to mention that there are quite a good numbcr
of vacancics Iym;, pehding in the C.P.W.D.and other Central Govt.’ Offices in Guwahati
-wherein [ may-be ab$ofbed pcrmancntly with the continuity of service since the day:of
my Joining on ? ( /, . C;_z'm Feaa in'the office of the Commissioner(Border).
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a (-(wunmcnt policy in phictice

It is further submitted that as | am a very low-paid

'(‘mplmoc' and as there are suflicicnt vacancies in-the greater Guwahati, and if there is

no hope of declaring. the “office of the (onumswmcx(llm(Icr) as’a peumanent

establishment. 1 may alternatively be absorbed permancently against any of such existing

vacancies -in’ the C.PWD and other Central Gavt. Offices in Guwahati- as’ per the
i ' — . .

. i

t

'
r.
[
]
N

I the premises aforesaid, 1 would like to request vour

honour 1o Lm(llv pay a'nluc and sympathetic heed to my matter and applving a judicious

mind my case for 'ﬂmn‘ublm_ me permanently 'ummht one of the existing vacancies fving
pending inthe € P\ \' D and other Cential (m\t Offices in (:u\\ahnn with the
continuation ot service, md senionity and all other incidental benefits '1;1pl|cahlc there o,
in an expedicious mantier be considered in the-interest of | justice and fairplay: taking into

“special consideration the plights and have-nots of ithe peaple like me l\clonmm. to the

lower strata of the soc iety, for which act of your Lu‘dn(‘« I shall remain even prateful

: |
! i
A . 1
f With kind regards -
; = ' o )
i ‘
! f Yours faithfully.
’ . o ’ :
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The, lmnt Sceretary(IS-11 & H\l )
Goviernment of Todia,

; o Mianistry of Home Affairs,

: North Block,

New Dethi-tiooo1,

Thrdugh the Deputy Commissioner(Border) -

3 Vo : ': 5 ’ '
§ o ! o Dated.- Guwahati the 20th  June 2002
. SUB:- AN APPEAL SR DECIARING _T1E_OF) ICL_QF T
i o (,()\!MISSl()NLI((B()RlH DER) L GUWAHATL __ASSAM AN
Co O PERMANENT ESTABLISHMENT AND REGULARISATION OF
; , TUHESERVICES QU THIE CMPLOYEES WORKING THEREIN IN
i ,' THESAID QFFICE OR ALTERNATIVELY TO_ABSORD - THeM
g CAGAINST PERMANENT VACANCIES LYING VACANT IN 11
? : A CLWD. OFFICE [ QTHER (,EI\’IR,H GOr ER/\MI NT OIF ICE !
: ; N (JU”/III,HI l :
3 Reference - (1Y} The- (m\mnm( ‘ntof lnduL\ Mmlc!r\ of Thban™ Affairs. and.
e . Employment's oflice i order No. DCGW/RER/AE.L. :
Cod L A/Maintenance/ 1089-97  idated 12-09-96 according section for ‘
; . ' ereation of posts for Maittenance of Indo-Bangladesh Bor(lm
, Roads. - J: i i 3
(2) ,/‘\d,mmlslraliwc Oficer's letter Nn.14013/20(00)93{:‘” : dnled

111-09-99 addressed 1o lh% Desk Oficer, Ministry of TTomi

P C 0 AMTairs. Government of - India. for absorbing the cmpln\(m o o
P .myamcl regular posts nmmetJi toflices of the  Government of India.
¢ | .
i S S |
L B ?/\(lnums(um\c Ofticer’s  letter No, MHH/ZQ/{O())(H CB dated: :
] ’ ' o . ' H
3 S %m -09-99 with a request (o t4ke up the matter on priority lmclc . -
[ [ L : .
g o () !’\(hlllnmll':l(l\'t‘ Officer’s ;rlcll':r No 140]3 /20 (nm . R
' ' . . ? : . . '
! dated 10-01-2000 lorwarding — the  wiitten note regarding .
{ . o ;Os’lllmlmllon of  services of  the existing st afToFihe o
i o L ¢ omnuccmmtmm(lm) Mmﬂ:u\ of Home Affairs. Gowahati, .»
t : : ( at :
; . : (). ( ommissioner (Border) letter  No. 111011/20(0())07 ("H
f ETI : (hlcd [3-11-2000-addressed to the Joint Secretary(N.I2.). Mnuslw
i b S nl Home Aflais, for 1uruldn7:m(m ol services of 14 Nog Of(ﬂoup
. ' b L CChand Group D7 staft for 'enal fing them to get promotion 'md
et dther benefits under ACP cchémc
S . '
£ y ! . |
. ¢ <, {
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(6)Deputy  Secrctary's, (NEC).& Ministry . of l-‘l:Q(i\'.c 'IAfTairs,
Gavernment  of Indai, letter'dated 24-11-2000 addressed to the

Cojrm-_i\issioncr(Bordcr). Guwahati, regarding .l'hc approval of the - ‘ ?
proposal for continuation of the 29 posts in the office of the = : !

Comnssioner (Border), Guwabati.
, . (7) The Deputy Commissioner(Bokder). letter No.14013/29(00)93-CB
. dated 14-02-2001 forwarding the representation submitted by . .
: R.C.. Sarma, General  Secretary, Commissioner(Border)

' “' Employec's Unian, on behalf of the staff members. _
i A o v ki , ;
E ' : (7)./\.2 .'Ii'hc representation i cbmmunication No. 10041./92-CBIEU
' dited 01-02-2001 submitted on behalf of the Union praying inter- -
alia permanent abosorbtion of the temporary staff of the office of :
' 'III::'Céommissionc'r(1-301dcr), i :
| L
| |
| : o ; ,
* !
; ~ ! ' §
R o o ,
bR tRds With reference to the above, 1 havethe honour to submit before your :
Lg killq§clf‘-._{thc‘fqllnging fcv;v points for favour of kind\ dire and sympathetic cdn‘sid.cra‘l_‘ion. ; :
TR 4 That Lam serving in this'oﬂib“eésﬁ'.'—*’&"l'{oflast ({~ _ yearsafler] ; ';
-1 had been duely selected and appointed by the concern authority, 1 have been rendering
v ¢ very’ sincere service to the fullest satisfaction of all concerned without any blemish |
', g whatsoever in-this entire ferjod ’ P : :
Lo (2) e L Thay the “government of India,| Ministry of Urban - Affairs and
: LEmployment’s Oftice c)l‘(lcr'}ﬁ No.DGW/BFR/35-92 A-Maintenance/1089-97 dated - 12-09- ;
! | 96 accorded sanction for creation of posts for the Maintenance of Indo-Bangladesh
‘ i Border Roads and barbeédsfencing with a view to ,‘chccking the infiltration of illepal : '
. migrants from I‘lnhglmlcsh Border into the Indian. territory. It may be mention that the . '
t ofice of the Commissioner(Border)- is created for the Conbtruction as well as ;
Maintenance of ‘the Indo-Bangladesh Border Roads. The work of Maintenance is a
continuous  process for!an indefinite period. of time ‘even afler the ‘Construction is
i completed. In that view of the matter, the office of the Commissioner(Border) requires to
7 be madeapem1§nent es.tabliéhmcnt. o i " ol o
54 03) s % e ETEL we have been, ‘time and again,imaking our, earnest requests to the : .
i.-concerned authoritics, Ministry of Home AfTairs.’.Goyemrnent of India,-through proper . :
5 channel for makinig the dgffice of the Commissioner(Border) a permanent establishment |- , .
- and to regularize our services in the said office. ' L !
\ s
- | ?
. ;
o ?‘
. i ’
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=
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' ~Itmay plso be mentioned thay ville s letter N(L-MQ!‘J{QQ(Q(??J"QIJ
ot dated 3 1:03:90: addressbd 10 the Degk Officet, Gaxiafmﬁeni of fridla, Miistey of Home
Aftuirs, the Administrative Oficer, Ofice of the Cbmmissinncr(Bordcr),' For\\i{\r(iv(l the
bio-data and service phrticulars of all (he tempotary employees for absorbing them

against regular posts in iothcr offices of the Ministry of Home Affairs, wherein my name %7
al;\oiappcarcd. B |

C I 'l‘lmt.gaﬂér getting no reply the /{dministrativc Officer, vide his letter {
| No.14013/29(00)93-CB ldated 03-09-99 sent a rcmil{dcr requesting to take up the matter
“on priority basis But-upitill ‘now no information as tb what decision taken from that cnd:
towards regularizing the{services of these temporary ;cmploycc's has been made known to’
" us, [ , | :
. (Sj : That in thic month of February, 1992 the work measurment study team:
submitted its report \vlﬁicly was forwarded by Ministry of Home Affairs; vid¢ letter: f
¢ ot No.1/10/91-BE dated 07:07-92, wherein the team justified continuation ofall 23 posts.Iny !
;,M\gu,lsaéh,.aaquality»AGontroI«(i?.ellfwith'-seven other'posts'iyere Sanctioned by Ministry of Home .
w1 Affairs, and presently the office has 30 sanctioned posts. ‘ '
L " As per recommendation of works study team 6 Nos of directly
recruited Grade ‘D’ Stail were declared surplus and their names were forwarded to the;
- surplus Cell of .the Mi ustry of - Labour. Accordin ly, they were re-cmployed ‘in the

- CP.W.D. at Malda anc Balurghat in West I)cngal' and presently they ‘are- serving in'
Guwahati, on being transi("crr_cd. : i R '

T A

-

(6) . | That this entire matter was™discussed in detail in the 34" HLIC. .

Meeting under Agenda ltem No.2 and accordingly sérvice particulars of we the 14 Nos. :
of - temporary staff of the Commissioner(B‘ordcr) Ofﬁec, are again forwarded with the |
_relevant notes to the _f\";flini.stry of Home Affairs, New Delhi, for taking appropriate ?
positive action. This is réflected: in the detail note rcéarding regularization of services of :- '
“the existing stall of the bﬂ“!'gc, which has been forwgardcd by the Administrative Officer '

of : Commissioner’s (Botder) office to Ministry of Home Affairs, New Delhi vide |
-No.14013/29(00)93-CB diazg;d 10-01-2000 - ‘ S ‘ :

(N That llfycrpaﬂcr vide his letter No‘gMOl3/29(00)9B-CB{ Dated 13-11-
.2000 addressed  to Joint Secretary(N.E.),  Ministry of Home : Aflairs, the -
-‘i Conm‘lissioncr(Bo:jdcr) requested for doing the needfdl in regularizing the services of the
-1 14 Nos. of Group.“C* and “D* stafT to enable them to get promotion and other benefits -

‘under; A.C.P. scheme. n hhg said letter, it is also mentioned that the Govt. of India has .
~already approved the-additional work for Constmctioi*fl of Indo- Bangla-Border roads and :
. Fence, which is likely 1o c<?ntinuc for another 8 to-10 years. ' : I

o
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(R) That vide his letter dated 14-1 1-2000, the Deputy Secretary(N T (7)),
l\fﬁni:my ol Home Allies, Governnment of fudia, inlim‘mzd't_hc (Juun:nissiql‘ml(Hm‘(lcl),
“enter-ali, the ‘indo-Bangladesh Border Roads and Fence Constriction project works is
-sdiédulcl'to"".‘l}é""‘éc-bhiplctcd by, March’2007. As such, it .is evident' that the office of the
‘Conlr‘ijissidnér’vs (Bordet) requires to be made a permanent establishment 10 look after the
Maintenance works. which i to continue on permanent basis. '

Ii that view of the mattér, our services may easily be regularized = o
. by declaring the oftice to be a permanent one in the greater interest of the North East _
 region and particularly fhe State of Assam. as the question of identity of the Assaimese :
.- people is directly involvdd in the instant matter, { : ’

4 ‘o

’1(9)_ ' That, vide his forwarding letter dated 16-02-2001, the Deputy
- ‘Commissioner(Border) | forvarded  the representation  submitted on behalf of the
: temporary ‘staff of the oftice of the Commissioner(Border), which was addressed to Joint

“ Secretary(N.2), Ministry of Home Affairs, New Delhi.
| , i

‘ ‘n the representation it is pointed out that because of our services
not being regularized for long, we are deprived of certain basic facilities like HB.A.,
M.C.A etc, besides insteurity of the future prospect of our jobs. It is also mentioned
therein that we should have been made permanent much before as per normal rules for

| making the tcmporary'{st'aﬂ as permanent in the; Central Government. It is further

,! mentioned that as we are with the legitimate expectation that our services would be ‘
! regularised by now, we 1ave already crossed the age limit meant for other jobs than to the
I present one. ' Coe

; | But up-till now our representation submitted jointly has not

1 been considered, subjecting us to mental agony. |

: .k , i

I; . ;A< . ' . . . . ‘ ’

F 1) R That 1 belong to the %4‘!\“ Al caste/ of community which is

1 constitutionally safcguqrdeq under reserved categories and as such my case for

! regularization of servide requires to be treated T!Vith speciality, as provided in the.

+ Constitution ()Hndia‘andi relevant laws of the land. | : J '
. ' ' T

(11) 3 That, as similarly siluat!ed persons viz-the 6 Nos. of staff

urplus are all absorbed permanently gn the C.P.W.D., under the Govt. ofi

India, apparently my casé:,is also a fit case to be consi}dered in the same line, |

Q.
o
o
o]
=
o
o
o
G
[¢]
[%]
s
=]

. L ! "It is pertinent to mentign that there are quite a good number:
- of vacancies’ lying pending in the C.P.W.D.and other Central Govt. Offices in Guwahati

- wherein T may be-absorbed permanently with the c{mtinuity of service since’ the day of
" my Joining on_ b v N as Hal ‘~‘>‘.j_\f_‘m‘;( ™ __inthe office of the Cmnmissionér([Eordcr). :
' T i
_ _ _ v i
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; It is further submitted that as T am a very low-paid
cemployee’s and as thete are sutlicient vacancies in%- the greater Guwahati..and if there is
; no hope ot declating the oftice of the Commissioner(Border) as a  permanemt

establishment, 1 may alternatively be abcorhed perinanently against any of such existing
vacancies in the CP.W.D. and other Central Govt. Offices in Guwahati as per the

f Government policy in firactice. i
co . |
\ T e .
§ " In the premlcm afor’cwd I would like 10 request vour

P honmlr to kindly pay # due and svimpathetic heed to mv matter and applving a judicious
© mind my case for absdibing me permanently ng'mm one of the existing vacancies fying
‘ perding in the CPW.D  and other Central (;(wt Offices in - Guwahati with the
continuation of <mv:co and seniority and all other mcuiennl benefits applicable there te,
in an expedicious manter be u)lmdcwd in the intefest of justice and fairplay; taking into
special consideration the plights and have-nots of the people like me belonging to the
lower strata of the xnu(‘t\ for which act of your kl(\(lt\(‘<< I <hall remain ev en ;J'\tcﬁnl

t

t
§
|

With kind regards.

\ .
{ i »
t
-, ’ M . ’
i Yours faithfully, ,
: " :
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SUB:-

Réference :

The Joint Secretary(18-11 & B0,
Government of Indin,
Ministry of lome AfTairs,

North Block,

" New l)cl!u 110001,

lhrou;,h the Dcputy (‘ommlmonel(I3mdex)

- Dated:- Guwahati the 20th  lune’2002

AN_APPEAL__FQR_DECLARING _THE QUEICE_QF THE
COMMISSIONER(BORDER),  GUWAHATL _~ ASSAM ____AS -

PFRMANEN'I I’SIABI,]S’HMFNTAND RIIGUI ARISA 'l'l()N Q.

......

IIII' .SAII) ()1 Pd ICL on ALILI(NAIIVLL y 10 AU’)() ”I! Illl M

- AGAINST PERMANENT VACANCIES LYING VACANT IN . THE .

CPW.D. OFFICE [ OTHER CENTRAL GOVERNMENT OFFICE

AN GUWALIATI, B

(l) The Government of [ndia, Ministry of Ulban Affairs, and
Employment’s - oflice order = No.DGW/BFR/35-92-
A/Maintenance/1089-97 dated 12-09:96 according section (or
creation of posts for anlcmnce of Indo-Bangladesh Border

i

. Roads. ) : |

" (2) Administrative Officer’s letter. No.14013/29(00)93-CB  dated

31-09-99 addressed to:the Desk Oflicer, . Ministry of Home

Allairs, Government of India, for absorbing thc employees

dg,amst reg,ular posts in othu offices of the (Jovcmmcnt of India.

o1
‘e
. , . n

(3) /\dmnuslratlve Oﬂlcer s, lelter No 14013/29/(00)93 LB datcd

i 03-09-99 with a Icqucst to take up the maller on pnomy baqm
a0 g Seshoy ! . ! !
.j; ui(4) Admlmslmtwc ;Oﬂ'u,x s . letter No_.MOlB./ 29 (‘0_0) 93- CB
Py v.;'g,-;f;'»  dated 10-01-2000 - fonwmding the  writien”  note regurding
wm}, nregularization of o services  of  the cexisting staff of the
oy e g Commmsmncr(l}ordcx) Muuslly of Home AfTuirs, Guwahati.
P . .,, : v
N (5) (onumwoncn (Bondcr) “letter  No, |40l3/29(00)91 -CB
R »  dated 13-11-2000 'K]dlCSSC,d to the Joint Scuemly(N E.), Ministry
- <. of Home AfTairs, for regularization of services of 14 Nos. of Group
RGEERY ‘C” and Group ‘D’ staft for cnablmg them to get plomonon and
" SRR other bcneﬁls under ACP ;s<:heme .
: Yt

1 1
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(6)Deputy . Secrctary’s  (NE C) Ministry of Home  Aftairs,
Government  of Indai, |cncr dated 24-11-2000 addressed to the
Commissioner (Border), Guwahati, regarding the approval of the

. ~proposal for continuation of the 29 posts in the office of thP

VoeTTm Conmmissioner (Border), Guwahati. :

(M) Ihc l)cputy (,onumssmncr(Bordcr fetter No.14013/29(00)93-CB
‘dated 14-02-2001 fonvardnu. the representation submitted by
R.C. Sarma,  General | Sceretary, C omnnumnct(nmdcr)
*I mploycc s Union, on bchal!’oﬁhc stafl members.

(7)‘/\ The representation ml communication Ne.100/1/92-CBE U

- idated 01-02-2001 submmcd on behalf of the Union praying. inter-
LIS alia permanent abosorbtion of the temporary staff of the oﬂ‘lce of
ARN A At thc Commissioner(Border). 1

‘

i Lt L ' : : i

S w S ~ C

S Wnl 1 reference to the above, 1 have the honour to submit before your

-kmdsclf thc followm;, fc;w points for favour ofkind'\ due and sympathetic consideration.

o ‘{'i X ol /Z‘I)C
(1) S Thal l am serving in thls office asu for last_"/ {- __years aﬂer I

had - been- ducly selectéd and appointed by ‘the concem authonty, 1 have been renderirig
very- sincere - service 10» the fullest satisfaction of all concerned without any blemlsh

, whatsocver in this entxfe pcnod ]

()« T am That*«the government  of lnd'la Ministry of Urban Affairs and

Employment’s: Oﬂscc brder No.DGW/BFR/35-92 |A- Maintenance/1089-97 dated 12- 09-
.96. accorded - sanction! for creation of posts for.the Maintenance of ' Indo- Bangladesh

Border ‘Roads and barbed fencing with a view to checking the infiltration, of illegal
migrants from nnnglndcch Border into the Indiani territory. It may be mention that the
office of the Comulissioner(Border) is created for the Conbteuction as- well gs
l\4nin(on:mcc of the Tndo-Bangladesh Border Rdadq The work of Maintenance is a

_cdntmuom' process for an indefinite pcnod oﬂ time cven afler the Construction is

completed. In that view! of the matter, the office ofithe Commussroncr(Border) rcqmres to
be made a permanent establishment,’ '

@ - e, /That we have been, time and agiun making our earnest requests to the

' concerncd authorities, lelslry of Home Affairs, ‘Government of India, through proper
“channel for making llic office of the Comnussnoner(Border) a permancnt establishment

and to rcgulame our scmccs in the smd office.
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- Fence which is likely to continue for another 8 to 10 years.
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It may also be mentioned that Vide his letter No.14013/29(00)93-CB
dated 31-03-99 addressed to the Desk Officer. Gdvernment of India, Ministry of Home
Affairs, the Administritive Oflicer, Office of the Commissioner(Border), forwarded the
bio-data and service ‘particutars of all the temporary employees for absorbing them
against regular posts in other oftices of the Minist:ry of Home Affairs, wherein my name
also appeared. - 1 L i
(4) -  That, -afiﬂcr getting no reply the! Administrative Officer, vide his letter
No.14013/29(00)93-C3 dated 03-09-99 sent a renjinder requesting to take up the matter

on priority basis But up il now no information as to what decision taken from that end

towards regularizing the services of these temporar’y employee’s has been made known to
us. - Lo | v ' ‘

(5) 'I'hait in"the month of February, 1992 the work measurment study teain
submitted its report ivhich was forwarded by Ministry of lHome Affairs, vide letter
No. I/10/91-BF dated 07-07-92, whercin the team justified continuation of all 23 posts.In
1994, a quality Control Cell with seven other posts were sanctioned by Ministry of Home

i

Aftairs, and presently the office has 30 sanctioned p;osts,
|

As gper’" recommendation of wiorks study team 6 Nos of directly
recruited Grade ‘D’ Staff-were declared surplus and their names were forwarded to the

- surplus - Cell: of .the -Ministry - of. Labour. Accordingly, they were re-cmployed -in the

CL.W.D! at*Malda q‘ml'zillﬂhu*gh_m in West'”i}cnéal' and presently they are serving in
Guwahati, on being transferred. . o i ]

6): - - '-"Hla:l\this-cmire matter was~discussed in detail in the 34" HLEC.
Meeting under Agenda Item No.2 and accordingly: service particulars of we the 14 Noj.
of."tcmporary"-staﬂ' oftthé Commissioner(Border) {Offiec, are again forwarded with tlie
relevant notes to the; Ministry of Home Affairs, New Delhi, for taking appropriaie
positive action. This is reflected in the detail note regarding regularization of services of
the existing staff of thc aoflice, which has been fotwarded by the Administrative Officér
of Commissioner's ('l?»or?{ilcr) office to Ministrylof Home Affairs, New Delhi vide
No.14013/29(00)93-CB dated 10-01-2000 ‘ :

! . ) N 1

{ ] . a '
(7 . : 'Hm{ thercafter vide his letter No.14013/29(00)98-CH. Dated 13-11-

2000 addressed” “to] Joint Sceretary(N.E)), iMinistry of Home Affairs, the

Commissioner(Border)] rcijués(cd for doing the needful in regularizing the services of the
14 Nos. of Grotp ‘C'iand ‘D)’ staff to enable them to get promotion and other benefits

~ under A.C.P. scheme, iIn the said letter, it is also mentioned that the Govt. of India has
-already approved th¢ additional work for Construction of Indo- Bangla-Border roads and
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(8) : That vide his letter dated 14-11-2000. the Deputy Secretary(N.E.C.),
‘Mimistry of Home AfTans Government of India, informed the Commissioner(Border),
enter-alia, the indo-Bangladesh Border Roads and Fence Construction project works is
schedule to' be completed by March'2007. As such, it is evident that the office of the
Commissioner's (Border) reqmrce. to be made a permancent establishment to look after the

Mam(cnancc works wlnch i1$ to continue on permanent basis.

In"that vicw of the matter, o‘ur services may easily be regularized

by dcc!armb the office to be a permanent one in the greater interest of the North East

region and parhcul'\rly the State of Assam, as the! qucsuon of identity of thc Assamese
pcople is directly inv ol\,cd in the instant matter. '

1

s
9) ' 'l"_hat, vide his forwarding“lél(cr dated 16-02-2001, the Deputy
Commissioner(Border) - forwarded the representdtion submitted on  behalfl of the
temporary staff’ of the oflice of the Commissioner(Border). which was addressed to Joint
Secretary(N.IE), Mmls(ry ofllomc Affairs, New Dclhl.

In the representation it is p01mcd out that because of our services
not being regularized for long, we arc deprived of certain basic facilitics like H.B.A.,
M.C.A cte, besides insccurity of the future prospect of our jobs.- It is: also mcnt:oncd
therein that we should have been nuide pumancnt much before as per normal rules for
making the temporary “staff’ as permanent in the Central Government. It is further
mentioned that as we arc with the legitimate expectation that our services would be

. . regularised by now, we havc already crosced thc age limit meant for otherjobs than to the
v_.,presenl one,.:

PR e

13 - .
IR . . : i
€ . Y ’

=+ But up-till now our representatlon submitted )omtly has not

o becn comxdcred subjecting us to mental agony. } '

g . | . :
(lO) Lo % That I belong to the’ ‘Jé, i (cacle/ of commumty which is
constitutionally safegmrdcd under reserved categones and as such my case for
regularization of service requires to be treated | with speciality, as provided in the
Constitution of India and relevant laws of the land. %
. i n
(i) ~f That, as similarly situated persons viz-the 6 Nos. of ctaﬂ'
declared to be surplus *\rc all absorbed pcrnnncntly in the C.P.W.D., under the Govt. of

Ry 'lndza apparcntly my casc is also a {it case to be cons:dered in the same line.

¢ \

i
= Itis pertinent to mcnuon that there are quite a good number

>

of vacancies lying pending in the C.P.\V.D.and, other Central Govt. Offices in Guwahati
wherein 1 may be absorbed permanently with the continuity of service since the day of

ot . i i
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: i I s further submitted that as | am a Very low-paid :
+ 0 employee’s and as therp are sullicient vacancies injthe greater Guwahati and if there is ;
L no hope of decluing the oftice of the Confmissioner(Border) as a ]wrmancn{ ‘

establishment, T may alteratively be absorbed ;vci'ui1n|101\tl\' against any of such existing
 vacancies in the ¢ I’,\_\’ 1 and other Central Gavt Offices i Guwahati as per the
Government poliev in piactice ! :
L B o .
! : ©In the premises aforesaid. 1 owould fike to request your
© honour to kmdly pay aldue and sympathetic heed th my matter and applving a judicious
mind my case for absoybing me permancently again*t onc of the existing vacancies lving
pending in the CPWD  and other Central Govt. Offices in Guwahati with the
i continuation of service jand seniority and all other ismidcnml benefits applicable there to.

. inan expedicious manner be considered in the interest of justice and fairplav; taking into
;. special consideration llgcp_lighlsvnnd have-nots of ithe people like me helonging to the
1 lower strata of the socikty. for which act of your kindness I shall remain even grateful 1
| ' ’ D :
| |
! With kind regards ?
. ' ,
i [
f : ! :
i Yours faithfully. : :
| ' ! |
| . { o ! 1
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SUR:-

Reference

Pheshuint Secretiny (1510 & DALY,
Government of tndin, ,
Ministey of Home Affairs, - !
Nor il oel, )
New Delhi-(1aont, .
' ; ;
Thieiiali the hvi‘iit‘\‘ Comnmiceinpbi Horder)
|

Hnl“(l Copecabati the 20l T’ 2007

i . |
ANJAPPEAL  FOR__DECLHARING _THE QFFICE QI THIE

COMMISSIONER(BORDER), | GUUANHATIL, _ ASSAM__AS

PERMANIENT ESTABLISHMENT AND REGULARISATION _QF
PHESERVICES QF THE EMPLOYELES WORKING THEREIN IN

ey THESAID QEFICE QR ALTERNATIVELY TO_ABSORB. THEM

AGAINST PERMANENT VACANCIES LYING VACANT IN_TIHE

CUMWD_QFEICE [ OTITER, (,l/’\lRil SIQVERNMENT QIFFICE
l:\’(y{/H AL

!
{

(I)i‘l'»l{v Government  of Indih, Nnictivy of Usban AfTairs,  and

fiinm'lu_\-'mont's oftice i opder No DGW/MRERS.9).
A/NTaintenance/ 10R0-Q7 i('hh-l 12-N19.96 according section for
creation of posts for \hml"mnro of Indo-Bangladesh Rorder
Roads.

(2} /\(Innnmlmlnc Oflicer's !cllt}t No 14013/2%00)03-CB  dated
i.}l -09-99 addressed . to ‘thé Desk Officer, Ministry of Home
IAairs, Government of  India, for absorbing  the cmployees
hgainst regular posts in other offices of the - Government of India
() ?X(h;nini'slm!‘i\'c Officer’s  Ietter No 14013/29/(0M93-C1 dated:
03-09-99 with a request to tdke up the matter on priority hasis
4 : : <
1) Administrative - Oflicer’s  jetter  No 14013720 (00) 93 - €3
dated 10-01.2000  forwarding  the  written note regarding

vedfilavization  of se1vIces of the  existing stalt of 1hr‘
Cammissioner(Border). Mim’:m of Home /\ﬂmrc Guw 1h:m

P ~ R :

(5)E("m.-mnissinnm {(Border) - Tetter N, Mﬂl3/2”(”(')"-).‘%(13

dated 13-11-2000 addicssed Yo the Joint Secretarv(N.E). Ministry
di Home Alairs, for regpulanzation of services of 14 Nos. of Group

‘ and Group D stall for ’cmNuw them to pet promation and
{

[ FETTT SN

WS A 5 e

Adtherbenetite under ACP schéme - : i .
i - ' .
} !
1 .
i '.
-
i ?
é ‘ ~
1 . .
4 1
1
FP
¢
i '
{
TR o et e X
i , :
' i
L)
‘ A

TR L LA e e



- » e - s e PR R R I BT LI . L TS STl SULCI

H

ey

’ /' N

T

s

$ [

t ’

"‘A ! : i, . N
g' . : Pape:2

(6)Deputy  Sccretary's (NEC),; Mimistry  of. llG}_n\V‘c*_'/\ﬂhils. ‘

~ Government of Indai, letter dated 24-11-2000 adc’ire_sSc’d to the -
Coltmissioner(Border), Guwah!ati, regarding the approval of the .
proposal for continuation” of the. 29 posts in the 'oﬂicc'of the

i :

(‘.ditfimissioncr(B’o‘fd‘cr), Guwahati. _ , : : . o
(7 ch Deputy ('.ommissibncr(Bofdcr), letter N0.14013./2’9(_0‘0')93-C'I3 i
! dated 14-02-2001 forwarding the representation submitted by
N S R‘C Sarma,  General  Secretary, Commissjio'nier(Border) :
: ' Eiiiployee’s Union, on behalf of the staff members.
1 . ; .!

-4,

l o .(7)./\.§ The representation in céhmumication N,o.];QO/l[Q?—,C‘BEU
~ dated 01-02-2001 submitted oh behalf of the Union praying inter- .
alia permancnt abosorbtion-of-the temporary staff of the office of ~ I
the‘Commissioner(Border). | :

i

i

1

4

. . . |

4

[l . s l
!

' Sir, : Sl . . . :
; ' With réference to the above, 1 have_Lhe honour to submit before:your i
! kindself the following few: points for favour of kind, due and sympathetic consideration. :
i R | C & -
L) ~ That l,am serving in this oflice as jjs;l;\/(_nfbr la,st_{_,‘].j;_years-aﬂcr I
-+ had been ducly selected: and appointed by tlie.concefn authority, 1 have been rendering
very sincere service to {the fullest satisfaction of dll concerned without any blemish - :
whatsoever in'this entire fl;é‘,riod 4 ' ' : '
(2) - "~ That the government of India, | Ministry of Urban, Affairs and : ;
Employment's Office Or({c;:'r No.DGW/BFR/35-92° A-Maintenance/1089-97 dated 12-09- ° ’3
96 accorded sanction far: creation of posts for thed Maintenance of .Indo-Bangladesh -
Border Roads-ahd ‘barbéd fencing with a view to checking the infiltration of illegal |
migrants from Bangladeshi Border into the Indian tetritory. It may be ‘mention that the
office of. the :'Cofnmissidncr(Bordcr) is . created for the Conbtruction as ‘well as ;
- Maintenance of the Indé:Bangladesh Border Roadd. The work of Maintenancé is a
’ continuous  process fori an indelinite period of tihe even after the Construction is
completed. In that view ofithe matter, the office of thé Commissioner(Border) requires to
i be made a permancent establishment. : : ‘ v
3 - That we have been, time and again; making our carnest requesis o the:
+concemned- authorifies, ‘Ministry of Home Affairs, Government of India, through proper -
-, channel for making the g?)ﬂ'lce of the Commissioner(Border) a permanent’ establishiment
and to regularize our services in the said office. 5
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. It may. also be mentioned that vide his letter N0A14OI3/29(00)93-VCB
dated 31-03-99 addressed to the Desk Officer, Government of India, Ministry of Home
Affairs, the Administrative Ofticer, Office of the Commissioner(Border), forwarded the
bio-data and service particulars of all the temporary employees for absorbing them
against regular posts in‘other oftices of the Ministry of Home Affairs, wherein my name
alsp appeared. 3 '

(4) That. afler getting no reply the Administrative Officer, vide his letter
No.14013/29(00)93-C3-dated 03-09-99 sent-a reminder requesting to take up the matter
on piiority basis But up (il now no information as to what decision taken from that end
towards regularizing the'services of these temporary employee's has been made known to
us. L : .

&) ' That i[i- the month of February, 1992 the work measurment study team’
submitted its report which was forwarded by Ministry of Home Affairs, vide letter
No. 1/10/91-BF dated 07-07-92, whercin the team justificd continuation of all 23 posts.In
1994, a quality Control Cdl with seven other posts were sanctioned by Ministry of Home
 Affairs, and presently the oftice has 30 sanctioned posts.

. As pei tecommendation of ‘works study team 6 Nos of directly
recruited Grade ‘D’ Stall were declared surplus and their names were forwarded to the

surplus Cell of .the Ministry of Labour. Accordingly, they were re-employed in the.
C.P.W.D. at Malda and .Balurghat 'in West Bengal and presently they are serving in.

Guwahati, on being transferred.

(6:)»- That ‘thm entire matter was, discdssed in detail in the ;34"’ HLEC..

Meeting under Agenda Ttem No.2 and accordingly service particulars of we the 14 Nos.
of- temporary staff’ of the Commissioner(Border) Offiec, are again forwarded with the

relevant notes to the Ministry of Home Aftairs, New Delhi, for taking appropriate’

positive action, This is rﬁ?ﬂcctcd in the detail note regarding repularization of services of
the existing staff of the ‘office, which has been forwarded by the Administrative Officer
of Commissioner’s (Border) office to Ministry of Home Affairs, New Delhi vide

No.14013/29(00)93-C13 dated 10-01-2000 | o

(7) That thereafier vide his letter Noi14013/29(00)$8-CB. Dated 13-11-
2000 addressed 1o Joint Sccretary(N.E)), Minisuy of Home ' Affairs, the.
Commissioner(Border) requested for doing the needful in regularizing the services of the ;

+14.Nos. of Group ‘C’ and ‘D’ stall to enable them to get promotion and other benefits

under A.C.P. scheme. Inithe said letter, it is also mentioned that the Govt. of India has
already approved the additional work for Construction of Indo- Bangla-Border roads and .

Fence which is likely to continue for another 8 to 10 years.

ol
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(8) That wdc his letter dated 14-11- 2000 the Deputy Secretary(N.E.C)),
~ Ministry of Home AfTairkd Government of India, informed the Cmnmmmnm(Bordc‘r)
~enter-alia, the indo-Bangladesh Border Roads and Fénce Construction project works is
~ schedule to be complclcd by March'2007. As such, jit is evident that the office of the
‘Commissioner’s (Border)' rcqunes to be made a permanent establishment to look aﬂcr the
Maintenance wmks wlnch' is to continuc on pcrmancnt basis.

1
1

In h1nt view ()I thc matter, ourt services may casily be :cz,ul arized
by declanm, the oflice m ‘be a permanent one in the greater interest of the North East
region and particularly (hc State of Assam, as the qucstion of identity of the Assamese .

people is directly involved m the instant matter. ,‘

9). Ihi\t vide his forwardmg Icufcr dated 10-02-2001, the Deputy
Comnussioner(Border) fonvarded the representatibn  submitted on  behalf of the
temporary stall> of the office of the Commissioner(Border), which was addlesscd to Jolnt
Secretary(N 1), Mmmtry i6f Home /\IT'um New DC"II

I the representation it is pouhed out that because ofour services
not bcmg, regularized fof long, we are deprived of icertain basic facilities like H.B.A.,
M.C.A etc, besides msccumy of the future prospect of our jobs. It is also mcntloned
therein that we should have been made pcrmanent much before as per normal rules for :
making the temporary Ltnﬂ as permancnt in the Ccmml Government., 1t is ‘further | ,
mentioned that as we ar¢ with the legitimate expectatlon that our services would be ! ;‘

I
regularised by now, we havc already crossed the agc hmlt meant for other jObS than to the - Bt
plescnt one.- . : ' '

{
i i
!

: i But up-till now our representatlon <ubm|tted Joml!y has not

been coxmdcred sub)c(:mu7 us to mental ag,ony { : , _
v ¥ | ' ‘ 'z

(10) : | That [ belong to the -, ST. ({‘,waﬁtc/ of community which i is ;

constitutionally safcgum’dcd under reserved cﬁ’tegones and as such my case for'

regularization of ‘%CI‘VICGNC(]UII’CS to be treated wuth speciality, as prmlded m the

Constitution of India and! rélevant laws of the land. ! 3 !

t
i e

2 1 , fu o
(1) : That, as smniarly sn(uated persons viz-the 6 Nos. of stafl
declared to be surplus are all absorbed permanently in the C.P.W.D_, under the Govt. of .
India, apmrcnll\y my casd is also a fit case to be consu{ered in the same llne
I |

e ' '; Itis pertmem to mcnuo}n that there are quite-a LOOd number
of vacancies lying pcndmg in the C.P.W.D.and other Central Govt. Offices i in Guwahati
wherein 1 may be absorbed permanently with the continuity of service since the. day of :
my Jommg, on_[ 03 ﬂb as ‘?qu veyy - in the office of the Comm!sqxoner(Border) i

e e o et

E¥a




o . Ioie funther submitted that as [ am a very ow-paid
employee’s and as there fare sutlicient viscaneles e the geeates Ciawahith, nodd Hiene is
“na hope of - declaring | the eftice of the Comnlissioner(Border) as a permanent
cstablishment, T may altdimatively be absorhed pc;m.inom!'\' apainet any of dich exiEting
vienneled I the C P AW and ather Central Gost OTces i Guvenhitio s per the

Government policy i practice :
: ; !
A - SR

\ 1]

In the premives alopeshid, T ooontkd Tike 1o request vour

“honour to kindlv pav a due and svipathetic heed toymy matter and applvire a judicious
mind mv case for absorlling me permanently againstjone of the existing vacancics lving
pending in the CPW D and other Central Govt. Offices in Guwahati with the ‘

“continuation of service n;hd'ﬁ seniority and all other in¢idental benelits applicable there to. .
in an expedicious mannet be considered in the interedt of justice and fairplav: taking into *
special consideration the plights and have-nots of the people like me belonging to the .

lower strata of the society, Tor which act of your kindhess 1 shall remain even grateful.

? !
b - . i . :
: . . : *
With Kind repards ‘I {f/\ G ‘,‘ j’“")”/[/(}/
. | "Kav'«
: . ‘ .
. \ i .
: : Yours iaithfully,
¥ 0
;‘ e /." )
o4 .
|
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. \
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{
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CENTRAL ADMINIHTRATTVF TRIIUNAL, (HWAHAI] INCH . flgfﬂ&ﬂiﬂg;;lfd(
- {
- Original Apphicatien No. 290 of 2002, | '\

Date of Ordpﬁ t This the X‘MA NDay of Augquat, 20073,
THE HON'BLE MR JUSTiCE D.N.CHOWDHURY, ViClk CHAIRMAN.

THE HON'BLE MR N.D.DAYAL, ADMINISTRATIVE MEMBER.

1. Sri Krishna Kanta ROK
S/o Late Priya Nath Roy

Vill: Botaghuli, P.O:- Panjabari
Guwahati - 781 037.

2. Sri Nripen Kakati

. 8/06 Late Rajen Kakati
vill. & P.O:t~ Pub Borka™
Districti- Kamrup, Assam.

3. Sri Jatin Chandra Das
S§/o Late.Joy Ram Das
vill: & P.0O:~ Pandu Bazar
Guwahati - 781012,
District: Kamrup, Assam.

4. Sri Munindra Chandra Das
. S/o0 Late Chuni Ram Das
' Vill: Deharkuchi, P.O:- Shanikuchi
District:- Nalbari, Assam.

5. Sri Basanta Kumar Boro

it mj\QN\ S/o0 Late Bela Ram Boro

Vill: Bokrapara, Khanapara

Nf»\q: strict: Kamrup, Guwahati- 781 022.

6. Narendra Nath Sarma

: S/p Late Rama Nath Sarma

i, +Os & Vill:- Bongshar
;Slstrlct‘- Kamrup, Assam.

)
7. Sri Bongshidhar Bayan

;; '\2&2;544/ S/0 Late Laghana Ram Bayan .
e Vill: & P.0O:~ Mugdi ’

- District:~ Nalbari, Assam.

8. Sri Puna Ram Murari .
S/o0 Late Vhenda Ram Murari
Vill:- Tangabari Kalaigaon

.. P.0: Tangabari

“... District: Darrang, Assam.

9. Sri Sankar Basfore

§/0 Late Bhuzan Basfore
.7 Vill: & P.O: Kamlal
District: Darbhanga, Bihar.
10.Sri‘Nayan Baba Singh

. 870 Late Hera Singh

vill: & P.0O:~- Kamranga
- District:- Cachar, Assam.

&

11.Sri Ramesh Chandra Daimary
S/o Late Tarani Daimary
Vill:~ Lahoripar, P.0O:- Rupohi
District: Barpeta, Assam.

All the applicants have been working under the Office of

the Commissioner (Border), Govt. of India, Ministry of Home
Affairs, Bhangagarh, Guwahati-781005. « - o Applicant.

: Contd./2
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' By Sr.Advocate Mr.D.C.Mahanta, Mr.B.Buragohain g Mr.Rr.c.
. Borpatragohain.
. - Versus -
1+ Union of Ingia
Represented by the Joint Secretary
Government af lidia 7
' 7. (15=11 & BM) Miniatrg ?f lome Mffairg
¢ S —-‘;:;Nerth,l_a.leek,gNéw belhd =« 110 o031,
' The Deak Officer (B.F.~Degk) et aiha T
o.§ove: of India, M.H.A., Nerth Blegk *&' oL
oo New Delhiy o B
The Commissioner (Bordeg)
,wyGovernmént of "India -
' - Ministry of Home Affairs, Bhangagarh
Guwahati - s, :
4. The Administrative Officer .
Office Of the Commissioner (Border)
- Govt. of India, Ministry of Home Affairs
Bhangagarh, Guwahati - 7831 S. o e ., Respondents.

ORDER

CHOWDHURY,Ju(V.C.):

The applicants are eleven in number espousing a

common cause. Considering the common interest in

: ?“@mthe naﬁﬁre of the reliefs prayed for, leave was granted

Eoﬂ!the;ﬂapplicants to present their grievances by this

Sk e 0, ; ) . L
".\\<§ lication, ——
BT O
IJQ); The applicants are working in tHe office of the

Commissioner (Border) gGovt. of 1India,

\f*b; ““ﬁfgfairs. Bﬁangagarh, Guwahati j.e, respondent No.3,.
RN * ~//

““"office in iquestion, was

The

set up for the construction of

Indo~Banglaéesh border roag and. fencing. Pursuant to the

above deciéion the applicants were appointed under the

respondents?in various posts like upDc, LDC, Peon, Chowkidar,

Daftry, ' Safaiwala and Driver (Group ‘¢t & 'D")

. : $| (¢ . . '
/,;’,///’\/respectively i the year 1984, These persons, since then,
. 5 . // . - . .

‘are working‘with the best of their abilities. The applicant

No.l was appointed as LpC in a purely temporary Capacity

”4 W.e.£.30.3.1985 vide order dated 10.4.1985 ang his service
”§§3w§s”extended upto 31.3.2007 vide order dated 23,8.2001. The

-,

.appiicant No.2 was appointed as Peon on temporary basis
é R . )

Contd./3
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Wi@:£216.10,1984, By order dated 2.6.1986 he was allowed Lo

offiéiété?éé?tbc for a period}bf one year. Thereafter his
service was . extended upto 31.3.2007 vide order dated
23.8,2001, ?he applicant No.3 was appointed as rPeon
Wees£42141.1985 in'temporary eapaelty. ‘hereafter he was
promoted to joffictnte as - LpC ‘nnd une by nrd%r anled
16.10.2001. Similarly, the oéher applicants were appointed
! in Group~'D' -as Peon, Driver,ISafaiwala and Chowkidar. The
'applicant NoilO was appoinggias Chowkider on 21.11.1986,
and he was promoted to the'bést of LDC w.e.f.16.10.2001.
The thematic .song of this 0.A. is for regularisation of the
services of the applicants. In support of their contention
“the applicanﬁs referred to thg communicafion sent by the
Administrative Officer, Office of the Commissioner (Bérder)
addressed to the Desk Officer (BF-Desk), Government of
india*for‘regularisationvof their service. By the aforesaid
letter the.:Administrative' Officer indicated about the

é - By the said communication

. {pxtety of thé fourteen nos. of adhoc staff. /it was also
o 'h"::",r, -

g¥ted. 1 in the event of.winding up of the office on

k3

ion of the work to initiate absorption of these
stéﬁf;against;regular posts .in other offices of théfMinisty
ome Affairs. The applicants also referred to the

' communication, sent by the Commissioner (Border) addressed

to the Joint~$ecretary (NE), Ministry of Home Affairs. The
‘full ‘text of the communication is reproduced below:-

"No.14013/29(00)93-CB Dated: November. 13,2000
To -
: The Joint Secretar¥ NE)

Ministry of Home Affairs
North Block

/\/ SR SR New Delhi- 100 001.
: : Sub:-.Regularisation of services of temporary
S staff of the Office of the Commissioner
% ws-ns .. (Border), Ministry of Home Affairs,

e Guwahati. -

Sir,

B I am to state that the office_ of the
Commissioner (border) has 14 nos. of directly

recruited Group-C and Group-D staff appointed
temporarily in the year 1985 at the time of
‘creation of Office on the basis of the names

1i47:;.'_ o ‘ dbntd./4
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. . sponsored by the Employment Exchange,
L ) ~+ Guwahati. These staff continue to remain
. tempoerary even after completien of 14/15 years

of service and there is a strong iresentment

CYTIRITLS b byes whaff Foid IR IS R R R ITY] (BICR ]

services to aenable them to get promotion and

other benefits under ACP scheme. The matter

_ wan discuased in the 34th HLEC meeting at New

. - Delhi and on the advice of the HLEC a detailed

- note along with bio-data and service
particulars of these staff were forwarded to

the Min.of Home Affairs, New Delhi for taking.

) ) necessary action. Recently, the Govt. has
, + . approved the additional work for constructien

i ©of IBB road and fence and as such there is a
ce#h o+ - likelihood of the office being continue for
P .~ another 8 to I0 years.

. It is, therefore, requested that steps
[ may be taken for regularisation of the

services of the temporary staff of this office
an early date. '

?%p C 4 : Yours faithfully,

, Commissioner (Border)"
e :
In response to the aforementioned communication Govt. of

India by letter No.1/1/95-BF dated 24/28.11.2000 intimated

as to the proposal for continuation of the 29 posts in the

.

c&qubﬂlggfipe of the Commissioner (Border) icluding the 14 Group

'D" ‘staffs, beyond February, 2001 to March 2007 was
ed to the Finance: Commission. By the said

icgtion the Govt. of India informed that the Office

Construction Project Work, which was scheduled to be
éompleted .by March, 2007, therefore, it would not be
pSSsible to declare the services of the 14 Group 'C' & 'D'
temporgry 'staff as parmanent. These applicants filed

representation before the authority for their

V,;—?f/(ﬁ/ regularisation and finally knocked the door of the.

Tribunal fér redressal of their grievanéeg.

2.> ui Tge respondents submitted its‘written statement.

In the 'written ‘statement thevrespondents asserted that the
B Ofgiqe of 'the Commissioﬁér (Border) was set up in May”
- 1984 to liaise with the various construction agenciecs and
R gp#jfpgteidovernmeht for the purpose of construction of

Contd./5
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\wi\lndo-Bangladesh .border road and fencing in Assam,

Meghélaya, Mizoram, Tripuré and West Bengal and it was to
be wound up after the project was over. It was asserted
that the office was a temporay one and all the posts were
manned by deputationists from other offices except for 15
nos. -of Group 'C' and 'D' staff who were directly
recruited on purely temporary basis at the time of setting
up the through Employment Exchange, Guwahati. The term of

appointment of : the applicants itself indicated about
the temporary nature of the posts. Those posts were
created on temporary basis and.were extended from time to
time. It was stated in the written statement that %the
firéf phase of 5Indo--Bangladesh Border works 1is nearing
completion and Govt. of India approved additional work for
.cqnstruction of Indo-Bangladesh Border road and fence with

the time frame of 2001-2007. In view of the nature of the

ments and character of the project, the respondents

_.@é?- hat the services of the applicants as well as the
3 a s ot * .

vifuld tomg to an end alongwith the termination of

- 2
———

N © the Sghdhme. A
$7 uﬁ/’ .
KA I S
bﬁ?" é.’f. We have heard Mr.D.C.Mahanta, learned Sr. counsel

~

for the applicants assisted by Mr. R.C.Borpatragohain,
learned}counsel_gand also Mr.B.C.Pathak, learned Ale.C.G.
S.C. férfthe regpondehts at length. Mr.MaHanta referring
to the’ Constitﬁtional Scheme of rendering justicg -

social, political and economy, contended that there was no

justifiable ‘ground on the'part of the respondents in not
S .

%

///gw/taking’fani';positive steps for regularisation of the

7

services of the applicants. The learned Sr.counsel in
sﬁpport of his contention, also referred to various
decisions*‘rendéred by the Supreme Court to humanise
justice;‘Mr. Bf c. Pathék, learned Ad4l1.C.G.S.C did not

dispute the legélpolicies for rendering justice and equity

to all concerned. Mr.Pathak however, referred to the

- ; Contd./6
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Ly ground realiities and submitted that the appiicénts were
\\) appéinted pufely on temporéry basis against project work.
The posts ax;e inextricably connected with the Scheme and
since the project 1is temporary, question of creating
permanent posts and for that purpose regularisation of
services of the applicants does not ariae, contended
Mr.B.C.Pathak. ¢

..4. F;rofq th,e conépectus the following facts emerges:

The' t:én . appllcants were appointed durlng the

perlod from l 1,0..1984 to. 24 11, 1986. The applicant No.8

Sri Puna R'am Murari was appomted on 28.4.1987. The

applicant, Nos.7, 8.and 10 are ex-Home Guard personnels.

Their recruitments were made through Employment Exchange.

" The persons. were recruited for the task unde;:take.:n'by the

Govt. of, India .for the purpose of constructio'n of

e Indo-Bangladesh border road and fencing in Assam,
R IERY 2 8.2 '

d‘\-w‘;/ .. Meghalaya, Mlzoram, Trlpura and West Bengal. The O0Office

/’Aﬁ‘f -*1. of the ¥\Comm1ss:|.oner (Border) wunder Ministry of Home

L Q;;«.'.'Affalrs /fthat was set up in May, 1984 is a temporary one

\ o "\.... the :
ﬁh**\ : created for the purpose to complete‘Z mission undertaken.

“*Mg‘tterials\ indicated that the Office is a temporary oh:e
and “the posts were manned by deputationists from other
Offices save and except 15 nos. of Grade 'C' & 'D' staffs

" who were directly recruited through Employment Exchange.
Th_e'posf,s Qere created on- temporary basis and extended

. from year to year. Some of the applicants were given the

benefits of promotion on temporary basis with the

condition that the promotion would not bestow any right

//\/on then to claim regular appointment in the orlglnal
i

to
temporary grade posts. The objectlve behind éexecute the -

constructlon of Indo-Bangladesh border road and fencing
in the f1ve border States. It thus appears -‘that the,
appointments made were for the purpose of completing the

project/scheme. Their appointments are therefore

- co-terminous of the Scheme itself. The objective of the

. Contd./7




project was to meet the requirement. The appointments of the

applicants shall continue with the project and the duration

is to come to an end with the end of the project on .

fulfillment of the need.
5. On'iconsideration of all the aspects of the
matter, it would not be appropriate for usm to inssne
direction on the respondents as prayed for in aid of Section
19 ef the Administrative 1Tribunale Aet, 1085 far abgarhing
the applicants. Any such direction will be contrary to this
- Scheme as well as the legal policies 1laid down by the
Supreme Couré ‘consistently in this regard right from
Jawaharlal Nehru Krishi Vishwa Vidyalaya vs. Bal Kishan Soni
(1997) 5 SCC‘ 86 to S.M.Nilajkar vs. Telecom, District
Manager,‘Karnetaka (2003) 4 SCC 27; Surendra Kumar Sharma
vs. Vikas Adhikary and Another 2003 scC (L&S) 600 and MD,

U.P. Land Development Corporation and Another vs. Amar Singh

Vang chers 2003 scC (L&S) 690.

) ";- ':. .
‘A%HJfN- Though we refrain- from making any direction on
//éﬁzﬁ thorily for regularisation of the services of the

gﬂj nts, e feel .it necessary to express our view that
5 v, .

;>:_ﬁ,// %gs'case in hand, deserﬁes:éoneideretion for keeping them in
iﬁzéé;l/employment. We have said so in con51derat10n of the basic
foundation of‘legal pql%cy which is to provide benefit and
well being of the denizen'- "salus poluli est suprema lake".
The card1na1 objective of legal policy is to render justice,
equlty and falr play. Our Republican Constitution does not
countenance to do injustice. It is the basic policy of the
~///1/ consideration that law should afford equal direction for all
,szgnlfylng in. the words of Prof.R.Dworkin =~ "equal concern

1

and respect“ . There cannot be two oplnlons that law should

be just. The Court or Tribunal is to assure that there is no

failure of justice.

Considering all these aspects of the matter we
leave the matter on the respondents to take care of the

Contd./8
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situatien: We hepe and trusk that the autherity will
continue to take the same care as it bestowad already on
these persons for keeping the pot boiling. The Scheme is

Gcmpleted by 2007., Before drawing of the

curtnin nnﬁ thinds n11 npan, the roepondnnts ﬁré to

exglore all_possxble measures to mitigate the sttatlon with

B RERS TN T T T gudtab) g, AREANgement;
a healing tguch either by deviafmg a Scheme or other as it deem £it and

32

”}PfOPng»ff,wlth¢these ‘observattons we close the proceeding.

The application thus stands disposed of.

There shall, however, be no order as to costs.

Sd/VICE CHAIRMAN
5d/ MEMBER (A)

efified 1o BC Lruc oY
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. : Sectian Ofjicer (1)
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! ~ Government of India/Bharat Sarkar - , P e b

" 5 . Ministry of Home Affairs/Grih Mantralaya R T " "f"’i;‘}‘}iﬂ"
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"f. . ) . , N . .. 3' .“1‘_'-..'; ‘.-.'”':'.‘ :
it R R TR " : N - , Lo e T |

| North Block, New Delhi.. -
. Dated the 24" February, 2004/,
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" OFFICE ORDER B T

o d A
¢

. The office of the Commissioner (Border) was created vide Office Order .::}:“Z‘:'i:,'“}. "
No.VI-17019/8/84-G&O/FP-1V dated the

29" September, 1984 oy temporary. |
k ‘basis to look after the construction of border roads/fence along Indo-Bangladesh. T

Border, It has been decided to close the office of the Commissioner (Border) and ’ 3 pl .
not to offer any extension beyond 28% February, 2004, - : o '

N \ : o R C R

f K 2, DCPUW Commissioner (Bdrder) is requested to coordinate in the matter of: ';’.f‘?? ."‘-:. ’
; closing the\ofﬁce-and handing over the eqtire office assets including the rccords‘ c /ﬂ
! | of the office to BSF. The possibility of accorumodating the locally recmitéd staff - . e ':
'i' ! of the office of the Commissioner (Border) is being examined scpa.rétely. & k f

o ' ( Sushil Kumar ) -
ba o - Undor Oeoretasy tu th Ouve, UL Ll o

o To, o :
Shri P.X. Deb, | L e

~ Deputy Commissioner (Border),
¥ " Office of the Commissioner (Border),

g : -Bhangagrah, |
SRR GUWAHATL | |
Y . ) X yvanall,
U E :
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